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INTRODUCTION

In view of the recent amendment made in the Patents Act, 1970 by ¢mésP@mendment) Act, 2005

effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on every Friday covering the various proceedi
on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Control
General of Patents, Designs & Tradarkk. Suggestions and comments are requested from all quarters so th:

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

29th June2016
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THE PATENT OFFICE
KOLKATA, 29/072016
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located at different placeaving their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Property Rights Buil ding,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400 037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 B7
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Union
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 2367 19434145/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required blget Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Cheques/phle to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
opposition to the Controller of Patents at appropriate office on the ground and in a manner specified uni
section 25(1) of th&’atents (Amendment) Act, 2008ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any inteted person requests for copies of the complete specification, drawing and
abstract of any application already published, the photocopy of the same can be supplied by the Patent Offic
per the jurisdiction on ganent of prescribed fees of R&6.Ber pag. If any further details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2(
and Rules there under, Publication of the matter relatnBatents in the Official Gazette of India Part lll,
Section 2 has been discontinued and instead The Official Journal of the Patent Office is being publist
containing all the activities of The Patent Office such as publication of all the patent appicaftier 18
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis dfriehasry

The Journal is uploaded in the wabsevery Friday. So Paper form and ®®M form of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents A
However, if duplication of publideon of any application is found, then earlier date of publication will be taken
for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six mont

from the date of second publication, provided that thetgei®tis no third party representation.

The Patent Office Journal 29/07/2016 54764



Early Publication:

The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file meggentation by way of opposition to the Controller of
Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rulez)06:

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201611020426 A
(19) INDIA
(22) Date of filing of Application :15/06/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : KRISHI SANJIVANI CHOTA TRACTOR

(51) Interndional classification :A01B39/00|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RAM SAJIVAN
(32) Priority Date :NA Address of Applicant :VILLAGE PIPRA ADAI POST
(33) Name of priority country ‘NA GAURA CHOWKI TH. MANKAPUR DIST GONDAUTTAR
(86) International Application No ‘NA PRADESH271312 Uttar Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No :NA 1)RAM SAJIVAN
(61) Patent of Addibn to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Hoeing is a considerable problem for the farmer in agriculture work. Due to its lack the agricultural production is Kesiyieg.
the problems in min&anjivani tractor was invented so that some problems faced by the farmer in agricultural production

No. of Pages : No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application No.616/KOL/2015 A
(19) INDIA
(22) Date of filing of Application :01/06/2015 (43) Publication Date : 29/07/2016

(54) Title of the invention : AUTOMATED HANDLOOM

(51) International classification :D03D|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)BHAGABAN CHANDRA MAHANTA
(32) Priority Date :NA Address of Applicant :M.V. ROAD, SUALKUCHI, DIST
(33) Name of priaty country :NA [KAMRUP, ASSAM, PIN-781103 Assam India
(86) International Application No :NA [(72)Name of Inventor :
Filing Date :NA 1)BHAGABAN CHANDRA MAHANTA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA

(57) Abstract :

The Automated Handbm is based on the traditional Throw Loom with Fly Shuttle and Foot Treadle mostly prevalent in India.
provides both automatic and manual weaving facility to a weaver. It comprises of a Motor Drive Assembly, Clogk&alp Drive
System, Shedding e System, Picking Drive System and Battening Drive System for automation. In automatic mode, a Motc
provides the input that produces shedding, picking and battening automatically. To convert the loom to manual modeintpe Sh
Pedal Propellers(2&re removed, the Batten(®) disconnected from the Shaftj1fy removing the Lever(8) and a picking cable is
connected to the Shuttle Pushers(23) and the weaver can now weave like in a traditional handloom. The automatic medaone!
to operate adbout 120 picks per minute thus creating higher output than the traditional manual handloom. The manual mode
the facility to weave during power cuts or create weft designs or even train someone about the traditional skills of weaving.

No. o Pages 15 No. of Claims : !
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by way of oppositn to the Controller of Patents at the appropriate office against the grant of
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATON PUBLICATION (21) Application No.11000/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :02/12/2015 (43) Publication Date : 29/07/2016

(54) Title of the invention : PROCESS AND APPARATUS FOR CASTING TITANIUM ALUMINIDE COMPONENTS

(52) International classification :B22D18/02 (71)Name of Applicant :
(31) Priority Document No :102013007958.6 1)BORGWARNER INC.
(32) Priority Date :08/05/2013 Address ofApplicant :Patent Department 3850 Hamlin Roi
(33) Name of priority country :Germany Auburn Hills Michigan 48326 U.S.A.
(86) International Application No :PCT/US2014/0360z| (72)Name of Inventor :

Filing Date :30/04/2014 1)SCHNEIDER Wolfgang
(87) International Publication No ‘WO 2015/020704 2)SCHERRER Frank
(61) Patent of Addition to Application .

:NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a process for casting TiA1 components, comprising therglimecess steps: producing a melt (S) of tt
TiAl material below an inert gas fill (IF); placing a casting mold (1) on a gate (2) in a gastight manner; floodingriberzadt{1)
with inert gas (IG) by opening a closure mechanism (7) which is arradbd gate (2) and is connected to an inert gas source
pressing the melt (S) through the gate (2) into the casting mold (1) by increasing the pressure (P) of the inert)gatsofilé (e
melt (S) while at the same time evacuating the inertiggsffom the casting mold (1), and stopping the inflow of inert gas (1G) ¢
soon as it is determined that the melt (S) passes above the position of the closure mechanism (7).

No. of Pages : No. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.11001/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :02/12/2015 (43) Publication Date : 29/07/2016

(54) Title of the invention : POLYMERIC MATERIALS

(51) International classification :C08G65/40 (71)Name of Applicant :
(31) PriorityDocument No :1311376.6 1)VICTREX MANUFACTURING LIMITED
(32) Priority Date :26/06/2013 Address of Applicant :Victrex Technology Centre Hillhous
(33) Name of priority country UK. Intemational Thornton Cleveleys Lancashire FY5 4QD U.K.
(86) International Application No :PCT/GB2014/0519%|(72)Name of Inventor :
Filing Date :25/06/2014 1)WILSON Brian
(87) International Publication No ‘WO 2014/207458 2)CHAPLIN Adam
(61) Patent of Addion to Application ‘NA 3)MATTHEWS Alice Victoria Mary
Number :NA 4)BEARDSALL Carlie Ann
Filing Date ' 5)AINSWORTH Richard Luke
(62) Divisional to Application Number :NA 6)CAPRA Carlo
Filing Date :NA

(57) Abstract :

A polymeric materibhas a repeat unit of formul®-PhO-PhCO-Ph | and a repeat unit of formut®-Ph-PhO-PhCO-Ph- I
wherein Ph represents a phenylene moiety; wherein the repeat units | and Il are in the relative molar properties 165 .@5ttom
95:5; wherein loig (X%) > 1.50- 0.26 MV; wherein X% refers to the % crystallinity measured as described in Example 31 an
refers to the melt viscosity measured as described in Example 30. A process for making the polymeric material comprises
polycondensing a mixturef at least one dihydroxybenzene compound and at least one dihydroxybiphenyl compound in the 1
proportions 65:35 to 95:5 with at least one dihalobenzophenone in the presence of sodium carbonate and potassium carba
wherein: (i) the mole% of said pasium carbonate is at least 2.5 and/or (ii) the following relationship applies (formula IlI).

No. of Pages : zNo. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Apftication :02/12/2015

(21) Application No.11002/DELNP/2015 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : BARLEY WITH VERY LOW LEVELS OF HORDEINS

(51) International classificatior:C12C12/00,C12C1/02,A23L1/

(71)Name of Applicant :

(31) Priority Document No  :2013902140 1)COMMONWEALTH SCIENTIFIC AND INDUSTRIAL
(32) Priority Date :13/06/2013 RESEARCH ORGANISATION
(33) Name of priority country :Australia Address of Applicant :Limestone Avenue Campbell Austr:
(86) International Application . Capital Territory 2612 Australia
No :5532?5021%14/000619 2)GRAINS RESEARCH AND DEVELOPMENT

Filing Date ‘ CORPORATION
(87) International Publication (72)Name of Inventor :
No WO 2014/197943 1)TANNER Gregory John
(61) Patent of Addition to ‘NA 2)HOWITT Crispin Alexander
Application Number :NA 3)COLGRAVE Michelle Lisa

Filing Date ' 4)BLUNDELL Malcolm James
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention rela¢o methods of producing a food or radtsed beverage suitable for consumption by a subject with
Coeliacs disease. In particulaae present invention relates to methods of producing a food cbasdtl beverage with very low
levels of hordeins. Also prided are barley plants which produce grain that can be used in the methods of the invention.

No. of Pages : € No. of Claims : 5
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Aplication :02/12/2015

(21) Application No.11003/DELNP/2015 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : IMPROVED PHASE CHANGE COMPOSITIONS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C09K5/06
:1309871.0
:03/06/2013

‘U.K.
:PCT/GB2014/0516¢
:03/06/2014

‘WO 2014/195691
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)SUNAMP LIMITED

Address of Applicant :Unit 1 Satellite Place Macmerry

Edinburgh EH33 1RY U.K.
(72)Name of Inventor :

1)BISSELL Andrew John

2)OLIVER David

3)PULHAM Colin Richard

(57) Abstract :

There are herein described phase change materialscontaining sodium acetate trihydrate having improved homogeneifgr a |
the preparation of said materials, and their utility in phase change systenespafticularly, the present invention relates to the L
of phase change compositions comprising sodium acetate trihydrate, at least one alkali soluble polymer for inhibition of soc
acetate anhydrous crystal formation in sodium acetatetrihydratéringtphase change materials, and at least one sodium ace!
trinydrate nucleation promoter, aifch lower phase change temperature is required, at least one melting point depressing age

No. of Pages : ZNo. of Claims : 1!
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(12) PATENT APPLCATION PUBLICATION (21) Application No.11004/DELNP/2015 A
(19) INDIA
(22) Date of filing of Application :02/12/2015 (43) Publication Date : 29/07/2016

(54) Title of the invention : PIERCING MANDREL HAVING AN IMPROVED SERVICE LIFE FOR PRODUCING SEAMHE
TUBES

(51) International classification :B21B25/00 (71)Name of Applicant :
(31) Priority Document No :10 2013 110 725.7 | 1)VALLOUREC DE UTSCHLAND GMBH
(32) Priority Date :27/09/2013 Address of Applicant :Theodorstrae 109 40472 DVasselda
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2014/0701!|(72)Name of Inventor :
Filing Date :22/09/2014 1)BRAUN Winfried
(87) International Publication No ‘WO 2015/044094 2)KLEMPEL Christian
(61) Patent of Addition to Application ‘NA 3)BAADJOU Rene
Number :NA 4)KMMERLING Rolf
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a piercing mandrélf@t piercing heated round blooms (3) made of metal, in order to produce seamle
(6), said piercing mandrel comprising a piercing mandrel nose (4.2) and a piercing mandrel main body (4.1) that cartdzbtocs
mandrel bar (5). According to theventionthe external diameter of the piercing mandrel nose (4.2) is conically tapered in the
longitudinal direction towards the piercing mandrel main body (4.1), in order to increase the service life of the pieiabwhan
cross roll piercing rowhblooms made of metal, in particular made of more highly alloyed steel materials that are difficult to fi
while taking into consideration a qualitative improvement of the inner surface of the pierced round blooms, and whigetheduc
cost of tools.

No. of Pages : 1No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201613006305 A
(19) INDIA
(22) Date of filing of Application :23/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SMART ANIFTHEFT ADAPTER WITH DUAL POWER MODE

(51) International classification :H02J 7/00 (71)Name of Applicant :
(31) Priority Document No :632/DEL/2014 1)Gyan Prakash Kesarwani
(32) Priority Date :06/03/2014 Address of Applicant :C/O Mr R S Kesarwani Flat 88, Plot
(33) Name of priority country :India savera Aprt. Rohini sec. 13, Delhi India
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Gyan Prakash Kesarwani
(87) International Publication No NA
(61) Patent of Addition to Application Numb:2/2963/2014/DE
Filed on :01/01/1900
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The various embodiments herein disclose antheft chargilg adapter for electronic device to enhance a battery backup capac
load electronic device. The charging adapter comprises an adapter circuit and a supplementary power supply unit. Eirelate
comprises a voltage translator and a currentedar. The supplementary power supply unit comprises a processor, a second:
power source, a charger display a Global Subscriber Module (GSM), g&hefhtinodule and a GSM activation switch. The
secondary power source charges simultaneously duringginfpaycle of the load device. The secondary power source act as
primary power source when the main power supply is switched off. The secondary power source supplies the stored pload!
device when a voltage of the load device is lower tharaltage of the secondary power source.

[T
o og b
| ,_EIUJ,

No. of Pages : ZNo. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2016140@29 A
(19) INDIA
(22) Date of filing of Application :07/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : FRONT END PART OF A MOTOR VEHICLE

. e :HO1J (71)Name of Applicant :
(51) International classification 61/00 1)Dr. Ing. h.c. F. Porsche Aktiengesellschaft
. :10 2A5 Address of Applicant :Porscheplatz 1, 70435 Stuttgart,

(31) Priority Document No 101 213.8 |Germany Germany
(32) Priority Date :28/01/201!|(72)Name of Inventa :
(33) Name of priority country :Germany | 1)STENGER, Reinhard
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A front end part (10) of a motor vehicle, comprising a plurality of cooling air openings (11) which are arranged neahtilmre
and separated from one another by means of webs (12), and comprisindity pluitaps (13) which are arranged next to one
another and assigned to the cooling air openings (11) and which can be displaced between a first position in whiclpsaidrftz
cooling airflow through the cooling air openings (11), and a secositiggoin which said flaps enable a cooling airflow through tl
cooling air openings (11), wherein reinforcing ribs (18) extend in the region of the webs (12) on an inwardly diredtedesifj@nc
wherein the flaps (13) are rotatably mounted on th&@eeting ribs (18) in such a way that corresponding bearing points of the 1
(13) on the reinforcing ribs (18) lie outside the cooling air openings (11) and thus outside the cooling airflow whpsa (ha)fEre
displaced into the second position.

No. of Pages : 1No. of Claims :
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201614000794 A
(19) INDIA
(22) Date of filing of Aoplication :08/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : GEAR DRIVE AND ACTUATOR ARRANGEMENT

. e :HO1R (71)Name of Applicant :

(51) International classification 24/00 1)BorgWarner Inc.
(31) Priority Document No :14/605,21. Address of Applicant :Patent Department, 3850 Hamlin R
(32) Priority Date :26/01/201!| Auburn Hills, Michigan 48326, UNITED STATES OF
(33) Name of priority country U.S.A AMERICA U.S.A.
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)ROBERT J. TELEP
(87) International Publication No *NA 2)MARTIN P. BOGEN
(61) Patent of Addition to Application Number ‘NA 3)JAMES C. SHARPE

Filing Date ‘NA
(62) Divisional to Application Numdr :NA

Filing Date :NA

(57) Abstract :

A number of variations may include a gear drive comprising a housing; a shaft supported in the housing; a ring geaoakieh
and rotatable with the shaft; at least one intermediate gestracted and arranged to engage the ring gear; an intermediate ge
which is coaxial with the ring gear and the shaft, and wherein the intermediate gear includes an engagement featurevheckix
the engagement feature is constructed and gerhto attach to the shaft and the pin is constructed and arranged to locate and
mount the at least one intermediate gear to the intermediate gear plate; and wherein engagement of the intermed&teitetine
shaft provides alignment dfi¢ at least one intermediate gear, the ring gear, and the shaft and allows for rotation of the interr
gear plate and the at least one intermediate gear about the shaft.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201614000795 A
(19) INDIA
(22) Date of filing of Application :08/01/2016 (43) Publication Date : 29/07/2016

(54) Title of tre invention : GEAR DRIVE AND ACTUATOR ARRANGEMENT

(51) International classification :F16F 1/00|(71)Name of Applicant :
(31) Priority Document No :14/605,241| 1)BorgWarner Inc.
(32) Priority Date :26/01/201! Address of Applicant :Patent Department, 3850 Hamlin R
(33) Name of priority country US.A Auburn Hills, Michigan 48326, UNITED STATES OF
(86) International Application No :NA AMERICA U.S.A.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)ROBERT J. TELEP
(61) Patent of Addition to Application Number ‘NA 2)MARTIN P. BOGEN
Filing Date :NA 3)JAMES C. SHARPE
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A number of variabns may include a gear drive comprising: a housing; a first ring gear; a shaft supported in the housing, w
shaft has a central axis of rotation; a second ring gear, wherein the second ring gear is coaxial with the shaft armbopecsddly
androtatable with the shaft; at least one intermediate gear, wherein the at least one intermediate gear includes a fiistezuhé
end, wherein théirst end is operably engaged with the first ring gear and the second end is operably engaged&dgtntheng
gear; and a bias spring, wherein the bias spring comprises a first end, a second end, and a plurality of coils, ar fitetrenti
stationary in the housing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001310 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHANATION CATALYST

(51) International classificatior:B01J23/76,B01J23/78,C07C1|(71)Name of Applicant :

(31) Priority Document No  :2013050877 1)AGENCY FOR SCIENCE TECHNOLOGY AND
(32) Priority Date :28/06/2013 RESEARCH
(33) Name of priority country :Singapore Address of Applicant :1 Fusionopolis Way #20 10 Conne»
(86) International Applicabn PCT/SG2014/000311 Singapore 138632 Singapore
No N :27/06/2014 2)IHI CORPORATION
Filing Date (72)Name of Inventor :
(87) International Publication . 1)KAMATA Hiroyuki
No ‘WO 2014/209237 2)CHEN Luwei
(61) Patent of Addition to ‘NA 3)ARMANDO Borgna
Application Number :NA 4)IZUMI Yoshinori
Filing Date ' 5)CHANG Jie
(62) Divisional to Application ‘NA 6)CHOONG Kai Shin Catherine
Number :N A
Filing Date ’
(57) Abstract :

The invention relates to a catalyst, comprising a catalytic element disposed on a substrate, wherein said substrata Ga4 forn
xMxO2, wherein x is betwen about 0 and about 0.3, optionally between about 0.01 and about 0.3, and wherein M, if presen
metallic element other than Ce, when used for catalysing a methanation reaction. There is also described use offibre cataly
catalysing a methanatiograction and a method for methanation of a feedstock including carbon monoxide and hydrogen, sa
comprising contacting the feedstock with the catalyst.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201617001311 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention ENERGY STORAGE MODULE COMPRISING A PLURALITY OF ENERGY STORAGE
ASSEMBLIES

(51) International
classification

(71)Name of Applicant :

‘HO01G11/18,H01G11/10,H01G1L/ 1)BLUE SOLUTIONS

(31) Priority Document No :1357504 Address of Applicant :0det-R9500 Ergue Gaberic france
(32) Priority Date :30/07/2013 France
(33) Name of priority . (72)Name of Inventor :
France
country ' 1)JUVENTIN Anne Claire
'(0\86)”I:;§;nna}\||%nal -PCT/EP2014/066125 2)LE GALL Laurent
PP :28/07/2014

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2015/014769

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The subject of thewvention is an energy storage module (10) comprising a plurality of energy storage assemblies (12) electr
connected to one anothise module comprising an external casing (40) in which are arranged the storage assemblies (12) a
one heaexchanger (24bhe module being characterized in thdte energy storage assemblies (12) are arranged side by side o
least two distinct levels (Ni2) the or at least one of the heat exchangers (24) being positioned between two adjacent letels
be in thermal contact with at least one storage assembly of each of the two adjacent levels on two opposite respadaeesont
(26A 26B) of the exchangesaid or at least one of said exchangers (24) is fixed to the casing (40) of the moelase¢ @it & securin
wall (28) that is distinct from the contact faces (2838) the securing walls of the exchanger and of the casing being configure
such a way that the module has a space between the corresponding securing walls (28; 44) of tlee ardhaiithe casingt least
at a location distinct from a securing site (70).
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(12) PATENT APPLICATION RJBLICATION (21) Application N0.201617001313 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : POLYAMIDE COMPOSITION

(51) International (71)Name of Applicant :

:C08L77/00,C08L77/2,CO8K5/05:

classification 1)RHODIA OPERATIONS
(31) Priority Document No :13306061.6 Address of Applicant :Rue de la Haie Coq 4033@6
(32) Priority Date :23/07/2013 Aubervilliers France
(33) Name of priority countr:EPO (72)Name of Inventor :
E\l8§>) International Appl'catlo:PCT/EP2014/065672 ;)\éEA%LEEt%:ar;re
N 22107/2014 ) erry
Filing Date
§\1807) International Publlcatlo:WO 2015011118
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention pertains to a filled polyamide composition [composition (C)] comprisirgn 35 to 80 % wt of at least one
polyhydric alcoholmodified polyamide, comprising an amount of polyhydric alcohol (PHA, herein after) residues chemically
at least to a part of the polyamide [polyamide (A)] of at least 0.1 % wt (based on the total weight of polyamideofA))0 to 65 ¢
wt of at leasbne filler [filler (F)]; - from 1 to 10 % wt of at least one impact modifying rubber [rubber (1)];-drai 0.01 to 3 % wt
of at least one copp@&ontaining stabilizer, with above % wt being referred to the total weight of composition (C).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001314 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ANTI CXCR4 ANTIBODIES WD ANTIBODY DRUG CONJUGATES

(51) International (71)Name ofApplicant :

:CO7K16/28,A61K47/48,A61K39/3¢

classification 1)PFIZER INC.

(31) Priority Document Nc:61/861706 Address of Applicant :235 East 42nd Street New York Ne
(32) Priority Date :02/08/2013 York 10017 U.S.A.

(33) Name of priority USA (72)Name of Inventor :

country e 1)HO Wei Hsien

(86) International . 2)LIU Shu Hui

Application No :gggg%cﬁmoemss 3)PERNASETTI Flavia Mercer

Filing Date

Sjg"'g‘;fi;”nam”a' ‘WO 2015/015401

(61) Patent of Addition to .

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention provides amtittes and related molecules that bind to chemokine receptor 4 (CXCR4). The invention ft
provides antibodydrug conjugates comprising such antibodies, antibody encoding nucleic acids, and methods of obtaining <
antibodies. The invention further reda to therapeutic methods for use of these antibodies an@>@R4 antibodydrug conjugate:
for the treatment of a disorder associated with CXCR4 function or expression (e.g., cancer), such as colon, RCC, eggiliag
head and neck, lung, ovamigpancreatic cancer or hematological cancers.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p1617001315 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : FLUID REGULATORS HAVING CORRUGATED DIAPHRAGMS

(51) International classification :G05D16/06 (71)Name of Applicant :
(31) PriorityDocument No :13/954527 1)TESCOM CORPORATION
(32) Priority Date :30/07/2013 Address of Applicant :12616 Industrial Blvd. EIk River MN
(33) Name of priority country :U.S.A. 55330 U.S.A.
(86) International Application No :PCT/US2014/0490:|(72)Name of Inventor :
Filing Date :31/07/2014 1)VASQUEZ Ernesto
(87) International Publication No ‘WO 2015/017608 2)GRIFFIN James Lyman Jr.
(61) Patent of Adition to Application ‘NA 3)LUKENSMEYER Andrew Jared
Number :NA 4)DURANT Tony Alan
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Corrugated diaphragm apparatus for improved cycle life of a diaphragm are described herein. One descrilzedppaatps
includes a valve body having an inlet and an outlet to allow fluid to flow theretheohgbking plate disposed within a bonnet an
coupled to the valve bodhnd first and second diaphragms. Each diaphragm has a corrugated profile arstaske configuratior
The diaphragms are operatively coupled to the backing plate and each of the diaphragms is clamped between the valtreebc
bonnet proximate a peripheral edge of the diaphragm.

No. of Pages : ZNo. of Claims : 2

The Patent Office Journal 29/07/2016 54780



(12) PATENT APPLICATION PUBLICATION (21) Application No.198/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :22/01/2015 (43) Publication Date29/07/2016

(54) Title of the invention : VEHICLE DOOR LATCH FOR PREVENTING LOCKING

. e :B60C|(71)Name of Applicant :
(51) International classification 9/00 1)Hyundai Motor Company
(31) Priority Document No :NA Address of Applicant :12, Heolleurrg, Seochegu, Seoul,
(32) Priority Date :NA |137-938, Republic of Korea Republic of Korea
(33) Name of priority country ‘NA 2)Kia Motors Corporation
(86) International Apptation No ‘NA 3)HYUNDAI MOTOR INDIA ENGINEERING PVT, LTD.
Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)Ch P K N Varma Rudraraju
(61) Patent of Addition to Application Number ‘NA 2)KIM Youn Seob
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A vehicle door latch for preventing locking includes a locking lever rotating on a first shaft. A safety knob lever hakfanmg
the locking lever and restricts the rotation of the locking lever and mavenfi a door opening unit by engaging with one end of
locking lever. The safety knob lever locks a vehicle door or unlocks the door by disengaging. A latch gear is dispofiest on th
shaft, which opens/closes the door by engaging with or diserggfrgim a striker in accordance with the movement of the door
opening unit when an inside handle and an outside handle move. An elastic member is disposed on the latch gear. Emebale
is in contact with the locking lever and provides an elastiwefto the locking lever when the latch gear rotates in a counterclocl
direction.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/0/2016

(21) Application N0.201617001463 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : COEXTRUDED MULTILAYER FILM WITH PROPYLENE BASED POLYMER BARRIER LAYEF

(51) International classificatic:B32B7/02,B32B27/08,B32B27/.
(31) Priority Document No  :61/840585

(32) Priority Date :28/06/2013

(33) Name of priority country:U.S.A.

(86) International Application

(71)Name of Applicant :
1)DOW GLOBAL TECHNOLOGIES LLC
Address of Applicant :2040 Dow Center Midland MA 486
U.S.A.
(72)Name of Inventor :

No :5532?5)21(2114/044070 1)JENKINS Steven R.

Filing Date ' 2)LEE Chang Dong
(87) International Publication, 3)DOOLEY Joseph
No WO 2015/012996 4)KIRKPATRICK Donald E.
(61) Patent of Addition to ‘NA 5)OBI Bernard E.
Application Nunber :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present disclosure provides a coextruded multi layer film. The coextruded multilayer film includes a core compogewnirh:
15 to 1000 alternating layers of layer A and layer B. Layer A has a thickness from 30 nm to 1000 nm and includes a paxgad
polymer having a crystallization temperature (Tic) . Layer B includes a second polymer having a glass transition teififgatu

wherein 1 ¢ Layer A has an effective moisture permeability less than Gml/g00in 2/day.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001464 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SUPERCHARGING APPARATUS FOR A COMBUSTION ENGINE

(51) International classificatio:F02B33/34,F02B39/16,H02K1/|(71)Name of Applicant :

(31) Priority Document No :102013010861.6 1)BORGWARNER INC.
(32) Priority Date :28/06/2013 Address of Applicant :Patent Department 3850 Hamlin Rc
(33) Name of priority country :Germany Auburn Hills Michigan 48326 U.S.A.
(86) International Application PCT/US2014/043991 (72)Name of. Inventor :
No : 1)METZ Dietmar
o :25/06/2014

Filing Date
5\1807) International Publ|cat|on:WO 2014/210094
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The present invention relates to a supercharging apparatus (20) for a combustion engorag@ding an electrically drivable
compressor (1yvhich has a compressor housing (2) in which a compressor wheel (3) is andnigedompressor wheel is fasten:
on one end (4) of a rotor shaft @)d which has a compressor housing rear walvf{h is arranged behind the compressor whe
(3) and closes the compressor housing (2); an electric motor (7); and a stator windimlgi¢hZ)omprises a line (21) formed from
multiplicity of litz wires (2223 24) wherein the litz wires (223 24) of the ling(21) have a first degree of twisting in an end windi
region (25) of the stator winding (12) and have a second degree of twisting in a magnetically active settidv)Ilwherein the
first degree of twisting is higher than the second degree dirgis

1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001466 A
(19) INDIA
(22) Date of ling of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : CHARGING APPARATUS FOR A COMBUSTION ENGINE

(51) International
classification

(71)Name of Applicant :

‘F02B33/34,F02B39/00,F02B391| ' b 0 S\ ARNER INC.

(31) Priority Document No :10 2013 01®62.4 Address of Applicant :Patent Department 3850 Hamlin Rc
(32) Priority Date :28/06/2013 Auburn Hills Michigan 48326 U.S.A.
(33) Name of priority country:Germany (72)Name of Inventor :
(86) International Apphcatlor:PCT/U82014/043988 1)GRUNDMEIER Ramona
No -25/06/2014 2)SPINNER Gerd

Filing Date ' 3)METZ Dietmar
5\1807) International Publ|cat|or:WO 2014/210093
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application;

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention relates to a charging apparatus (20) for a combustion engine (21) comprising an electrically driven c¢bypress
which has a compresshousing (2)n which a compressor wheel (3) is arrangadl compressor wheel being mounted on one e
(4) of a rotor shaft (5and which has a compressor housing rear wall (6); and comprising an electric mtiergfTaft (8) of said
electric motor beig connected to the rotor shaft (5) which is mounted on the compressor housing (&mprising a power
electronics circuit (9herein the power electronics circuit (9) is arranged between the compressor housing rear wall (6) anc
electric motor (7).

e
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001467 A
(19) INDIA
(22) Date of filingof Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : BACKSHEETS/FRONTSHEETS HAVING IMPROVED ADHESION TO ENCAPSULANTS AND
PHOTOVOLTAIC MODULES MADE THEREFROM

(51) International classificatior:B32B7/10,B32B7/2,B32B27/1i|(71)Name of Applicant :

(31) Priority Document No  :61/840566 1)DOW GLOBAL TECHNOLOGIES LLC
(32) Priority Date :28/06/2013 Address of Applicant :2040 Dow CemtMidland MI 48674
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application PCT/US2014/042238 (72)Name of Inyentor :
No 113/06/2014 1ZHANG Huiging

Filing Date 2)POCHON Aude
(87) International Publication 3)NAUMOVITZ John A.
No WO 2014/209632 4)KOOPMANS Rudolf J.
(61) Patent of Addition to ‘NA 5)DRUMRIGHT Ray E.
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A backsheet or frontsheet having an outer layer with a melting temperatuier gneator equal to 1 50°C includes at least one
surface comprising a surface modification to improve adhesion between the backsheet or frontsheet and an encapsuksianl
of the backsheet or frontsheet and encapsaléeit laminatioris at leasR0 N/cmpreferably at least 40 N/cm or no adhesion failu
More preferablythe adhesion is at least 20 N/ewen more preferably 40 N/cm or no adhesion faiba®re and after 1 000
hourspreferably 2 000 hoursf damp heat aging at 85°C and 85% humidity
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(12) PATENT APPLICATION PUBLICATION (21) Application No.191/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :22/01/2015 (43) Publication Date : 29/07/2016

(54) Title of the invention : INTEGRBAED SECURITY MANAGEMENT

. e :GO6F|(71)Name of Applicant :

(51) International classification 21/00| 1)UNISYS CORPORATION
(31) Priority Document No :NA Address of Applicant :C/o Patent Bechnology Law Group
(32) Priority Date :NA |MS/2NW, 801 Lakeview Drive, Suite 100, Blue Bell, PA 1942
(33) Name of priority country :NA |United States of America U.S.A.
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Gaurang Kanaiyalal Pandya
(87) International Piication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A system for configuring a plurality of security devices is pro#tidehe system is configured to automatically generate one or rr
policy definition files and use the files to integrally control security configurations for a plurality of security devicesar more
networks. The system includes a security contradiut®and one or more policy agent modules. The security control module c«
security parameters to the one or more security policy definition files. The policy agent modules receive the secudgfipiiay
files and extract a plurality of poliagyonfiguration parameters from the security policy definition file. The plurality of policy
configuration parameters is passed to the associated security déeegcurity control module maintains communication with
other components in the system, sasha checking module and a reporting module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001089 A
(19) INDIA
(22) Date of filing of Application :12/01/2016 (43) Publication Date : 29/0726

(54) Title of the invention : ELECTRONIC HYGIENE SYSTEM FOR THE COOLERS.

(51) International classification :A61Q 11/00 (71)Name of Applicant :
(31) Priority Document No :2013/08516 1)KINAYMAN, AHMET MUHTAR
(32) Priority Date :15/07/2013 Address of Applicant :CEMILTOPUZLU CAD,76 GOZTEF
(33) Name of priority country ‘Turkey PARK RESIDANCE A 4 BLOCK DAIRE 7 GOZTEPE
(86) International Application No :PCT/TR2014/0001¢|LSTANBUL, TURKEY Turkey

Filing Date :30/04/2014 (72)Name of Inventor :
(87) International Publication No ‘W02015009252 Al| 1)KINAYMAN, AHMET MUHTAR
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :
The present invention relates to an electric circuit system for providing hygiene, which is designed to avoid and déwtroye of
the UV rays, the harmful bacteria, which develop in a long time in the refrigerators and cold rooms.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001105 A
(19) INDIA
(22) Date of filing of Application :12/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METALLIZED POLYEHYLENE FILM WITH IMPROVED METAL ADHESION

(51) International classification :B32B15/085 (71)Name of Applicant :
(31) Priority Document No :1906/DEL/2013 1)DOW GLOBAL TECHNOLOGIES LLC
(32) Priority Date :27/06/2013 Address of Applicant :2040 Dow Center Midland MI 4867.
(33) Name of priority country :India U.S.A.
(86) International Application No :PCT/US2013/0490(| 2)DOW CHEMICAL (MALAYSIA) SDN. BHD.
Filing Date :02/07/2013 3)DOW CHEMICAL IMEA GMBH
(87) International Publication No ‘WO 2014/209411 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)SHAH Prajwal
Number :NA 2)MISHRA Shashibhushan S.
Filing Date ’ 3)DUGGAL Tamanna
(62) Divisional to Application Number :NA 4)MOGRE Prashant
Filing Date ‘NA 5)MA Eng Kian

(57) Abstract :

A multi layer structure comprising: (a) a skin layer comprising at least 50% by weight of an ethylene/a olefin interpolymer
composition (LLDPE) having a Comonomer Distribution Const@mC) in the range of from 45 to 4@hd wherein the skin layer
does not contain any migratory additive; (b) a metal layer disposed on the skin layer to form a metalized film; arab{onat le
substrate layer laminated onto the metallized film; wheterethylene/a olefin interpolymer composition comprises (i) less thai
equal to 100 percent by weight of the units derived from ethylene; and (i) less than 30 percent by weight of unitsateroredr
more a olefin comonomers is provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applcation :13/01/2016

(21) Application N0.201617001233 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : AMINO SILICONE NANOEMULSION

(51) International classificatic:A61K8/41,A61K8/898,A61K8/0
(31) Priority Document No  :61/858651

(32) Priority Date :26/07/20B

(33) Name of priority country :U.S.A.

(86) International Application PCT/US2014/047558

(71)Name of Applicant :
1)THE PROCTER & GAMBLE COMPANY
Address of Applicant :One Procter & Gamble Plaza Cincil
Ohio 45202 U.S.A.
(72)Name of Inventor :

" Filing Date 22/07/2014 ngRH'IlrSO'I?EIIN Viadimir
5\1807) International Publication ‘WO 2015/013248 3)BATES Tim
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

The present invention relates to amino silicone nanoemulsions. More specifically, the present invention relates tacangno sil
nanoemulsions that may be used to protect surfaces from being) oietted.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/01/2016

(21) Application N0.201617001234 A

(43) Publication Date : 29/07/2016

(54) Title of the inventia : AMINO SILICONE NANOEMULSION

(51) International classificatior:A61K8/36,A61K8/39,A61Q5/C
(31) Priority Document No :61/858641

(32) Priority Date :26/07/2013

(33) Name of priority country :U.S.A.

(86) International Application PCT/US2014/047557

No .
Filing Date :22/07/2014

(87) International Publication NWO 2015/013247
(61) Patent of Addition to

(71)Name ofApplicant :

1)THE PROCTER & GAMBLE COMPANY

Address of Applicant :One Procter & Gamble Plaza Cincil

Ohio 45202 U.S.A.
(72)Name of Inventor :

1)GARTSTEIN Viadimir

2)MUELLER William Richard

3)DEGENHARDT Charles Raymond

4)OH Hiroshi

Application Number mﬁ 5)SMITH Steven Daryl
Filing Date ’ 6)VETTER Nicholas David
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to amino silicone nanoemulsions. More specifiegtisesent invention relates to amino silicone
nanoemulsions that may be used to protect surfacesbieamg soiled or wetted.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001243 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title ofthe invention : COAL FOR BOILER FUEL

(51) International classification :F23K1/00,C10L10/C|(71)Name of Applicant :
(31) Priority Document No ;2013158716 1)MITSUBISHI HEAVY INDUSTRIES LTD.
(32) Priority Date :31/07/2013 Address of Applicant :16 5 Konan 2 chome Minato ku Tok
(33) Name of priority country :Japan 1088215 Japan
(86) International Application No :PCT/IP2014/06241!|(72)Name of Inventor :
Filing Date :09/05/2014 1)OMOTO Setsuo
(87) International Publication No ‘WO 2015/015855 2)NAKAGAWA Keiichi
(61) Patent of Addition to Application ‘NA 3)SAKAGUCHI Masakazu
Number :NA 4)HAMADA Tsutomu
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A coal (10) which is to be used as fuel for a dirad boiler and which comprises a modified coal (10) obtained by making calc
supported on a raw material coal (2) comprising brown coal or subbituminous coal, the molar amount of calcium being &zu
or higher than the molar amount of sulfur contained in the raw material coal (2).
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.201617001252 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : OPTIMIZED SCALE FACTOR FOR FREQUENCY BAND EXTENSION IN AN
AUDIOFREQUENCY SIGNAL DECODER

(51) International classification :G10L21/038 (71)Name of Applicant :
(31) Priority Document No 1356909 1)ORANGE
(32) Priority Date :12/07/2013 Addres of Applicant :78 rue Olivier de Serres F 75015 Pe
(33) Name of priority country :France France
(86) International Application No :PCT/FR2014/0517Z|(72)Name of Inventor :

Filing Date :04/07/2014 1)KANIEWSKA Magdalena
(87) International Publication No ‘WO 2015/004373 2)RAGOT Stphane
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a method for determining an optimized scale factor to be applied to an esigitetiam to a filter during a
process for frequency band extension of an audiofrequency sligniadnd extension process (E601) comprising a step of decoc
extractingin a first frequency bandn excitation signal and parameters of the first fraqudoand including the coefficients of a lin
prediction filtera step of generating an excitation signal extending over at least one second frequeacyl lzasigp of filtering by
means of a linear prediction filter for the second frequency bandddteemination method comprises the steps of determining
(E602) a linear prediction filter referred to as an additional filfex lower order than that of the linear prediction filter of the first
frequency banthe coefficients of the additional filteelmg obtained from the parameters decoded or extracted from the first
frequency band and calculating (E603) the optimized scale factor as a function of at least the coefficients of the fdtiditidhel
invention also relates to a device for determgnan optimized scale factor using the method as described and to a decoder inc
such a device.

i
[}
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001318 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : PROTECTING DATA IN MEMORY OF A CONSUMABLE PRODUCT

(51) International classification :G06F21/60 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HEWLETT PACKARD DEVELOPMENT COMPANY
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Aplicant :11445 Compaq Center Drive W.
(86) International Application No :PCT/US2013/05287|Houston Texas 77070 U.S.A.
Filing Date :31/07/2013 (72)Name of Inventor :
(87) International Publication No ‘WO 2015/016863 1)JERAN Paul L.
(61) Patent of Addition to Application ‘NA 2)PANSHIN Stephen D.
Number :NA 3)WARD Jefferson P.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A non transitory memory storing a digital signature of a consumable product thbetigital signature indicates that an identifier
host device setting data are from a trusted source.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001323 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SYSTEM AND METHOD FOR UPLOADING SHOWCASING AND SELGNNEWS FOOTAGE

(51) International classification :GO6F13/14 (71)Name of Applicant :
(31) Priority Document No :61/835217 1)T DATA SYSTEMS (S) PTE LTD
(32) Priority Date :14/06/2013 Address of Applicant :1 Palm Drive 456458 Singapore
(33) Name of priority country :U.S.A. Singapore
(86) International Application No :PCT/SG2014/0002¢| (72)Name of Inventor :

Filing Date :13/06/2014 1)TAN Joon Yong Wayne
(87) International Publication No ‘WO 2014/200440 2)POO Teng Pin
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A system for uploadinghowcasing and selling news footage on the intermeiprising arupload control manager configured to
receive an upload request from a wireless module on a recording tevigeload request including an identification number anc
plurality of FTP serverthe upload control manager configured to select at least oRes€flzer from the plurality of FTP servers t
service the upload request and receive the recorded news footage from the wireless module. The system further compaise:
server configured to receive the news footage from the FTP servers and foasimythe footage on the internet to allow custon
to preview and purchase the footageerein the at least one FTP server to service the upload request is selected based upon
upload control manager determining the least loaded FTP servers anhengjsirality of servers and user privileges tagged to th
identification number.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201617001324 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : BLASTING SYSTEMS & METHODS

(51) International classification :F42D1/28 (71)Name of Applicant :
(31) Priority Document No :2013902178 1)PARK Allen
(32) Priority Date :17/06/2013 Address of Applicant :17 Sulman Avenue Salter Point W2
(33) Name of priority country :Australia 6152 Augralia
(86) International Application No :PCT/AU2014/05007|(72)Name of Inventor :
Filing Date :16/06/2014 1)PARK Allen
(87) International Publication No ‘WO 2014/201514
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

In one preferred form of the present invention there is provided a method of stemming a blast hole with a super abgowrent |
The method includes providing a super absorbent polyniestaioce as a gelled length in the blast hole. The gelled length provi
pressure wave reflecting stemincrease the efficiency of an explosive during blastiith the explosive being located in the blas
hole.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001351 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publicaibn Date : 29/07/2016

(54) Title of the invention : SOFT MAGNETIC CORE HAVING EXCELLENT HIGH CURRENT DC BIAS CHARACTERISTI
AND CORE LOSS CHARACTERISTICS AND METHOD OF MANUFACTURING SAME

(51) International classification :HO1F41/02,HO01F1/z|(71)Name of Applicant :
(31) Priority Document No 1020130083942 1) AMOGREENTECH CO. LTD.
(32) Priority Date :17/07/2013 Address of Applicant :91 Gimpo daero 1956baeyil Tongjin
(33) Name of priority country :Republic of Korea |eup Gimpo si Gyeonggi do 415 868 Republic of Korea
(86) International Application No :PCT/KR2014/00642|(72)Name of Inventor :

Filing Date :16/07/2014 1)YOON Se Joong
(87) International Publication No ‘WO 2015009050 2)KIM Mi Rae
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a soft magnetic core having excellent high current DC bias charactegstiedas®icharacteristi
and a method of manufacturing same. The present invention provides a soft magnetic core manufactured by screenind nar
grain alloy powder obtained by grinding an amorphous ribbon manufactured through a rapid soliificatess and then mixing
10wt% to 85wt% of a powder having a particle size distribution of 75 tdl@@@%6 to 70wt% of a powder having a particle size
distribution of 50 to 7&nd 5wt% to 20wt% of a powder having a particle size distribution of 5 tothGeath other. Thuke preser
invention provides a soft magnetic core using a nano crystal grain alloy powder having excellent DC bias charactégistics at
current and very superior core loss characteristics.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001360 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) PublicatiorDate : 29/07/2016

(54) Title of the invention : METHODS FOR PRODUCING FLUORIDED CHLORIDED SILICA COATED ALUMINA
ACTIVATOR SUPPORTS AND CATALYST SYSTEMS CONTAINING THE SAME

(51) International classificatio:B01J31/22,B01J31/14,B01J37 |(71)Name of Applicant :

(31) Piority Document No  :13/941573 1)CHEVRON PHILLIPS CHEMICAL COMPANY LP
(32) Priority Date :15/07/2013 Address of Applicant :10001 Six Pines Drive ThWe@odlands
(33) Name of priority country :U.S.A. Texas 77380 U.S.A.
(86) International Application -PCT/US2014/045708 (72)Name of Inventor :
No 08/07/2014 DMCDANIEL Max P

Filing Date 2)KILGORE Uriah J
(87) International Publication | 3)YANG Qing
No WO 2015/009484 4)COLLINS Kathy S
(61) Patehof Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Methods for the preparation of fluorided chlorided silica coated alumina activator supports are di$tiesedomprise (a) calcini
a silica coated alumina at a peak calcining temperature to produce a calcined silica coated alumina; (b) contactingdhe calc
silicacoated alumina with a chlorine containing compound and calcining at a peak chloriduggatne to produce a chlorided
silica coated alumina; and (c) contacting the chlorided silica coated alumina with a fluorine containing compound arglatedcir
peak fluoriding temperature to produce the fluorided chlorided silica coated aluminaattieator supports can be used in catal
systems further comprising a metallocene compound and optionally a co datallgetproduction of olefin based polymeisch as
polyethylene and polypropylene.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001370 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : CYLINDER PISTON UNIT AND METHOD OF DETECTING CONTINUOSLHE RECIPROCAL
POSITION BETWEEN CYLINDER AND PISTON OF SUCH UNIT

(51) International
classification

(71)Name of Applicant :

:F15B15/28,G01D5/347,G01D5/2 1)OPTOELETTRONICA ITALIA SRL

(31) Priority Document No :VR2013A000191 Address of Applicant :Via Vienna 8 |1 38121 Gardolo (TN)
(32) Priority Date :07/08/2013 Italy
(33) Name of priority countr:ltaly 2)GIULIANI SRL
(86) International Applicatio, (72)Name of Inventor :
No ;2’23;'/82%%4/ 063365 1)MAGLIONE Alfredo
Filing Date ' 2)BATTISTI Nicola
(87) International Publicatic

No ‘WO 2015/019231

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A cylinder piston unit including: at least one cylinder including a tubular body (2); at least one piston (5) liablesgjitictive rod
(5a)said piston (5) and said rod (5a) being translatable longitudinally in said tubular body (2) of said eyle&&rone reference
codification (C) extending for at least a section (dC) on the surface of said radg®@gthe longitudinal axis of the same; at least
detecting means (fhovable anchorable to said tubular bodyfé@edin usetowards said rod (5aand suitable to detect said at lee
one reference codification (C) and to emit at the output at least a corresponding output electrical sefrieb&7 reference zone
(7c) of amplitude (d7c) delimited from said detecting meansdid) at leastme reference codification (C) being detectable in
correspondence to said at least one detection zone (7c); said at least one reference codification (C) including ptuesity aie
adjacent sectors (... SiSi Si+1 ...) extending along said longiinal axis of said rod (5aach of them for a section (dSi) of equal
length; each sector (Si) includes a plurality of optical contrast zonesiZsiB) each of them extending along said longitudinal ax
of said rod (5a) for a respective section oeesion (dsildsi2dsi3) such as the sum of the extensions of said sections of extens
(dsil+dsi2...Jn each sector (Si) is lower or equal to said amplitude (d7c) of said detecting zone (7c¢); said optical contrast zc
(si1si2si3) being arranged iraeh sector (Si) according to the same sequence; and wherein in each sector (Si) at least one «
contrast zone (si4i2 si3) shows said at least one respective section of extensiod42id43) of different length compared to the
length of the same sBon of extension in the other sectors-2Bi-1 Si+1 Si+2 ...)therefore each sector (Si) remains univocally
definable from the length of said at least one section of extensiond&l2idsi3) of said optical contrast zones (si2si3) in it
included
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001371 A
(19) INDIA
(22) Date of filirg of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : INDEXING WELDING DEVICE FOR TUBE

(51) International
classification

(71)Name of Applicant :

:B29C31/00,B29D23/20,B29C65/ 1)AISAPACK HOLDING S.A.

(31) Priority Document No :13174868.3 Address of Applicant :rue de la Praise CH 1896 Vouvry
(32) Priority Date :03/07/2013 Switzerland
(33) Name of priority countr:EPO (72)Name of Inventor :
(86) International Applicatio, 1)STAHL Christophe
No :;;'(I)'Q/I?é%(ﬁ4/062593 2)SCHWAGER Jean Claude
Filing Date ' 3)FERRIN Didier
§\1807) International Publlcatlo:WO 2015/001453
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatio
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Rotary indexing device for manufacturing packaging tudmesprising an indexing turntable (3) mounted in a rotary manner abc
axis (9)and mandrels (4) and respective supports (14)ysddo said turntable (3) and disposed radially with respect to said axi
radial actuating means (1) for moving the mandrels (4) in a direction perpendicular to said axis (9) and linear guide mean
moving the mandrels (4) in a directioarpendicular to said axis (9); characterized in that the mandrels (4) and respective sug
(14) the radial actuating means (1) and the linear guide means (13) are disposed in a direction parallel to said axis (9).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001372 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Pullication Date : 29/07/2016

(54) Title of the invention : SYSTEM FOR COUPLING AN AUXILIARY ELEMENT TO A WHEELCHAIR

(51) International classification :A61G5/10 (71)Name of Applicant :
(31) Priority Document No :P201331027 1)BATEC MOBILITY S.L.
(32) Priority Date :08/07/2013 Address of Applicant :C/ Ram3n Carrasc?® i Formiguera 3 !
(33) Name opriority country :Spain Quirze del Vall's E 08192 Barcelona Spain
(86) International Application No :PCT/ES2014/0705!|(72)Name of Inventor :

Filing Date :08/07/2014 1)BACH CASTILLO Pablo Alejandro
(87) International Publication No ‘WO 2015/004299
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisiond to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a system for coupling an auxiliary element to a wheshibaauxiliary element being of the type used tc
convert a wheelchair into a chair in the form of a tricycle or sirsééa system coprising a coupling bar for coupling an auxiliary
element and a coupling accessory for coupling an auxiliary elesuehtthat the means for coupling the coupling bar can be fitte
into the coupling accessory.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001253 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Da : 29/07/2016

(54) Title of the invention : IMPROVED PROCESS FOR PREPARING CHLORINATED BIPHENYLANILIDES AND
BIPHENYLANILINES

(51) International
classification

(71)Name of Applicant :

:CO7F9/50,C07F15/00,C07C231 1)BAYER CROPSCIENCE AKTIENGESELLSCHAFT

(31) Priority Document No :13177583.5 Address of Applicant :Alfred Nobel Str. 50 40789 Monheir
(32) PriorityDate :23/07/2013 am Rhein Germany
(33) Name of priority country,EPO (72)Name of Inventor :
(86) International Appllcat'm:PCT/EP2014/065463 1)DOCKNER Michael
No N 18/07/2014 2)RODEFELD Lars '
Filing Date 3)HEINRICH Jens Dietmar
(87) International Publicatior

No ‘WO 2015/011032

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a process for preparing substituted biphenylanilides of the formula | in which RHifreelecte
protected amino group, NO2, NHR&ANHR3, in which a compound of the formula Il is reacted in the presence of a base and
palladium salt, in the presence of a phosphine ligand of the formula (V) as complex ligand or a salt thereof, in aiolaent, w
organoboron compound of the ffoala (I11), in which all the substituents are as defined in the description
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201617001283 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : TOLERANCE RING WITH DIVIDED TORQUE SLIP

(51) International classification :F16D1/08 (71)Name of Applicant :
(31) Priority Document No :61/840451 1)SAINT GOBAIN PERFORMANCE PLASTICS RENCOL
(32) Priority Date :27/06/2013 LTD.
(33) Name of priority country :U.S.A. Address of Applicant :Sat Gobain House Binley Business
(86) International Application No :PCT/EP2014/0637:|Park Coventry CV3 2TT U.K.
Filing Date :27/06/2014 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/2072% 1)SLAYNE Andrew Robert
(61) Patent of Addition to Application ‘NA 2)PICKERING Llewelyn
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A tolerance ring (100) is adapted to be deployed between inner and outer components. The tolgractglses a generally
cylindrical body (102). The sidewall (104) can include an undeformed portion (122). The sidewall can further includiéyeoplure
wave structures (130). The wave structures can protrude radially from the undeformed portion. &bweverstructures can
protrude inwardly or can protrude outwardly. Furthermore, the tolerance ring when placed in an assembly having an inmenrt(
and an outer component can have a first torque ket T in a first rotational direction. A torgubreak point for an assembly
comprising an inner component, an outer component, and a tolerance ring is the torque at wipelyslgccurs.

P
]
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/01/2016

(21) Application N0.201617001291 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : NOVEL PROCESS ROHE PREPARATION OF SPIROHETEROCYCLIC PYRROLIDINE DIONI

(C?als);irf‘itf;gg‘gona' :C07D409/12,C07D471/10 AO1NA3)

(31) Priority Document N:13177233.7

(32) Priority Date :19/07/2013

(33) Name of priority ‘EPO

country

fG)li'g‘;i’ig”na'ﬁga' 'PCT/EP2014/064922
PP :11/07/2014

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2015/007640

(71)Name of Applicant :
1)SYNGENTA PARTICIPATIONS AG
Address of Applicant :Schwarzwaldallee 215 CH 4058 Ba
Switzerland
(72)Name of Inventor :
1)GODINEAU Edouard
2)SMEJKAL Tomas
3)PELLETIER Sophie
4)MUEHLEBACH Mic hel
5)MONDIERE Rgis Jean Georges
6)SMITS Helmars
7)WECKESSER Jochen

Application Number ENA 8)ROBINSON Alan James
. ‘NA
Filing Date
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A process for making certain spiroheterocyclic pyrrolidine dione derivatives.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001292 A
(19) INDIA
(22) Date of filing of Application :13/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD FOR PRODUCING SUGAR CRYSTAL CONTAINING FLUID

(51) International classification :C13K1/00,C13B30/C|(71)Name of Applicant :
(31) Priority Document No 2013136069 1)MITSUI SUGAR CO. LTD.
(32) Priority Date :28/06/2013 Addres of Applicant :36 2 Nihonbashi Hakozakicho Chuo
(33) Name of priority country :Japan Tokyo 1038423 Japan
(86) International Application No :PCT/JP2014/06590(|(72)Name of Inventor :

Filing Date :16/06/2014 1)OKUNO Masahiro
(87) International Publication No ‘WO 2014/208386 2)NAKAJIMA Hisanori
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

To provide a method for producing a sugar crystal containing ki method eliminating the @@ to add seed crystaihich
accelerate crystallization and have an influence on the number of divisions or the size ofamgstaisuring stable crystallization
conditions and excellent reproducibility. [Solution] A method for producing a sugarlargstaining fluid which includes a step fc
preparing a solution that contains a sugar in a supersaturated state and a step for applying a shear force to Wiessilution ste
for applying a shear force includes applying a pressure exceedingribepheric pressure to the solution and thus passing the
solution through a narrow passageway.

L{‘ g
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/01/2016

(21) Application N0.201617001293 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : PHOTOVOLTAIC DEVICES

(51) International classification :HO01L31/0352 (71)Name of Applicant :
(31) Priority Document No :13/923644 1)FIRST SOLAR INC.
(32) Priority Date :21/06/2013 Address of Applicant :350 W. Washington Street Bithor
(33) Name of priority country :U.S.A. Tempe AZ 85281 U.S.A.
(86) International Application No :PCT/US2014/0433¢|(72)Name of Inventor :
Filing Date :20/06/2014 1)DUGGAL Anil Raj
(87) International Publication No ‘WO 2014/208326 2)SHIANG Joseph John
(61) Patent of Addition to Application ‘NA 3)HUBER William Hullinger
Number :NA 4)HALVERSON Adam Fraser
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A photovoltaic device is presented. The photovoltaic device includes a layerastddn absorber layer is disposed on the layer
stack. The absorber layer includes cadmialturium and selenium. A semiconductor layer is further disposed on the absorber
layerwherein a valence band offset between the semiconductor layer and the ralagertie less than about 1.3 electron Vaitsl a
band gap of the semiconductor layer is in a range from about 1.2 electron Volts to about 3.5 electron Volts.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/01/2016

(21) Application N0.201617001294 A

(43) Publication Date : 29/07/2016

(54) Title of the invention 4 MEMBERED RING CARBOXAMIDES USED AS NEMATICIDES

(51) International
classification
(31) Priority Document

:C07D213/81,C07D231/14,C07D239

No 113175632.2

(32) Priority Date :08/07/2013

(33) Name of priority ‘EPO

country

fG)I:(';‘;fig}?t,lloona' "PCT/EP2014/063895
PP :01/07/2014

Filing Date
(87) International
Publication No
(61) Patent of Addition t

‘WO 2015/003951

(71)Name of Applicant :
1)SYNGENTA PARTICIPATIONS AG
Address of Applicant :Schwarzwaldallee 215 CH 4058 Ba
Switzerland
(72)Name of Inventor :
1)OSULLIVAN Anthony Cornelius
2)MONDIERE Rgis Jean Georges
3)LOISELEUR Olivier
4)SMEJKAL Tomas
5)LUKSCH Torsten
6)JEANGUENAT Andr
7)DUMEUNIER Raphael
8)GODINEAU Edouard

Application Number ENA 9)PITTERNA Thomas
. ‘NA
Filing Date
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Compounds of the formula (i) which the substituents are as defined in claianelsuitable for use as nemates.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001373 A
(19) INDIA
(22) Date offiling of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SYSTEM ARCHITECTURE FOR A CONSTANT FOOTPRINT CONSTANT GSD CONSTANT
SPATIAL RESOLUTION LINESCANNER

(51) International classification :G01C11/02 (71)Name of Applicant :
(31) Priority Document No :13/936638 1)EXELIS INC.
(32) Priority Date :08/07/2013 Address of Applicant :1650 Tysons Boulevard Suite 1700
(33) Name of priority country :U.S.A. McLean VA 22D2 U.S.A.
(86) International Application No :PCT/US2014/04362| (72)Name of Inventor :

Filing Date :23/06/2014 1)ELLIS Kenneth K.
(87) International Publication No ‘WO 2015/038210
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A line scanner scans in a cross track direction and moves forward on a platform in an along track direction. The linecbodes:
a plurality of detectors forming a left arrapd a plurality of detectors forming a right array. The left array and the right array ai
away from a line formed in the along track direction. The left array is configured to detect scene radiance from a aortageatf
when the line scanné& scanning the surface on the right side of the line formed in the along track direction. The right array i
configured to detect scene radiance from the surface of the object when the line scanner is scanning the surfacside tidHeft
line formed in the along track direction. The detectors in each respective array are configured to simultaneously detect the :
radiance.

No. of Pages 39 No. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201617001375 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : MAGNET RECYCLING TO CREATEINFE B MAGNETS WITH IMPROVED OR RESTORED
MAGNETIC PERFORMANCE

(51) International classification :HO1F41/02,HO1F1/0%|(71)Name of Applicant :
(31) Priority Document No :61/835897 1)URBAN MINING TECHNOLOGY COMPANY LLC
(32) Priority Date :17/06/2013 Address of Applicant :2711 Centerville Road Suite 400
(33) Name of priority country U.S.A Wilmington DE 19808 U.S.A.
(86) InternationaApplication No :PCT/US2014/04280%|(72)Name of Inventor :
Filing Date :17/06/2014 1)ZAKOTNIK Miha
(87) International Publication No ‘WO 2014/205002 2)AFIUNY Peter
(61) Patent of Addition to Application ‘NA 3)DUNN Scott
Number :NA 4)TUDOR Catalina Oana
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatusicluding computer programs encoded on computer storage foedécycling magnetic material tc
restore or improve the magnetic performance. One of the methods includes demagnetizing matgnietiérora a waste magnet
assembly by cyclic heating and cooling of the magnetic mafemgtihenting adhesives attached to the magnetic matesieiking
coating layers of the magnetic mateaald subjecting the magnetic material to at least one afngchanical treatment or b) a
chemical treatmenb remove the coating layers and prepare the magnetic material without imgragieenting the demagnetize:
magnetic material to form a powdand mixing the powder with a rare earth material R andeanegital additive A to produce a
homogeneous powdarerein the rare earth material R comprises at least one of: NchadPhne elemental additive A comprises
least one of: NdPr Dy Co Cuand Fe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001388 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/¢2016

(54) Title of the invention : METHOD FOR EVALUATING COSMETIC EFFECTS OF COSMETIC PRODUCT ON SKIN

(51) International classification :A61B5/00,G01N21/2|(71)Name of Applicant :
(31) Priority Document No :2013128748 1)LOREAL
(32) Priority Date :19/06/2013 Address of Applicant :14 rue Royale F 75008 Paris Franc
(33) Name of pority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2014/06649Z| 1)TOTSUKA Hirono
Filing Date :17/06/2014 2)KIM Eunsook
(87) International Publication No ‘WO 2014/204007 3)BATISSE Dominique
(61) Patent of Addition to Application ‘NA 4)HADJUR Christophe
Number :N A 5)SOTA Takayuki
Filing Date ' 6)NAGAOKA Takashi
(62) Divisionalto Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a method for evaluating the cosmetic effects of a cosmetic product on the skin bygleteltmir
dimensional vectors from the diffuse reflection spectatnthe surfaces of the reference and the object skin before and after the
applicationand comparing any indices of relative spectral lengths of the objedskitral angles and an entropy after the
application of the cosmetic product to the indices keefbe application of the cosmetic product. The method according to the p
invention can evaluate the cosmetic effects of a cosmetic product on the skin with high precision and audymasyde new
indices directly linked to customer perception.

el we
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001389 A
(19) INDIA
(22) Date of filing & Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : THERAPEUTIC AGENT COMPRISING HUMANIZED ANTI EPIREGULIN ANTIBODY AS
ACTIVE INGREDIENT FOR NON SMALL CELL LUNG CARCINOMA EXCLUDING ADENOCARCINOMA

(51) Internaibnal
classification

(71)Name of Applicant :

AB1K39/395,A61P35/00,A61P43/ 1)CHUGAI SEIYAKU KABUSHIKI KA ISHA

(31) Priority Document N0:2013131249 Address of Applicant :5 1 Ukima 5 chome Kita ku Tokyo

(32) Priority Date :24/06/2013 1158543 Japan

(33) Name of priority 3 2)MIYAGI CANCER CENTER RESEARCH INSTITUTE
:Japan .

country (72)Name of Inventor :

(86) International ‘PCT/IP2014/066512 1)SUZUKI Masami

e
PublicaonNg WO 20141208482 SOUCHI Kaor
(61) Patent of Addition to 6)SATOH Kennichi

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present inventors succeeded in producing: an anti Epiregulin antibody exhibiting a cross species reactivity betweeraa |
animal crab eating monkey and a human animal; an anti Epiregulin antibody with suppressed deeonigabsition; an anti
Epiregulin antibody having a lowered isoelectric point; an anti Epiregulin antibody having an elevated thermal denatdpatiiain
temperature; and an anti Epiregulin antibody having a reduced amount of agdoggaipsopriatelysubstituting an amino acid
residue in the variable region sequence of a humanized EP27 antibody that is capable of exhibiting a cytotoxic activity and
neutralization activity on a cancer cs#lid cancer cell expressing human Epiregtdithereby inhibithe proliferation of the cancer
cell. Alsothe present inventors succeeded in creating a therapeutic agent for non small cell lung carcinoma excluding
adenocarcinomsaid therapeutic agent comprising one of the aforesaid antibodies as an active ingredient
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001394 A
(19) INDIA
(22) Date of filng of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : LOCKING DEVICE

(51) International classification :B60N2/015,B60N2/3|(71)Name of Applicant :
(31) Priority Document No :10 2013 011 803.4 1)JOHNSON CONTROLS GMBH
(32) Priority Date :16/07/2013 Address of Applicant :Industriestrae 20 30 51399 Bursche
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2014/06522:|(72)Name of Inventor :
Filing Date :16/07/2014 1)GORDEENKO Igor
(87) International Publication No ‘WO 2015/007766 2)VEDDER Andreas
(61) Patent of Addition to Application ‘NA 3)HANDL Patrick
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to a locking device for a vehicle fgdbcking the back rest to a seat part and/or the body of the vehicle |
locking lever which can be moved from an unlocked position into a lgeésition in which it lockingly interacts with a bolt.

b S
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201617001395 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : APPARATUS FOR WOUND THERAPY

(51) International classification :A61F13/00 (71)Name of Applicant :
(31) Priority Document No :61/847019 1)SMITH & NEPHEW PLC
(32) Priority Date :16/07/2013 Address of Applicant :15 Adam Street London WC2N 6L/
(33) Name of priority country US.A U.K.
(86) International Application No :PCT/GB2014/0521%|(72)Name of Inventor :

Filing Date :15/07/2014 1)HARTWELL Edward Yerbury
(87) International Publication No ‘WO 2015/008054
(61) Patent of Addition to pplication .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Some embodiments of the present disclosure relate to a wound packing reaitzddé for use in negative pressure wound
therapycomprising a body of a porous matetia¢ body comprising frangible regionsfuhing a plurality of portionshe frangible
regions allowing the portions to be selectively removed from the body. The wound packing material can be shaped tur [paltyi:
surround a secondary wound packing mensiieh as a stabilizing structureorSe embodiments further relate to methods of
manufacturing the wound packing material.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201617001396 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : KIT FOR WHITENING A BODY SURFACE OF A USER RELATED METHOD AND PROCESS

(51) International (71)Name of Applicant :

:A61Q19/02,A45D44/00,A61K8/(

classification 1)LOREAL
(31) Priority Document No :2178/DEL/2013 Address of Applicant :14 rue Royale F 75008 Paris Franc
(32) Priority Date :22/07/2013 (72)Name of Inventor :
(33) Name of priority countr:India 1)AGARWAL Gaurav
(86) International Applicatiot, 2)PATTANAIK Shoibal
No :55(:/'5;5;0210414/0651& 3)BANDYOPADHYAY Prasun
Filing Date ' 4)DELAUNAY Caroline
5\1807) International Publ|cat|0|:WO 2015/010955
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Applicatior_NA
Number :N A
Filing Date '
(57) Abstract :

Kit for whitening a body surface of a usgymprising : an idizing composition application device (12); wherein the kit compris
an activator sheet (14) which is movable independently of the oxidizing composition application device &t&yator sheet (14)
comprising an outer deformable substrate (50) oedrto be applied on an oxidizing composition (34) placed on the skin of the
userthe activator sheet (14) comprising an activator composition (52) carried by the outer substrate (50).

N aLs
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :14/01/2016

(21) Application N0.201617001397 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : NEW ISOINDOLINE OR ISOQUINOLINE COMPOUNDS A PROCESS FOR THEIR PREPARA1
AND PHARMACEUTICAL COMPOSITIONS CONTAINING THEM

(51) International
classification
(31) Priority Document
No
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition

:C07D401/14,C07D405/14,A61K31/47

:13/57276
:23/07/2013
:France

‘PCT/EP2014/065764
:22/07/2014

‘WO 2015/011164

(71)Name of Applicant :
1)LES LABORATOIRES SERVIER
Address of Applicant :35 rue de Verdun F 92284 Suresne
France
2)VERNALIS (R&D) LIM ITED
(72)Name of Inventor :
1)DAVIDSON James Edward Paul
2)MURRAY James Brooke
3)CHEN I Jen
4)WALMSLEY Claire
5)DODSWORTH Mark
6)MEISSNER Johannes W. G.
7)BROUGH Paul
8)FEJES Imre
9)TATAI Janos
10)NYERGES Miklos

- ‘NA 11)KOTSCHY Andras
o Apr"'i'ﬁgt'[‘;;t':“mber ‘NA 12)SZLAVIK Zoltan
(62) Divisional to 13)GENESTE Olivier
Application Number ‘NA 14)LE TIRAN Arnaud .

Filing Date ‘NA 15)LE DIGUARHER_ Thierry
16)HENLIN Jean Michel
17)STARCK Jr'me Beno®t
18)GUILLOUZIC Anne Fran8oise
19)DE NANTEUIL Guillaume

(57) Abstract :

Compounds of formula (IY1) wherein Het, R3 , R5, R7, R8 , R9, T, p, p, q, and g are as defined in the descriptionagreppotic
agents useful in the treatment of cancers and of auto immune and immune system diseases.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/01/2016

(21) Application N0.201617001410 A

(43) Publication Date : 29702016

(54) Title of the invention : PYRIDINES PYRIMIDINES AND PYRAZINES AS BTK INHIBITORS AND USES THEREOF

(C?als);irf‘itf;gg‘gona' :C07D487/04 A61K31/519,A61P29)/

(31) Priority Document N:61/860401

(32) Priority Date :31/07/20B

(33) Name of priority USA.

country

fG)”'Q;fig”na}\'%”a' "PCT/US2014/048810
PP :30/07/2014

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2015/017502

(71)Name of Applicant :
1)MERCK PATENT GMBH
Address of Applicant :Frankfurter Strasse 250 64293
Darmstadt Germany
(72)Name of Inventor :
1)LIU BUJALSKI Lesley
2)NGUYEN Ngan
3)QIU Hui
4)JONES Reinaldo
5)MOCHALKIN Igor
6)CALDWELL Richard D.

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to pyridmgimidineand pyrazene compoundad pharmaceutically acceptable compositions

thereofuseful as BTK inhibites.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/01/2016

(21) Application N0.201617001411 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : NOVE INDOLIZINE DERIVATIVES METHOD FOR THE PRODUCTION THEREOF AND

PHARMACEUTICAL COMPOSITIONS CONTAINING SAME

(51) International
classification
(31) Priority Document

:C07D471/04,C07D487/04,C07D519

No 113/57265

(32) Priority Date :23/07/2013

(33) Name of priority ‘France

country

fG)”':;fig”na}\'%”a' ‘PCT/FR2014/051885
PP :22/07/2014

Filing Date
(87) International
Publication No
(61) Patent of Addition t

‘WO 2015/011397

(71)Name of Applicant :

1)LES LABORATOIRES SERVIER

Address of Applicant :35 rue de Verdun F 92284 Suresne

France

2)VERNALIS (R&D) LIMITED
(72)Name of Inventor :

1)LE TIR AN Arnaud

2)LE DIGUARHER Thierry

3)STARCK Jr'me Beno®t

4)HENLIN Jean Michel

5)DE NANTEUIL Guillaume

6)GENESTE Olivier

7)DAVIDSON James Edward Paul

Application Number mﬁ 8)MURRAY James Brooke
Filing Date ’ 9)CHEN I Jen

(62) Divisional to ‘NA

Application Number :NA
Filing Date '

(57) Abstract :

The invention relates to compads of formula (1), wherein Ra, Rb, R,, Rd, T, R3, R4, Rs, X, Y and Het are as defined in the
description. The invention also relates to drugs containing same.

1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001412 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention ASSEMBLY FOR PRODUCING A THREADED CONNECTION FOR DRILLING AND OPERATIN
HYDROCARBON WELLS AND RESULTING THREADED CONNECTION

(51) International
classification

(71)Name of Applicant :

:E21B17/042,F16L15/00,F16L15/ 1)VALLOUREC OIL AND GAS FRANCE

(31) Priority Document No :1357082 Address of Applicant :54 rue Anatole France F 59620 Aul
(32) Priority Date :18/07/2013 Aymeries France
(33) Name of priority countr:France 2)NIPPON STEEL & SUMITOMO ME TAL
(86) International Appllcatlo:PCT/EP2014/064636 CORPORATION .
No N :08/07/2014 (72)Name of In'ventor :
Filing Date 1)MARTIN Pierre
(87) International Publicatic 2)LEGRAND Bruno

No ‘WO 2015/007579 3)MOREAU Rgis

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention concerns an assembly for producing a threaded conremtiprising a first and a second tubular component with
axis of revdution (10) and each respectively provided at one of their engsWith at least a first continuous threaded zoné)(3
following a first helix on the outer or inner circumferential surface of the component depending on whether the thraéadedlen
or female in typeind being capable of cooperating together upon matkeufirst threaded zones 43 of the ends (2) having a
variable width dovetail thread profiaid ends (2) respectively finishing in a terminal surface8)zat least one of thends (12)
being provided with a lip (12) provided between the threaded zone and the terminal saiddipecarrying a sealing surface (5)
which is capable of cooperating in a sealing interference fit with a corresponding sealing surface (6) disipgstae father end
when the connection is in the made up sth@racterized in that the lip (12) is hollowed out by a groove (11) adjoining on the ¢
hand the threaded zone and on the other hand the sealing shieféergth (GL) of the groove being calated as follows (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001413 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : DISMANTLING DEVICE FOR BLADES AND CORRESPONDING DISMANTLING METHOD

(51) International classificatic:F01D25/28,F01D5/30,B25B27/|(71)Name of Applicant :

(31) Priority Document No  :1356940 1)SNECMA
(32) Priority Date :15/07/2013 Address of Applicant :2 Boulevard du Gnral Martial Valin
(33) Name of priority country :France 75015 Parigrance
(86) International Application (72)Name of Inventor :
No 25534550210414/051774 1)FRAUCA Jean Marie
Filing Date ' 2)MERSCHAERT Yann
5\1807) International Publ|cat|on:WO 2015/007979
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a device for dismantling a blade from a tushideéurbine comprising a set of bladasd device comprisin
a holding element (1Xgomprising: a blocking surface (111); a dismantling opening (1d@ans of attaching the holding element
(11) to a shatft of the turbirtee attachment means producing a pivot connection between the holding element (11) and the sl
turbinethe ddining of an angular position of the holding element (11) allowing a first function of dismantling at least one blac
the dismantling opening (112) to be carried out and allowing a second function of blocking a set of blades facing thesbitbcki
to be carried out.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001414 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ACTIVE SURFACE FOR A PACKING SEAL INTENDED FOR A SHAFT SEALING SYSTEM

(51) International (71)Name of Applicant :

:G21C15/243,F16J15/34,G21 M4

classification 1)AREVA NP
(31) Priority Document No :1357297 Address of Applicant :1 Place Jean Millier Tour AREVA F
(32) Priority Date :24/07/2013 92400 COWRBEVOIE France
(33) Name of priority country.France (72)Name of Inventor :
5\1853) International Appllcat'm:PCT/EP2014/065726 1)TEBBY Zo

Filing Date :22/07/2014
5\1807) International Publ|cat|or:WO 2015/011141
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The invention relates to a packing seal (1) for a system (4) for sealing the shaft (7) of a primary motor driven purapuciéaf
reactorintended to ensure sealing betweenghmary circuit (8) and the atmosphere §2jd packing seal (1) comprising a rotary
active surface (10) and a floating active surface 1 hich a face (12) of the floating active surface (11) and/or the rotary acti
surface (10) is micror nano stratured by an array of holes or pillars (B8ch hole or pillar (14) having lateral dimensions and &
height of between 10 nm and 5 jihe distance between two consecutive holes or pillars being between 10 nm and 5 um.

i ||
BT
s
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001423 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publicéion Date : 29/07/2016

(54) Title of the invention : FASTING CONDITION AS DIETARY TREATMENT OF DIABETES

(51) International classificatio.A23L1/29,A61P3/08,G01N33/!|(71)Name of Applicant :

(31) Priority Document No  :61/841709 1)UNIVERSITY OF SOUTHERN CALIFORNIA
(32) Priority Date :01/07/2013 Address of Applicant :1150 South Olive Street Suite 2300
(33) Name of priority country :U.S.A. Angeles California 90015 U.S.A.
(86) International Application PCT/US2014/045090 (72)Name of Inventor :
No :01/07/2014 1)LONGO Valter D.

Filing Date ' 2)CHENG Chia Wei
5\1807) International Publication ‘WO 2015/002972
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A method of alleviating symptoms of treatingpancreatic beta cell damage in a subject includes a step of identifying a subjec
having pancreatic beta cell damage. Multiple cycles of a diet plaoe@dministered to the subject. The diet protocol includes
administering of a fasting mimicking diet and a re feeding diet where the fasting mimicking diet is provided for a fpstibcthanc
the re feeding diet is provided for a second time period.

eI
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001443 A
(19) INDIA
(22) Date of filingof Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : NETWORK MANAGEMENT APPARATUS CONNECTION STATUS IMPROVEMENT METHOL
AND PROGRAM CONTAINING NON TRANSITORY COMPUTER READABLE MEDIUM

(51) International
classifcation

(71)Name of Applicant :

:HO04W24/02,H04L12/24,H04M11/ 1)NEC CORPORATION

(31) Priority Document N0:2013157611 Address of Applican:7 1 Shiba 5 chome Minato ku Tokyo
(32) Priority Date :30/07/2013 1088001 Japan
(33) Name of priority -Japan (72)Name of Inventor :
country ~ap 1)SEKIDO Masanori
(86) intemational \PCT/JP2014/003590
PP :07/07/2014

Filing Date
(87) Internatbnal
Publication No
(61) Patent of Addition to

‘WO 2015/015715

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

This network management apparatus (20) comprises a connection status determination unit (203) and an improvement inf
generation unif204). The connection status determination unit (203) receives a connection communication status from a ne
device (31) and evaluates whether or not said connection communication status satisfies a prescribed condition. lfiaid cor
satisfiedthe connection status determination unit (203) sends a notification to the improvement information generation unit |
Said improvement information generation unit (204) acquires operating information relating to the network device (31). Afte
receivingthe aforementioned notification from the connection status determination unitli2d&)provement information generat
unit (204) generates and outpotsthe basis of the aforementioned operating informéatiqgmovement information that indicates &
means for improving the connection status of the network device (31). This makes it peihiilé requiring any effort on the use
partto suggest a means for improving a wireless connection status.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/01/2016

(21) Application N0.201617001444 A

(43) Publication Date : 207/2016

(54) Title of the invention : SUSPENSION SPRING DEVICE AND SUSPENSION COIL SPRING

(51) International classification :F16F1/12,F16F1/00,F16F15,

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country  :NA

(86) International Application N:PCT/JP2014/064165
Filing Date :28/05/2014

(87) International Publication NeWO 2015/181916

(61) Patent of Addition to

(71)Name of Applicant :
1)NHK SPRING CO. LTD.
Address of Applicant :3 10 Fukuura Kanazawa ku Yokohe
shi Kanagawa 2360004 Japan
(72)Name of Inventor :
1)TANGE Akira
2)OKADA Hideki

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

Between the end windings (12E2b) of a coil spring (123 compressive residual stress area (50) having compressive residual ¢
formed from the surface of the wire (40) to a first depth (D1). The end winding (12a) includes a first portiensd&a)d grtion

(12a) and a third portion (12a). The first portion (12a) is always in contact with a spring base regardless of theddad #ppkoil
spring (12). The second portion (12a) is in contact with the spring base when the load applied to theg@iXps largeand is

separated from the spring base when the load is small. The third portion (12a) is always separated from the sprindlbas®fe
the magnitude of the load. In a region of the end winding (12a) that includes the second p2ajardeep residual stress portion
(51) is formed by ultrasonic shot peening. The deep residual stress portion (51) has compressive residual stress flaomdhthe

wire (40) to a second depth (D2) greater than the first depth (D1).

No. of Pages : 4No. of Claims :

The Patent Office Journal 29/07/2016

54822



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001445 A
(19) INDIA
(22) Date of filing of Application14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : THERAPEUTIC AGENT FOR DISEASE BASED ON INHIBITORY EFFECT OF MACROPHAGE
MIGRATION INHIBITORY FACTOR

(51) International
classification

(71)Name of Applicant :

:A61K31/352,A61P25/00,A61P25/ 1)TOYAMA CHEMICAL CO. LTD.

(31) Priority Document No :2013149690 Address of Applicant :2 5 Nishishinjuku 3 chome Shiuojlku
(32) Priority Date :18/07/2013 Tokyo 1600023 Japan
(33) Name of priority . (72)Name of Inventor :
Japan
country ~ap 1)TANAKA Keiichi
'(0\86)”I:;§;nna}\||%nal ‘PCT/IP2014/069026 2)MORIMOTO Kimiko
PP :17/07/2014

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2015/008827

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A benzopyran derivative represented by general formular[&]salt thereaf useful in therapeutic or preventive treatment of
diseasavhereinsaid therapeutic or preventive treatment is effective because said benzopyran denisatit/thereobinds to

MIF has an MIF inhibitory effecnd inhibits MIF. [In the formul&® represents an optionally substituted C alkyl grone of R and
R represets a hydrogen atorind the other of R and R represents a hydrogen atooptionally substituted amino groap
optionally substituted acylamino groap optionally substituted carbamoyl grompan optionally substituted aryl group.

ke
Gk

1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001458 A
(19) INDIA
(22) Date of filing of Application :14/02016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COEXTRUDED MULTILAYER FILM WITH PROPYLENE BASED POLYMER AND ETHYLENE
BASED POLYMER

(51) International classification :B32B27/32 (71)Name of Applicant :
(31) Priority Document No :61/840602 1)DOW GLOBAL TECHNOLOGIES LLC
(32) Fiority Date :28/06/2013 Address of Applicant :2040 Dow Center Midland MI 4867.
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/US2014/0440¢| (72)Name of Inventor :
Filing Date :25/06/2014 1)JENKINS Steven R.
(87) International Publication No ‘WO 2014/210134 2)LEE Chang Dong
(61) Patent of Addition to Application ‘NA 3)DOOLEY Joseph
Number :NA 4)KIRKPATRICK Donald E.
Filing Date ' 5)OBI Bernard E.
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a coextruded multilayer films. In one embodiment, the coextruded multilayer film inchedes .
componat having rom 15 to 1000 alternating layers of layer A and layer B . Layer A has a thickness from 30 nm to 1000 nr
layer A includes a propylergased polymer having a crystallization temperature (Tpc). Layer B includes an ethgsemakpolymer
havinga crystallization temperature (TEc), wherein T ¢ <TEc . Layer A has an effective moisture permeability less thaml0.4(
100in 2/day.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001459 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ABRASIVE ARTICLE INCLDING SHAPED ABRASIVE PARTICLES

(51) International classification :B24D3/00,B24D7/0 | (71)Name of Applicant:
(31) Priority Document No :61/841163 1)SAINT GOBAIN CERAMICS & PLASTICS INC.
(32) Priority Date :28/06/2013 Address of Applicant :One New Bond Street Worcester
(33) Name of priority country :U.S.A. Massachusetts 01615 0138 U.S.A.
(86) International Application No :PCT/US2014/0445¢|(72)Name of Inventor :
Filing Date :27/06/2014 1)LOUAPRE David
(87) International Publication No ‘WO 2014/210442 2)BREDER Kiristin
(61) Patent of Addition to Application NA 3)IYENGAR Sujatha
Number :NA 4)LIOR Adam D.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract

A shaped abrasive particle having a major surface to side surface grinding orientation percent difference (MSGPD) tef tio4ig
about 35%.

[
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001460 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COATED ABRASIE ARTICLE BASED ON A SUNFLOWER PATTERN

(51) International classification :B24D7/00,B24B55/0|(71)Name of Applicant :
(31) Priority Document No :61/840854 1)SAINT GOBAIN ABRASIVES INC.
(32) Priority Date :28/06/2013 Address of Applicant :One New Bond Street Worcester
(33) Name of priority country :U.S.A. Massachusetts 01615 U.S.A.
(86) International Application No :PCT/US2014/04459 | 2)SAINT GOBAIN ABRASIFS

Filing Date :27/06/2014 (72)Name of Inventor :
(87) International Publication No ‘WO 2014/210470 1)SETH Anuj
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An abrasive article having a plurality abrasive areas arranged in a non uniform distribution patieerein the pattern is spiral or
phyllotacticsuch as a spiral latti@nd in particular those patterns described by the Vogel nsadalas a sunflower pattern.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617001461 A
(19) INDIA
(22) Date of filing of Application :14/01/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : CHARGING APPARATUS FOR A COMBUSTION ENGINE

(51) International
classification

(71)Name of Applicant :

:F02B33/34,F02B39/16,F04D29i 1)BORGWARNER INC.

(31) Priority Document No :10 2013 010 860.8 Address of Applicant :Patent Department 3850 Hamlin Rc
(32) Priority Date :28/06/2013 Auburn Hills Ml 48326 U.S.A.
(33) Name of priority country.Germany (72)Name of Inventor :
(86) International Apphcatlor:PCT/U82014/043634 l)SPINNER Gad
No 23/06/2014 2)METZ Dietmar

Filing Date ' 3)BLEIL Andreas
5\1807) International Publ|cat|or:WO 2014/209873 ARITZHAUPT Victor
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The invention relates to a charging apparatus (20) for a combustion engipésing a compressor (1) which has a compressor
housing (2) in which a compressor wheel (3)risuiagedsaid compressor wheel being mounted on one end (4) of a rotor shadt(
which has a compressor housing rear wall (6); and comprising an electric motor (7) which has a stator winding (12) eunds ¢
magnet (11which is arranged on thetar shaft (5)on the outsidevherein the stator winding (12) is in the form of an iron free st
winding and wherein the electric motor (7) is in the form of a brushless DC motor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004053 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD FOR CONTROLLING WIND POWER PLANTS

(51) International classification :H02J3/18,H02J3/3¢| (71)Name of Applicant :
(31) Priority Document No :10 2013 215 398.8 | 1)WOBBEN PROPERTIES GMBH
(32) Priority Date :06/08/2013 Address of Applicant :Dreekamp 5 26605 Aurich German
(33) Name of priority country :Germany (72)Name of Inventor :
(86) Interrational Application No :PCT/EP2014/0651:| 1)BEEKMANN Alfred

Filing Date :15/07/2014
(87) International Publication No ‘WO 2015/018612
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a method for supplying electgoargy into an electrical supply network (14) by means of a wind powe
plant (1) or a wind farm (112yherein the wind power plant (1) or the wind park (112) convert kinetic energy fromhairidg a

variable wind velocitynto electrical energthe wind pwer plant (1) or wind farm (112) are prepared for the supplying of active
power (P) and reactive power (&)d the reactive power (Q) to be supplied is adjusted in dependence on the wind velocity (Vv

1%
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004060 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 207/2016

(54) Title of the invention : GROUND ENGAGING TOOL ASSEMBLY

(51) International classification :E02F9/28 (71)Name of Applicant :
(31) Priority Document No :13/956557 1)CATERPILLAR INC.
(32) Priority Date :01/08/2013 Address of Applicant :100 N.E. Adams St. Peoria lllinois
(33) Name of priority country :U.S.A. 61629 U.S.A.
(86) Internationapplication No :PCT/US2014/0474¢|(72)Name of Inventor :
Filing Date :21/07/2014 1)KUNZ Phillip J.
(87) International Publication No ‘WO 2015/017168 2)AZARI Farhad
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A ground engaging tip having a grountbaging portion and a coupling portion in opposing relationship to the ground engagir
portion. The coupling portion includes a side wall and an interlock tab. The side wall at least partially defines aaukgileFie
interlock tab has a base end anproximal end. The base end of is contiguous with the sideanaithe interlock tab extends from
the base end to the proximal end in a direction substantially away from the ground engaging portion. The proximal end incl
perimeter with a curved teinal edge

L
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004061 A
(19) INDIA
(22) Dateof filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : GROUND ENGAGING TOOL ASSEMBLY

(51) International classification :E02F9/28 (71)Name of Applicant :
(31) Priority Document No :13/956565 1)CATERPILLAR INC.
(32) Priority Date :01/08/2D13 Address of Applicant :100 N.E. Adams St. Peoria lllinois
(33) Name of priority country :U.S.A. 61629 U.S.A.
(86) International Application No :PCT/US2014/0474¢|(72)Name of Inventor :
Filing Date :21/07/2014 1)KUNZ Phillip J.
(87) International Publication No ‘WO 2015/017169
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstact :

A ground engaging tip comprising a ground engaging portion and a coupling portion. The coupling portion includes an inter
surfacea side walland an interlock tab. The interior surface defines a coupler pocket and has a base wall. The sidevealizse
wall define the coupler pocket. The interlock tab has a base end and a proximal end. The base end of the interlocigtatus c
with the side walbnd the interlock tab extends from the base end to the proximal end. The sidewall defierSan orifice. A ratic
of a first distanceneasured from the center of the retention orifice to the base wall and a second longitudinal missaaced from
the center of the retention orifice to the proximal end is about 3:2 or less.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004062 A
(19) INDIA
(22) Date of filing of Application04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : GROUND ENGAGING TOOL ASSEMBLY

(51) International classification :E02F9/28 (71)Name of Applicant :
(31) Priority Document No :13/956569 1)CATERPILLAR INC.
(32) Priority Date :01/08/2013 Address of Applicant :100 N.E. Adams St. Peoria lllinois
(33) Name of prioritycountry :U.S.A. 61629 U.S.A.
(86) International Application No :PCT/US2014/0483Z|(72)Name of Inventor :
Filing Date :26/07/2014 1)KUNZ Phillip J.
(87) International Publication No ‘WO 2015/017290
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Aplication Number  :NA
Filing Date ‘NA
(57) Abstract :

A ground engagingobl system comprising a ground engaging tip. The ground engaging tip includes an interior surface with
pocket having an opening. The interior surface has a base wall and a first and second side wall. The tip definesadostand
coupler fae walls having a planar portion and a curved portion. The planar portion is adjacent the basd thallcurved portion
adjacent the opening. The ground engaging tool system includes a coupler movably connected to the ground engagingdip
nomind position and a maximum rotated pitch position. The coupler includes a mounting nose with a first and second exter
surface and is within the coupler pocket. Between the nominal position and the maximum rotated pitchipositiored portion
couwpler face walls are in non contactisgaced relationship with the coupler.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201617004063 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SYSTEMS AND METHODS FOR GENERATING AND DISPLAYING STEREOSCOPIC IMAGE
PAIRS OF GEOGRAHRICAL AREAS

(51) International classification :G06T15/00,G09B29/(|(71)Name of Applicant :
(31) Priority Document No :2820305 1)UNIVERSITY OF NEW BRUNSWICK
(32) Priority Date :04/07/2013 Address of Applicant :P.O. Box 4400 Fredericton New
(33) Name of priority country :Canada Brunswick E3B 5A3 Canada
(86) International Application No :PCT/CA2014/00080 |(72)Name of Inventor :

Filing Date :04/07/2014 1)ZHANG Yun
(87) International Publication No ‘WO 2015/000060
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

In certain embodiments system and method for generating a stereoscopic image pair from selii2 s aerial image and a 3D
model.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.11005/DENP/2015 A
(19) INDIA
(22) Date of filing of Application :02/12/2015 (43) Publication Date : 29/07/2016

(54) Title of the invention : ELEVATOR MOTOR COOLING ASSEMBLY

(51) International classification :B66B1/00,H02K9/01| (71)Name of Applicant :
(31) Priority Document N ‘NA 1)OTIS ELEVATOR COMPANY
(32) Priority Date :NA Address of Applicant :Ten Farm Springs Road Farmingtol
(33) Name of priority country :NA Connecticut 06032 U.S.A.
(86) International Application No :PCT/US2013/0428¢|(72)Name of Invenibr :

Filing Date :28/05/2013 1)STRBUNCELJ Zlatko
(87) International Publication No ‘WO 2014/193340
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An elevator motor assembly includes a motor for driving an elevator, a temperature sensor for detecting a temperahateof ti
and a blower configured to blow air onto the motor to cool the motor, affigjg@d to blow air at varying speeds that vary accor
to a temperature detected by the temperature sensor.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :05/02/2016

(21) Application N0.201617004261 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : ROTOR BLADE ELEMENT FOR A WIND TURBINE ROTOR BLADE AND A PRODUCTION
PROCESS THEREFOR AND WIND TURBINE WITH ROTOR BLADE

(51) International classificatmn :FO3D1/06,B32B25/08,B32B27/
(31) Priority Document No  :10 2013 217 128.5

(32) Priority Date :28/08/2013

(33) Name of priority country:Germany

(86) International Application

(71)Name of Applicant :
1)WOBBEN PROPERTIES GMBH
Addressof Applicant :Dreekamp 5 26605 Aurich Germany
(72)Name of Inventor :
1)THEILE Benjamin

:PCT/EP2014/066582
No N 101/08/2014 2)HOFFMANN Alexander
Filing Date
5\1807) Intenational Publication WO 2015/028250
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a rotor blade elememtarticular produced by a process according to Claiim p@rticular arotor blade
edge for a wind turbinerith a base comprising a fibre material saturated with curable resin and with a surface foil with a bon
layer arranged between the base and the surface foil. According to the invieistimoposed that the surfafml comprises ultra
high molecular weight polyethylene (UHMWPE) and that the bonding layer comprises a first rubber layer and a second rub
layerwherein the first rubber layer is allocated to the surface foil and the second rubber layer is atiabatddse.

X
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004268 A
(19) INDIA
(22) Dat of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : AN APPARATUS AND SYSTEM FOR THE GENERATION OF POTABLE WATER FROM THE
ATMOSPHERE

(51) International classification :E03B3/28 (71)Name of Applicant :
(31) Priority Domiment No :2013902541 1)MERLIN INVESTMENT MANAGEMENT PTY LTD.
(32) Priority Date :10/07/2013 Address of Applicant :Corporate Centre One Level 9 2
(33) Name of priority country :Australia Corporate Court Bundall Queensland 4217 Australia
(86) International Application No :PCT/AU2014/0007C|(72)Name of Inventor :

Filing Date :09/07/2014 1)JAKOVINA Vladimir
(87) International Publication No ‘WO 2015/003209
(61) Patent of Adition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention involves an apparatus (10) and system (100) for the generation of potable water from air. Th¢I€)par:
compriges a ventilation fan (23) for moving air into and through the apparatus (10); a gas compressor (12) for compressing
cooling a refrigerant gas; at least one venturi radiator fin (20) for receiving the compressed gas and cooling surmpandirg ai
reservoir (22) for collecting potable water condensed from the cooled air. The system (100) comprises a plurality of the app
(10).

N

AN
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004269 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : INTERNAL COMBUSTION ENGINE

(51) International classification :FO1L1/26,F02D41/z|(71)Name of Applicant :
(31) Priority Document No 2013166672 1)TOYOTA JIDOSHA KABUS HIKI KAISHA
(32) Priority Date :09/08/2013 Address of Applicant :1 Toyota cho Toyota shi Aichi ken ¢
(33) Name of priority country :Japan 71 Japan
(86) International Application No :PCT/IB2014/00147:|(72)Name of Inventor :

Filing Date :06/082014 1)HAGA Hiroyuki
(87) International Publication No ‘WO 2015/019162 2)MIYOSHI Yuji
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An internal combustion engine includes an exhaust \alperality of cams C&b and Ccused to drive the exhaust valaeam
switching variable valve mechanism that selects a use cam used to drive the exhaust valve out of the plurality @@lzantd Ca
Ccand an electronic control unit that determines whether switching abnormality cfettoain in the variable valve mechanism is
present on the basis of a locus M in a predetermined period K which is a period in which the exhaust valve is openasl M st
locus of an in cylinder pressure changing rate dPc/d0 and is specificallysaoicating a variation of the in cylinder pressure
changing rate dPc/d9T depending on a crank angle T.

} ]
1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2016

(21) Application N0.201617004270 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : ELECTRIC MOTOR CONTROL DEVICE

(51) International lassificatior;H02P27/06,H02M7/02,HO2M7/:

(71)Name of Applicant :

(31) Priority Document No :2013171517 1)TOYOTA JIDOSHA KABUSHIKI KAISHA
(32) Priority Date :21/08/2013 Address of Applicant :1 Toyota cho Toyota shi Aichi 4718
(33) Name of priority country:Japan Japan
(86) International Application, (72)Name of Inventor :
No gg{/l‘}ggfé 3/080018 1)YAMAKAWA Toshifumi

Filing Date ' 2)OKAMURA Masaki
§\1807) Intenational Publication ‘WO 2015/025437 3)TAKAMATSU Naoyoshi
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The purpose of the present invention is to suppress ripples in the interalevoitage of a smoothing capacitor. An electric moto
control device (15) controls an electric motor system including a power converter ga®)othing capacitor (12nd a three phase
AC electric motor (14). The electric motor control device (15) aisep: generation means (15806v156w) for generating
modulated signals (Vmmv Vmw) by adding the third order harmonic signal (Vh1) to phase voltage command sign&fg ();
a control means (157) for controlling the operation of the power conisriggsing the modulated signals; and an adjustment me
(155) for adjusting the amplitude of the third order harmonic signal. The adjustment means adjusts the amplitude afrtter thir
harmonic signal so that a peak value of the inter terminal volt&gdedf the smoothing capacitor obtained when the amplitude c
third order harmonic signal is adjusted becomes smaller than a peak value of the inter terminal voltage of the smooitting ce
obtained when the amplitude of the third order harmonitadig not adjusted.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.193/DEL/2015 A
(19) INDIA
(22) Date of filing of Application :22/01/2015 (43) Publication Date : 29/07/2016

(54) Title of the invention : A NOVEL GLYCOGEN DEPENDENT HYDRODOT FOR ORAL DELIVERY AND SUSTAINED
RESLEASE OF BCHIROINOSITOL

(51) International classification :A61K31/04|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)AMITY UNIVERSITY
(32) Priority Date :NA Address of Applicant :AMITY UNIVERSITY CAMPUS
(33) Name of priority country ‘NA SECTOR125, NOIDA-201303, NOIDA, UP, INDIA. Uttar
(86) International Application No ‘NA Pradeshndia
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)APOORYV GUPTA
(61) Patent of Addition to Application Number :NA 2)ABHINAY K SINGH
Filing Date ‘NA 3)S. S. LAHIRI
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a novel glycogen dependent hydrodot for oral delivery and sustained reléagenoi® coupled
with D- chiroingcsitol for treatment and management of diabetes specially diabetes nzllithe hydrogel of glycogen prevents
diverse overall activity by specific channelization and prolonging the effect faigdmine. When Echiroinositol is given with
Dfagomine, whib increases its activity hence less amount-ofa@omine is required for the same activity. This reduces the cos
the treatment as otherwise the drug as a pure compound is of high cost.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.201617004479 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : PRESSURE SENSITIVE ADHESIVE TAPES FOR THE ADHESIVE BONDING OF WINDOWS
MORE PARTICULARLY IN MOBILE EQUIPMENT

(51) International classification :G02B1/04 (71)Name of Applicart :

(31) Priority Document No 110 2013 215298.1 | 1)TESA SE

(32) Priority Date :02/08/2013 Address of Applicant :Hugo Kirchberg Strae 1 22848

(33) Name of priority country :Germany Norderstedt Germany

(86) International Application No :PCT/EP2014/0646:|(72)Name of Inventor :
Filing Date :08/07/2014 1)DOLLASE Thilo

(87) International Publication No ‘WO 2015/014582 2)PETERSEN Anika

(61) Patent of Addition to Application ‘NA 3)ARDENTE Elisabetta

Number :NA 4)EBERHARDT Franziska
Filing Date ' 5)Zi LLNER Stephan

(62) Divisional to Application Number  :NA 6)ELLRINGMANN Kai
Filing Date ‘NA 7)LHMANN Bernd

(57) Abstract :

Composite made of two substrates more particularly for use for oplézatonic and/or precision engineered equipnsentprising ¢
first substrate and a second substrateaarehged so as to connect the first substratieet@econd substrase adhesive
layercharacterized in that the adhesive layer comprises or consists of an adhesive wietdtihago the mixturéa) from 60 % by
weight to 90 % by weight of a first polymer component based on polyacrylate and (l)drénby weight to 40 % by weight of a
second polymer component based on elastomieese the second polymer component is in essence not miscible with the first
polymer componergo that the adhesive is present in at least two separate phases in the ddpesi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004481 A
(19) INDIA
(22) Dateof filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : Bl SPECIFIC MONOVALENT DIABODIES THAT ARE CAPABLE OF BINDING CD123 AND CL
AND USES THEROF

(71)Name of Applicant :
1)MACROGENICS INC.

(51) International

e :A61K39/395,C07K16/8,CO7K17/1.
classification

(31) Priority Document Na:61/869510 Address of Applicant :9640 Medical Center DriRRockville
(32) Priority Date :23/08/2013 MD 20850 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)BONVINI Ezio
(86) International . 2)JOHNSON Leslie S.
L :PCT/US2014/051790 .
A ing Date 2000812014 OMOORE Paul A
Publicaton No WO 2051026892 SYALDERSON Raiph Froman
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention is directed to sequence op&ichCD 123 x CD3 bi specific monovalent diabodies that are capable of
simultaneous binding to CD 123 and CB3 to the uses of such diabodies in the treatment of hematologic malignancies.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004482 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHODS FOR BIOSYNTHESIS OF ISOBUTENE

(51) International classification :C12P5/02,C12N15/¢|(71)Name of Applicant :
(31) Priority Document No :61/862422 1)INVISTA TECHNOLOGIES S. .r.l.
(32) Priority Date :05/08/2013 Address of Applicant :Zweigniederlassung St. Gallen
(33) Name of priority country :U.S.A. Kreuzackerstrasse 9 9000 St. Gallen Switzerland
(86) Internatbnal Application No :PCT/US2014/04980((72)Name of Inventor :

Filing Date :05/08/2014 1)BOTES Adriana Leonora
(87) International Publication No ‘WO 2015/021059 2)CONRADIE Alex Van Eck
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The document provides methods for biosynthesizing isobutene using one or more isolated enzymes such as one or madeese
such as an enzyme classified under EC 4dhd.a decarboxylating thioesterasaising recombinantdst cells expressing one or
more such enzymes.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@617004483 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : AUTOMATIC METHOD AND AUTOMATED DEVICE FOR PROCESSING A PLURALITY OF
CELL SUSPENSIONS

(51) International (71)Name of Applicant :

:GO1N35/04,G01N35/10,GO1N1/

classfication 1)NOVACYT
(31) Priority Document No :13 57922 Address of Applicant :13 @nue Morane Saulnier F 78140
(32) Priority Date :09/08/2013 Velizy Villacoublay France
(33) Name of priority countr:France (72)Name of Inventor :
5\1853) International Appllcatlo':PCT/EP2014/067123 1)PELTIER Eric
Filing Date :08/08/2014
§\1807) Internatbnal Publlcatlon:WO 2015/018938

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

This method for processing a plurality of cell suspensions comprises at least the following steps: (a) loading a pitnialgy(4f
onto a receiving plate (@ach phial (4) comprising a cell suspension to be analysed; (b) loading a plurality of intermediate cc
(20) into a receptacle (18); (c) extractimg virtue of pipetting means (24)sample of a cell suspension from a pdxand
depositing this sample in an intermediate container (20); and (e) taking a sample of a cell suspension from an intentaedete
(20) and depositing this sample in an analysis containe3gBteps (c) and (e) being repeated for eacH phiao be analysed. Th
method also comprisdgetween the extracting step (c) and the sample taking staps{ed (d) of cell treatment of the sample
extractedoy virtue of cell treatment meastep (d) being repeated for each phial (4) to be tredtezlinvention also relates to an
automated device implementing this method.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201617004064 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : DELIVERING DEVICE IN PARTICULAR FOR PASTY OR CREAMY PRODUCTS

(51) Internationatlassification:A47K5/12,A47K5/18,A47B11/C|(71)Name of Applicant :

(31) Priority Document No  :TO2013A000689 1)STAN ENGINEERING CORP. S.R.L.
(32) Priority Date :12/08/2013 Address of Applicant :Via del Bricco 3 | 12040 Salmour (C
(33) Name of priority country :Italy Italy
(86) International Application , (72)Name of Inventor :
No jPCT/IT2014/000215 1)SACCHET Alessandro
o :12/08/2014

Filing Date
5\1807) International Publication ‘WO 2015/022713
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A delivering device (1) is describeal particular for pasty or creamy products preferably for domesticarsgrisingat least one
delivery duct (3) which puts in fluid communication at least one internal volume (5) of at least one contdimeinéynal volume
(5) containing therein at least one prodaictl at least one delivery nozzle (9) for exiting the produattieyposing pumping means
(11) actuated by at least one actuating motor (13) to transfer amounts of the product from the internal volume (5iverythe del
nozzle (5) through the delivery duct @)d control means (14) actuated by a user and operatveperating with the actuating
motor (13) to allow or inhibit at will an operation of the actuating motor (13) and perform or stop a delivery of the throdgbt the
delivery nozzle (9).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004065 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : BATCHING/DELIVERING SYSTEM COMPRISING AT LEAST ONE REMOTELY ACTUATED
VOLUMETRIC BATCHING PUMP

(51) International classificatio:F04B13/02,B01F3/00,F04C2/1|(71)Name of Applicant :

(31) Priority Document No  :TO2013A000690 1)STAN ENGINEERING CORP. S.R.L.
(32) Priority Date :12/08/2013 Address of Applicant :Via del Bricco 3 1 12040 Salmour (!
(33) Name of priority country :ltaly Italy
(86) International Application | (72)Name of Inventor :
No jPCT/IT2014/000216 1)SACCHET ALE SSANDRO
o :12/08/2014

Filing Date
5\1807) International Publication ‘WO 2015/022714
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A batching/delivering system (101) is descriliegarticular for delivering and batching high viscosity prodaotsiprising at least

one managing and actuating device (1id&) managing and actuating device (103) comprisitkggat one control motor (10&hd at
least one remotely actuated volumetric batching pumfo(idelivering and batching high viscosity products. The rematetyated

volumetric batching pump (1) comprising at least one suckihgmetrically batching athdelivering element (3) having a first duc
(5) for sucking the product to be batchadeast one volumetric batching device (7) of the prodndtat least one second duct (9)
exiting the product batched by the device (7). The device (7) beingtiopbraonnected to at least one control motor of an oper:
of the device (7) by interposing at least one flexible rotary shaft (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004066 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : HIGH FLOW POLYOLEFIN COMBSITION WITH HIGH STIFFNESS AND TOUGHNESS

(51) International classification :C08L23/10,C08L23/1|(71)Name d Applicant :
(31) Priority Document No :13181231.5 1)BOREALIS AG
(32) Priority Date :21/08/2013 Address of Applicant :IZD Tower Wagramerstrae 17 19 A
(33) Name of priority country :EPO 1220 Vienna Austria
(86) International Application No :PCT/EP2014/067533|(72)Name of Inventor :
Filing Date :18/08/2014 1)SANDHOLZER Martina
(87) International Publication No ‘WO 2015/024887 2)KAHLEN Susanne
(61) Patent of Addition to Application ‘NA 3)GRESTENBERGER Georg
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relatesa polyolefin composition comprising two heterophasic propylene copolymers which differ in th
intrinsic viscosity of their xylene soluble fractions.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/02/2016

(21) Application N0.2@617004070 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : PROCEDURE FOR EFFICIENT RECOVERY OF DIAMONDS GOLD FROM TAILINGS

(51) International classificaticB03B9/00B01D21/00,C22B11/C
(31) Priority Document No :1313093.5

(32) Priority Date :19/07/2013

(33) Name of priority country:U.K.

(86) International Application

(71)Name of Applicant :
1)SASSO Claudio
Address of Applicant :Via dei Prati 14 1361 Bassano del
Grappa (VI) Italy
(72)Name of Inventor :

:PCT/CA2014/000577 .
No N 21/07/2014 1)SASSO Claudio
Filing Date
5\1807) International Publ|cat|on:WO 2015/006861
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The value minerals are captured by gravity separdtom a low grade slurry. The ratio of liquids to solids in the slurry affects t
efficiency of captur@nd an ideal liquids/solids ratio is the ratio at which the efficiency of capture is at a maximum. The ideal
different for different particle sizes. The procedure includes dewatering the dikiciyng the dry particles by particle siaed
feedirg the several size divided dry streams into respective capture stations. Prior to each dry stream entering its respectiv:
stationmake up water is added to the dry stream in such quantity as to bring the liquids/solids ratio up toftretlidiepérticle
size. The procedure makes it simple to provide accurate measureraadtaxfcurate control tie liquids/solids ratio.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/02/2016

(21) Application N0.201617004071 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD AND CIRCUIT ARRANGEMENWITH MEANS FOR A LEAKAGE CURRENT
COMPENSATION IN A PHOTOVOLTAIC SYSTEM WITH MULTIPLE DIFFERENTIAL CURRENT SENSORS

(51) International classificatior:H02H3/16,H02H3/33,H02H1/(
(31) Priority Document No :10 2013 107 689.0

(32) Priority Date :18/07/2013

(33) Name of priority country :Germany

(86) International Application -PCT/EP2014/065252

No .
Filing Date :16/07/2014

(87) International Publication MWO 2015/007779
(61) Patent of Addition to

(71)Name of Applicant :
1)SMA SOLAR TECHNOLOGY AG
Address of Applicant :Sonnenallee 1 34266 Niestetal Ger
(72)Name of Inventor :
1)BIENIEK Sebastian
2)HOPF Markus

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

In order to compensate for a leakage current in a photovoltaic sgstefierence current flowing from at least one current condut
line (89) under voltage to ground via a capacitor (€2) is detected. A compensation @nt with the phase and frequency of the
reference current and with an amplitude adapted to the reference current by a negative scal@gsfgetoerated. A current sum
(18) is detected using a differential current sensor\i#@rein the summands ofefturrent sum (18) are the currents flowing thrc

a complete set of current conducting lines (121L.3 and N) and the compensation curresiich is contained in the lines or is
separate therefrom. The detected current sum (18) is minimized by adaptsualing factos. The compensation current is
conducted through at least one other differential current sensor (5) so that the compensation current compensategefouaded
component of a differential current monitored by the other differectiment sensor (5).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004273 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SYSTEM FOR CONFIGURING A PORTABLE DETECTOR

(51) International classification :G01V3/15 (71)Name of Applicant :
(31) Priority Document No 1357786 1)COSTRUZIONI ELETTRONICHE INDUSTRIALI
(32) Prority Date :05/08/2013 AUTOMATISMI S.P.A. C.E.lLA. S.P.A.
(33) Name of priority country :France Address of Applicant :Via di Pescaiola 54/G 56 | 5204
(86) International Application No :PCT/EP2014/0668¢| Civitella In Val Di Chiana Arezzo Italy

Filing Date :05/08/2014 (72)Name of Inventor :
(87) International Publication No ‘WO 2015/018847 1)MANNESCHI Alessandro
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a system for configuring a detheteystem comprisinga programming unit (3) remote from the
detector (1)and comprising a man/machine interface (31) making it possible to define configuration data of the detector a
communication link (2) between the programming unit (3) and the detectar ¢aintroller in the detector (1he controller making i
possibleto activate or deactivate at least one key of the detector (1).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2016

(21) Application N0.201617004274 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD FOR OPERATING CEMENT PRODUCTION FACILITY

(51) International classification:C04B7/44F23C99/00,F27B7/!
(31) Priority Document No :2013204005

(32) Priority Date :30/09/2013

(33) Name of priority country :Japan

(86) International Application -PCT/IP2014/003457

No .
Filing Date :30/06/2014

(87) International Publication MWO 2015/045227
(61) Patent of Addition to

(71)Name of Applicant :
1)MITSUBISHI MATERIALS CORPORATION
Address of Applicant3 2 Otemachi 1 chome Chiyoda ku
Tokyo 1008117 Japan
(72)Name of Inventor :
1)KOMATSU Takuya
2)TAKAYAMA Yoshinori

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Provided is a method for operating a cement production faviligreby it becomes possible to optimize both conibusind a heat
consumption rate in a calcination furnace simultaneously. A method for operating a cement productiowtfédiligpmprises
supplying a first fuel to a calcination furnasgpplying a second fuel that can keep the temperature in a ceinettkburning
temperature together with primary air for combustion use into the cemeiritkdducing air for cooling a cement clinker into a
coolersupplying a portion of the air as secondary air into the cemeralkibnsupplying the portion of tteer as tertiary air into the
calcination furnacand discharging the remainder of the air from the cooler. In the m#taadlationship between a first oxygen
concentration at an exhaust gas outlet of the calcination furnace and a heat consumptiahisatetermined by the first fuel and
second fuel and the relationship between a second oxygen concentration at an exhaust gas outlet of a preheater and the a
mentioned heat consumption rate are determined in adwaaudctne volume of the secag air and the volume of the tertiary air ¢
controlled in such a manner that each of the first and second oxygen concentrations falls within a range includingthevalue ¢
oxygen concentration at which the heat consumption rate becomes minimum.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004275 A
(19) INDIA
(22) Date of filing of Appication :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD AND APPARATUS FOR DATA EXCHANGE

(51) International classification :H04L29/08,H04W4/0|(71)Name of Applicant :
(31) Priority Document No :201310533683.2 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :31/10/2013 Address of Applicant :Fourth Floor One Capital Place P.C
(33) Name of priority country :China Box 847 Grand Cayman Cayman Island
(86) International Application No :PCT/US2014/06325%|(72)Name of Inventor :

Filing Date :30/10/2014 1)LI Qingfeng
(87) International Publication No ‘WO 2015/066380
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method and an apparatus for data exchange. The method identifies a first user located within a predefined boundargt aée
according to the location information of two usansl updates the basic st8 of the two users according to their behavior reca
The method then determines whether a delayed type of a data exchange request requesting a data exchange between the
preferredaccording to the basic status of the first user and/or thederser. Upon receiving the data exchange redqhesterver
executes the data exchange after a delay permitted by the data exchange request. The method determines the delayed tyj
preferred if the basic status of one of the users is in a busy state.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004276 A
(19) INDIA
(22) Date of filingof Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COMPOSITIONS AND METHODS FOR CONTROLLINEPTINOTARSA

(51) International classification :C12N15/82,C07K14/4%|(71)Name of Applicant :
(31) Priority Document No :61/856137 1)MONSANTO TECHNOLOGY LLC
(32) Priority Date :19/07/2013 Address of Applicant :800 North Lindbergh Boulevard Ma
(33) Name of priority country US.A Zone E1NA St. Louis Missouri 63167 U&S
(86) International Application No :PCT/US2014/047204 |(72)Name of Inventor :

Filing Date :18/07/2014 1)BEATTIE Jodi Lynn
(87) International Publication No ‘WO 2015/010026 2)CRAWFORD Michael John
(61) Patent of Addition to Application ‘NA 3)EADS Brian Donovan
Number :NA 4)FLAGEL Lex Evan

Filing Date ' 5)KAPOOR Mahak
(62) Divisional to Application Number:NA 6)TAYLOR Christina Marie

Filing Date :NA

(57) Abstract :

Disclosed herein are methods of controlling insect pegiarticdar spp. which infest crop plangd methods of providing plants

resistant to such pests. Also disclosed are polynucleotides and recombinant DNA molecules and constructs useful in such
methodsnsecticidal compositions such as topical sprays containsegiitidal double stranded RNAgsd solanaceous plants witt
improved resistance to infestation §gp. Further disclosed are methods of selecting target genes for RNAI mediated silencin
control ofspp.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/02/2016

(21) Application N0.201617004083 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : IDO INHIBITORS

(51) International
classification
(31) Priority Document
No
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Pubication No

(61) Patent of Addition t

:C07D401/10,C07C255/58,C07D401

:61/844897
:11/07/2013
‘U.S.A.

:PCT/US2014/046066
:10/07/2014

‘WO 2015/006520

(71)Name of Applicant :

1)BRISTOL MYERS SQUIBB COMPANY

Address of Apficant :Route 206 and Province Line Road

Princeton New Jersey 08543 U.S.A.
(72)Name of Inventor :

1)MARKWALDER Jay A.

2)BALOG James Aaron

3)HUANG Audris

4)SEITZ Steven P.

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

There are disclosed compounds of Formula (I) thatutade or inhibit the enzymatic activity of indoleamine 2 3 dioxygenase
(IDO) pharmaceutical compaositions containing said compounds and methods of treating proliferative disohdasscancetiral
infections and/or autoimmune diseases utilizing thepmmds of the invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004084 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : INFORMATION HANDLING SYSTEM DOCKING WITH COORDINATED POWER AND DATA
COMMUNICATION

(51) International classification :GO6F1/26 (71)Name of Applicant :
(31) Priority Document No :13/962200 1)DELL PRODUCTS L.P.
(32) Priority Date :08/08/2013 Address of Applicant :One Dell Way Round Rock Texas
(33) Name of priority country :U.S.A. 78682 US.A.
(86) International Application No :PCT/US2014/03327|(72)Name of Inventor :
Filing Date :08/04/2014 1)RAMIREZ Ernesto
(87) International Publication No ‘WO 2015/020702 2)CRITZ Christian L.
(61) Patent of Addition to Application ‘NA 3)QUINN Liam B.
Number :NA 4)ONEAL Sean P.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A docking station connects through a docking port and docking cable with an information handling system to support atom
between the information handling system and docking station peripherals. On initial interéattata lane of the docking port
establishes a temporary management integach as an 12C management busonfigure the docking station. After configtiona
docking managevirtual wireless access point and power block cooperate to assign data lanes of the docking port and wirele
communication resources to information transfer and power transfer functions based upon processing and commurscation
performed at the information handling system.

&
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p1617004085 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : HOT MELT SYSTEM FEED ASSEMBLY

(51) International classification :B31B1/62 (71)Name of Applicant :
(31) Priority Document No :61/876430 1)GRACO MINNESOTA INC.
(32) Priority Date :11/09/2013 Address of Applicant :88 11th Avenue Northeast Minneag.
(33) Name of priority country :U.S.A. Minnesota 55413 1894 U.S.A.
(86) International Application No :PCT/US2014/0549¢|(72)Name of Inventor :

Filing Date :10/09/2014 1)ROSS Daniel P.
(87) International Publication No ‘WO 2015/038631 2)TIX Joseph E.
(61) Patent of Addition to Appli¢en ‘NA 3)STUDT Nicholas K.
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date :NA
(57) Abstract :

A feed assembly for a melter includes a furareinlet into the funnednd a fan baffle situated atop the funnel. The funnel is orie
along a veiital axisand has a funnel surface that narrows towards an outlet into the melter. The inlet is angled tangent to ar
downward towards the funnel surface to inject meltable pellets onto the funnel surface in a vortex pattern. The fasitbatfe is
atgp the funneland has a plurality of blades angled to oppose the vortex pattern so as to permit airflow but redirect the melt:
from the inlet towards the funnel surface.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/02/2016

(21) Application N0.201617004086 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : METHODS FOR USING NITRIC OXIDE IN A PLASMA STATE TO TREAT MEDICAL

CONDITIONS AND DISEASES

(51) International
classification
(31) Priority Document No :61/898390
(32) Priority Date :31/10/2013
(33) Name of priority country:U.S.A.
(86) International Applicatior

:A61L2/14,A61K33/00,A61K33/C

No :PCT/US2014/063075
Filing Date :30/10/2014
§\1807) International Publ|cat|or:WO 2015/066278

(61) Patent of Addition to

(71)Name of Applicant :

1)ORIGIN INC.

Address of Applicant :2 Research Way Princeton NJ 085«

U.S.A.
(72)Name of Inventor :

1)NELSON Howard

2)DOLGOPOLSKY Alexander

3)PRESTON Michael D.

4)POHL Michael

5)VASILETS Victor N.

Application Number mﬁ
Filing Date ’
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Methods for administering nitric oxide (NO) in a plasma state to a treatment site are disclosed. A discrete streanisoblateir
a plasma statim which the stream hass part of its conterat desired concentration of NO. The discrete stream of matter is direc

a site of action to achieve a therapeutic result.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004093 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COLD FILAMERN IGNITION SYSTEM AND METHOD OF SILICON RODS

(51) International classification :C01B33/035,H05B1/(|(71)Name of Applicant :
(31) Priority Document No :61/862710 1)GTAT CORPORATION
(32) Priority Date :06/08/2013 Address of Applicant :243 Daniel Webster Highway
(33) Name of priority country US.A Merrimack New Hampshire 03054 U.S.A.
(86) International Application No :PCT/US2014/049858 | (72)Name of Inventor :
Filing Date :06/08/2014 1)LIESE Michael Harro
(87) International Publication No ‘WO 2015/021097 2)VOLLMAN Wilfried
(61) Patent of Addition to Application NA 3)WORNATH Casey Michael
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A method and system of igniting one or more filaments for silicon production includes applying an output voltage to the ome
filaments using a transformer connected with the one or more filaments. In atltitiorethod includes supplyimg combination
with the application of the output voltagecurrent to a primary winding of the transformer via a choke to limit the current to a 1
predetermined current threshold range. The combination of the supplied current and applied output voltage atletesraipeel
output range to be generated from a power supply device initially required to ignite the one or more filaments.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004094 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : INSERT ASSEMBLY FOR MANUFACTURING INHOCULAR LENSES

(51) International
classification

(71)Name of Applicant:

:B29D11/00,B29D11/02,B29C45/ 1)INNOVALENS B.V.

(31) Priority Document No :2011239 Address of Applicant :Marinus van Meelweg 2 NL 5657 E
(32) Priority Date :30/07/2013 Eindhoven Netherlands
(33) Name of priority countr:Netherlands (72)Name of Inventor :
5\1853) International Apphcat'o:PCT/NL2014/050529 1)VAN DIJK Emerentius Maria Josephus Antonius
Filing Date :30/07/2014
§\1807) International Publlcatlo:WO 2015/016711
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

An insert assembly (10) for the purpose of an injeatimtd (100) for manufacturing a first casting mold half (202) of a casting r
(200) for manufacture of an ophthalmic dewdeerein the insert assembly (10) is receivable in an injection mold half of the inj
mold (100) and wherein the insert assgn(il0) comprises an insert assembly end surfac& 822 26) which bounds an injection
mold cavity (106) of the injection mold (100) for forming the first casting mold half (202). The insert end surface isdovathcat

least one notch (442) which faoms a bounding structure cavity for forming a bounding structure Z208which is an integral part
of the first casting mold half (202) to be formed with the injection mold (100) and \&ftethplacement of a second casting mold
(204) on the firstasting mold half (202)ounds at least one haptics cavity (212) which links up with a lens cavity(206).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2016

(21) Application N0.201617004277 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : METHODS FOR BIOSYNTHESIS OF ISOPRENE

(51) Internatbnal classification :C12P5/00,C12P5/02,C12N15.
(31) Priority Document No :61/862401

(32) Priority Date :05/08/2013

(33) Name of priority country :U.S.A.

(86) International Application PCT/US2014/049786

No .
Filing Date :05/08/2014

(87) International Publication WO 2015/021045
(61) Patent of Addition to

(71)Name of Applicant :
1)INVISTA TECHNOLOGIES S. R.L.
Address of Applicant :Zweigniederlassung St.
Gallen Kreuzackerstrasse 9 CH 9000 St. Gallen Switzerland
(72)Name of Inventor :
1)BOTES Adriana Leonora
2)CONRADIE Alex Van Eck

Application Number Hﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

This document describes biochemical pathways fodpeing isoprene by forming two vinyl groups in a central precursor produ
from isobutyryl CoA3 methyl 2 oxopentanoate 4 methyl 2 oxopentanoate as well as recombinant hosts for producing isopre

i
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004278 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 207/2016

(54) Title of the invention : PISTON RING

(51) International classification  :F16J1/09,F16J9/14,F16J9|(71)Name of Applicant :

(31) Priority Document No :61/863007 1)FEDERAL MOGUL CORPORATION
(32) Priority Date :07/08/2013 Address of Applicant :26555 Northwestern Highway
(33) Name of priority country :U.S.A. Southfield MI 48033 U.S.A.
(86) InternationaApplication No :PCT/US2014/050070 (72)Name of Inventor :
Filing Date :07/08/2014 1)MILLER Andrew John

(87) International Publication No :WO 2015/021238
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

An improved piston ring (20) for use as intermediate piston ring in a piston assembly having three or more piston rings is p!
The piston ring includes a piston ring body which extends through an arcuate shape between opposite end faces (28)ifidne
body has at least one congtion gas guidance feature (22) for allowing a greater flow of combustion gasses to pass the pista
body when the piston is moving in one direction and for allowing a lesser flow of combustion gasses to pass the pistiynwire
the piston ismoving in an opposite direction. This allows for the ring gap at the outer diameter of the piston ring (20) to be
without creating flutter in another piston ring above the intermediate piston ring during operation of an engine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004303 A
(19) INDIA
(22) Date of filing of Application :082/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : APPARATUS FOR GENERATING ELECTRIC POWER FROM VEHICLES MOVING ON A RO/

(51) International classification :HO2K7/18 (71)Name of Applicant :
(31) Priority Document No :MI2013A001419 1)VANELLI TAGLIACANI Cristina
(32) Priority Date :28/08/2013 Address of Applicant :Viale Piceno 37 | 20129 Milano Itah
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2014/0640€| 1)VANELLI TAGLIA CANI Cristina
Filing Date :26/08/2014
(87) International Publication No ‘WO 2015/028935
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatus for generating electric power from vehicles moving on a road comprises a movable element oraassegedlyat a
road surfacand thereon operate the wheels of a vehicle driven on the road dhdanevabé element or assembly being
operatively coupled to pressing means operating on electric current generating means.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004306 A
(19) INDIA
(22) Date of filing of Application :06/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : PYRIMIDINE DERIVATIVES AS KINASE INHIBITORS

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)ACEA BIOSCIENCES INC.
Address of Applicant :6779 Mesa Ridge Rd Suite 100 Sai

:C07D417/12,C07D473/18,C07D487

No :61/845342 Diego CA 92121 U.S.A.
(32) Priority Date :11/07/2013 (72)Name of Inventor :
(33) Name of priority ‘USA 1)XU Xiao
country e 2)WANG Xiaobo
(86) International ) 3)MAO Long
Application No :5534?28()21(2114/046@1 4)ZHAO Li

Filing Date ' 5)XI Biao

(87) International
Publication No
(61) Patent of Addition t

‘WO 2015/006754

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to pharmaceutioatipoundsompositions and methodspecially as they are related to compositio
and methods for the treatment and/or prevention of a proliferation disoodercea tumoran inflammatory diseassn autoimmune
diseasgsoriasigdry eye or an immunologidly related diseasand in some embodiments diseases or disorders related to the
dysregulation of kinase such lagt not limited toEGFR (including

HER) Alk PDGFRBLK BMX/ETK FLT3(D835Y)ITK TECTXK BTK or JAK and the respective pathways.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004324 A
(19) INDIA
(22) Date of filing of Application06/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD FOR THE HOT FORGING OF A SEAMLESS HOLLOW BODY OF MATERIAL THAT
DIFFICULT TO FORM IN PARTICULAR OF STEEL

(51) International classification :B21J7/14,B21J13/00B.K1/0¢€|(71)Name of Applicant :

(31) Priority Document No :10 2013 219 310.6 1)VALLOUREC DEUTSCHLAND GMBH
(32) Priority Date :25/09/2013 Address of Applicant :Theodoraie 109 40472 D¥sseldorf
(33) Name of priority country :Germany Germany
(86) International Application N:PCT/EP2014/070208 2)GFM GMBH
Filing Date :23/09/2014 (72)Name of Inventor :
(87) International Publication N:WO 2015/044120 1)KMMERLING Rolf

(61) Patent of Addition to 2)FONSECA Antonio Sergio Medeiros

Application Number Hﬁ 3)SCHLOTHANE Thomas
Filing Date ' 4)KOPPENSTEINER Robert
(62) Divisional to Application ‘NA 5)WIESER Rupert
Number :
Filing Date NA
(57) Abstract :

The invention relates to a method foe thot forging of a seamless hollow body of material that is difficult to form. It is propose
the hot forging is performed with a degree of formivith respect to the cross section to be forrimetthe forging section with
In(AO/AL) of less than 1.5l a method related form changing rate of less thawligse AO is defined as the local cross section
area of a hollow body to be forged in m and Al is defined as a local cross sectional area of the finished hollow bodiyhie fara
changing rates defined as the maximum rate of the hollow body to be forged in m/s with respect to the outside diameter of 1
finished forged hollow body in m.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004358 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SYSTEM AND MEHOD FOR DISCOVERY MOMENT MONETIZATION OF MEDIA

(51) International classification :G06F21/00 (71)Name of Applicant :
(31) Priority Document No :13/942221 1)SWIERCZEK Remi
(32) Priority Date :15/07/2013 Address of Applicant :9465 Highbridge Court Mentor OH
(33) Name of priority country :U.S.A. 44060 U.S.A.
(86) International Application No :PCT/IB2014/0013C|(72)Name of Inventor :

Filing Date :14/07/2014 1)SWIERCZEK Remi
(87) International Publication No ‘WO 2015/008126
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Systems and methods for signing a media with a portion of data to define parameatsesdbthe media. A signed media can be
created to include a portion of data that defines one or more paramké&resn the one or more parameters can define an allowe
access for the med@apayment amount for access to the mediayment distributiofor the payment amount between one or mo
entitiesamong others. The signed media can track the manner in which media is distributed in an online environment and a
incentive to outlets or sources to regulate authenticity of such media.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004095 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD FOR PRODUCINGKANETIC ENERGY STORAGE SYSTEM

(51) International classification :HO2K7/02 (71)Name of Applicant :
(31) Priority Document No :61/843683 1)QUANTUM ENERGY STORAGE CORPORATION
(32) Priority Date :08/07/2013 Address of Applicant :13000 Gregg Street Suite C Poway
(33) Name of priority country :U.S.A. California 92064 U.S.A.
(86) International Application No :PCT/US2014/04527|(72)Name of Inventor :

Filing Date :02/07/2014 1)DHARAN Cheruvari Karthik Hari
(87) International Publication No ‘WO 2015/006136
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A flywheel energy storage system incorporates varioudimients in design and processing to achieve a very high ratio of en
stored per unit cost. The system uses a high strength steel rotor rotating in a vacuum envelope. The rotor has a jensateg 1
high yield strength throughout its cross sectising various low cost quenched and tempered alloy steels. Low cost is also ac
by forging the rotor in a single piece with integral shafts. A high energy density is achieved with adequate safetyhnoargfing t
pre conditioning treatment. The by and suspension system utilizes an electromagnet that off loads the rotor allowing for tl
of low costconventional rolling contact bearings over an operating lifetime of several years.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004096 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ERGONOMIC STOOL SPECIMEN CONTAINER AND ENCLOSING HOLDER SYSTEMS
METHODS AND KITS

. . . 71)Name of Applicant :

(51) International classification :GO1N33/48 (
(31) Priority Document No 61/871702 1)EXACT SCIENCES CORPORATION _
(32) Priority Date '20/08/2013 Address of Applicant :441 Charmany Drive Madison
(33) Name of priaty country ‘U.S.A \(/;/'Zs)ﬁloanrﬁg];ﬁz\llgn%?jp"
(86) International Application No ‘PCT/US2014/0535¢ 1)SCHIESTLE Jose. hE

Filing Date :29/08/2014 2)BURGER Krystal 2 '
(87) International Publication No ‘WO 2015/031832 3)PARMER Tir)r/wth A
(61) Patent of Addition to Application . y A
Number :NA 4)LUNDE Jad A.

Filing Date ‘NA 5)JANG Sam M.

2 C . 6)SCHUELKE David A.
(62) lI:Dill\i/r::yoDn:tIet) Application Number Hﬁ 7)WOLGEMUTH David B.
9 ‘ 8)LU Jing Yang

(57) Abstract :

Provided herein is technology relating to collecting and containing samples and partloutianby exclusiely to technology for
collecting and containing a stool specimen. The technology provides a device for collecting and containing a stooltepecime
device comprising ergonomic features optimized for a geriatric user. The technology also providessargdraltter for securing
the ergonomic stool specimen container in a leak proof mannetueiigg mechanical shaking.

it
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004098 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHOD AND APPARATUS FOR PREPARING A CELLAR CONTAINER COMPRISING
MEANS FOR PRE ANALYSIS OF A SAMPLE THAT HAS BEEN TAKEN

(51) International (71)Name of Applicant :

:GO1N35/10,G01N15/06,GO1N9/

classification 1)NOVACYT
(31) Priority Document No :1357924 Address of Applicant :13 avenue Morane Saulnier F 7814
(32) Priority Date :09/08/2013 Velizy Villacoublay France
(33) Name of priority countn:France (72)Name of Inventor :
5\1853) International Appllcatlo':PCT/EP2014/067116 1)PELTIER Eric
Filing Date :08/08/2014
(87) International Publicatiol

No ‘WO 2015/018933

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The method for preparing fonalysis a cell suspension (5) comprises at least the following successive steps: (a) taking a sar
the cell suspension (5) by means of a pipetting dispensing deviceli@B&in said pipetting dispensing device (12) comprises at
one pipe (24);k) depositing the sample present in the pipetting dispensing device (12) in an analysis container (10). Betwes
sample taking step and the depositing sirepmethod comprises at least one step of pre analysis of the sample that has been
takenwhereinsaid step is carried out by means of a pre analysis device (26) placed on the pipe (24) of the pipetting dispen:
(12).

58
KA
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004099 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ELECTRONIC DEVICE ELECTRONIC DEVE CONTROL METHOD AND CONTROL PROGRA!

(51) International . [(71)Name of Applicant :

classification ‘HO4N5/345,HO1L.27/14,HOANS/2 1)NIKON CORPORATION

(31) Priority Document No :2013167308 Address of Applicant :12 1 Yurakucho 1 chome Chiyoda }
(32) Priority Date :12/08/2013 Tokyo 1008331 Japan

(33) Name of priority (72)Name of Inventor :

o 1 ~apan 1)TSUCHIYA Satoshi
,(0\86)”'2;;””6128”6“ :PCT/JP2014/070874

PP Filing Date :07/08/2014
E\l807) International Publlcatlc:WO 2015/022900

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

To segment an image capture region into a plurality of regitveseupon different image capture conditions arasédtgenerate a
plurality of motion videos corresponding to the plurality of regions. [Solution] An electronic device comprises: an irhage cap
element (100) which carries out an image capture oarfiotion video and a second motion video in a first region and a secor
region different from the first region in an image capture region (1W8#)respectively different image capture conditions
thereupon; and a motion video generating unit (31) whaterates the first motion video and the second motion video which a
image captured in the first region and the second region.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004100 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : CONCURRENTLY ACCESSING MEMORY

(51) International classification :G06F9/46,G06F9/5 | (71)Name of Applicant :
(31) Priority Document No :201310492402.3 1)ALIBABA GROUP HOLDIN G LIMITED
(32) Priority Date :18/10/2013 Address of Applicant :Fourth Floor One Capital Place P.o
(33) Name of priority country :China Box 847 Grand Cayman Cayman Islands Cayman Island
(86) International Application No :PCT/US2014/0609(|(72)Name of Inventor :
Filing Date :16/102014 1)MA Ling
(87) International Publication No ‘WO 2015/057962 2)YAO Sihai
(61) Patent of Addition to Application ‘NA 3)ZHANG Lei
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

When a first transaction needs to conductisivg operation to first datafter there is a determination that there exists a second
transaction that has conducted a reading operation of the first data or is to conduct a reading operation of the fasbahthat
indicates a conflict betweehe writing operation of the first transaction and the reading operation of the second transaction i
generated. A processing of the second transaction is performed. After the processing is ctimpdetmzhd transaction is submitt
and the first transaion is notified according to the record. A processing of the first transaction is performed. After the proces
completed and a notification of the second transaction is rectigdist transaction is submitted. The present techniques imprc
corcurrently visiting transaction memory at a multi core syst®nid rollbacks incurred by conflicesxd improve overall system
performance.

(e

l
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004373 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : MICRONIZED AMOXICILLIN

(51) International classification :C07D499/00,A61K9/2|(71)Name of Applicant :
(31) Priority Document No :2605/DEL/2013 1)DSM SINOCHEM PHARMACEUTICALS
(32) Priority Date :03/09/2013 NETHERLANDS B.V.
(33) Name of priority country :India Address of Applicant :P.O.Box 245 Alexander Fleminglaa
(86) International Application No :PCT/EP2014/068476 |NL 2613 AX Delft Netherlands
Filing Date :01/09/2014 (72)Name of Inventor :
(87) International Publication No ‘WO 2015/032711 1)KAPOOR Rajinder
(61) Patent of Addition to Application ‘NA 2)SHARMA Naresh
Number :NA 3)TEWARI Neeraj
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relatessamoxicillin trihydrate compositions having a surface area of from 1.0 to 2.5 m.g that are free ¢
organic contaminants such as dichloromethiaopropanobivalic acid and triethyl amine and that have a purity of from 97.0% t
99.99%. Furthermorthe pesent invention relates to a method for the preparation of said amoxicillin trihydrate compositions
the use of said compositions for the treatment of a bacterial infection.

|
| I
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2016

(21) Application N0.201617004374 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : CASPOFUNGIN DERIVATIVE

(51) International
classification
(31) Priority Document No :13183974.8
(32) Priority Date :11/09/2013
(33) Name of priority country,EPO

(86) International Applicatior

:CO7K7/56,A61K38/12,GO1N33/l

(71)Name of Applicant :
1)DSM SINOCHEM PHARMACEUTICALS
NETHERLANDS B.V.
Address of Applicant :P.O.Box 245 Alexander Fleminglaa
NL 2613 AX Delft Netherlands
(72)Name of Inventor :

No jgglgg$;02104l4/069050 1)GROEN Paulus Bernardus Maria
Filing Date ' 2)LANKHORST Peter Philip
(87) International Publicatior, 3)i ZALP Burhan
No WO 2015/036354 4)PATER DE Robertus Mattheus
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a novel cyclohexapefutidlenethod for the preparation of said cyclohexapeptide and to the us

said cyclohexapeptide.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004375 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : TABLET COMPRISING CROSPOVIDONE

(51) International
classification

(71)Name of Applicant :

AB1K9/20,A61K31/424,AB1K31/4 1)DSM SINOCHEM PHARMACEUTICALS

(31) Priority Document No :13185368.1 NETHERLANDS B.V.
(32) Priority Date :20/09/2013 Address of Applicant :P.O. Box 245 Alexander Fleminglaz
(33) Name of pority . NL 2613 AX Delft Netherlands
:EPO .
country ' (72)Name of Inventor : .
'(A\BG)HI:;;nnaRI%naI -PCT/EP2014/069852 1) L A RBAbraham Cornelis
PP 118/09/2014

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2015/040093

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a dispersible tablet comprising crospowiatatdy a tablet comprising crospovidone and a lact
antibiotic such as amoxicillito a method for preparing said tablet and to theofisaid tablet.

O "
| R
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004379 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : DIFFERENTIAL RELAY TYPE BRAKE CYLINDER MAINTAINING VALVE

(51) International classification :B60T15/52 (71)Name of Applicant :
(31) Priority Document No :14/018%9 1)NEW YORK AIR BRAKE LLC
(32) Priority Date :05/09/2013 Address of Applicant :748 Starbuck Avenue Watertown N
(33) Name of priority country :U.S.A. 13601 U.S.A.
(86) International Application No :PCT/US2013/0652¢|(72)Name of Inventor:

Filing Date :16/10/2013 1)VAUGHN Lawrence E.
(87) International Publication No ‘WO 2015/034540
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A brake cylinder maintaining valve feeds brake pipe (BP) pressure through a choke to replenish and maintain brake €Ylinde
pressure upvhen the pressure in the brake cylinder drops below its originptegture. In one embodimehe brake cylinder
maintaining valve may be a differential type valve having an input diaphragm and an output diaphragm having differeateas
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004380 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : VENTED CONTAINER FOR VISCOUS LIQUIDS

(51) International classification :B65D1/02,B65D47/2|(71)Name of Applicant :
(31) Priority Document No :61/881647 1)THE PROCTER & GAMBLE COMPANY
(32) Priority Date :24/09/2013 Address of Applicant :One Procter & Gamble Plaza Cincil
(33) Name of priority country :U.S.A. Ohio 45202 U.S.A.
(86) International Appliation No :PCT/US2014/05693!|(72)Name of Inventor :
Filing Date :23/09/2014 1)MEDEIROS Franco Silva
(87) International Publication No ‘WO 2015/047997 2)SAGEL Ralph Albert
(61) Patent of Addition to Application NA 3)BELL Raymond Charles
Number :NA 4)SMITH Christopher Lawrence
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A container for the storage and dispensing of viscous liquids having an opening with a vehtand a modified inner surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004388 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of tre invention : THERAPEUTIC AGENT FOR DYSLIPIDEMIA

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)KOWA COMPANY LTD.
Address of Applicant :6 29 Nishiki 3 chome Naka ku Nagc

:A61K31/423,A61K31/202,A61K31/2!

No 2013176364 shi Aichi 4608625 Japan
(32) Priority Date :28/08/2013 (72)Name of Inventor :
(33) Name of priority Japan 1)TAKIZAWA Toshiaki
country
(86) intemational pCT/3P20141072380

PP :27/08/2014

Filing Date

‘F?Jg,i'g‘;‘;;“naﬂ,‘;“a' ‘WO 2015/030033

(61) Patent of Addition

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

This invention provides a combination graomposition and a combination use of pharmaceuticals for preventing and/or treat
dyslipidemia statesuch as hyper LDL cholesterolenimmammalsncluding humans. This invention pertains to a drug composi
for preventing and/or treating dyslipiderand the likesaid drug composition comprising the following: (R) 2 [3 [[N (benzoxazol
yl) N 3 (4 methoxyphenoxy)propyllaminomethyl]phenoxy] butyric exishlt thereobr a solvate of either; and an omega 3 fatty ¢
or an ester derivative of an ogae3 fatty acid.

HRIT
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004390 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COOLANT SUPPLY AND SKIVING MACHINE EQUIPPED THEREWITH AND SKIVING
METHOD CARRIED OUT THEREWITH

(51) International classificatior:B23F5/16B23C5/28,B23Q11/1|(71)Name of Applicant :

(31) Priority Document No ~ :10 2013 015 252.6 1)GLEASON PFAUTER MASCHINENFABRIK GMBH
(32) Priority Date :13/09/2013 Address 6 Applicant :Daimlerstrae 14 71636 Ludwigsburg
(33) Name of priority country :Germany Germany
(86) International Application -PCT/EP2014/002369 (72)Name of Inventor :
No :02/09/2014 1)LIEPELT Ralf

Filing Date ' 2)WEPPELMANN Edgar
5\1807) International Publation ‘WO 2015/036098
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The invention relates to a coolant supply for supplying a coolant serving to carry off the heat generated ly \asd@Virotating
about its axis of rotation during skiving of a toothing. A supply section is provided whjrbjection on the plane normal of the a
of rotationis closer to the axis than the skiving wheel toothing and has a length componeniialti&extion.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2016

(21) Application N0.201617004391 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : DYNAMIC SEAL TUBE FOR A DOWN HOLE HAMMER DRILL

(51) International classificatior:E21B4/14,E21B1/26,E21B21/
(31) Priority Document No :2013902580

(32) Priority Date :12/07/2013

(33) Name of priority country :Australia

(86) International Application -PCT/AU2014/000709

No .
Filing Date :10/07/2014

(87) International Publication MWO 2015/003215
(61) Patent of Addition to

(71)Name of Applicant :
1)DRILLROC PNEUMATIC PTY LTD
Address of Applicant :Unit 4 27 Godwin Street Bulimba
Brisbane Queenslantl71 Australia
(72)Name of Inventor :
1)LORGER Tony

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention is directed to a dynamic seal tube for use in pressurized fluid driven down hole hammer drillanitiset
tube is a tube that slides within the bofeéh® piston and the anvil portion of the drill bit and co operatively acts to release diffe
volumes of pressurized fluid from the lower chamber when the piston is in different predetermined positions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004102 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date29/07/2016

(54) Title of the invention : STABILIZATION OF FECONTAINING POLYPEPTIDES

(51) International classification :C07K16/00 (71)Name of Applicant :
(31) Priority Document No :61/860800 1)AMGEN INC.
(32) Priority Date :31/07/2013 Address of Applicant :One Amgen Center Drive Thousant
(33) Name of priority country :U.S.A. Oaks California 91320 1799 U.S.A.
(86) International Application No :PCT/US2014/0489(|(72)Name of Inventor :
Filing Date :30/07/2014 1)KANNAN Gunasekaran
(87) International Publication No ‘WO 2015/017548 2)LAVALLEE Jennifer
(61) Patent of Addition to Application ‘NA 3)JACOBSEN Frederick W.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

This disclosure provides polypeptides comprising an antibody Fc region having a deletion of one or more cysteine tesidues
hinge region and substitution with a sulfhydryl containing residue of one or more CH3 intefaceaeitiin@\lsoprovided are Fc
fusion proteins and antibodies containing said polypeptidekeic acids and vectors encoding said polypeptttasg with host cells
and methods for making said polypeptides.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004104 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date29/07/2016

(54) Title of the invention : A MOTOR VEHICLE

(51) International . (71)Name of Applicant :

classification -F02M35/16,F02M35/02,F02M35/0 1)UFI FILTERS S.P.A.

(31) Priority Document N::RE2013A000064 Address of Applicant :26 Via Europa | 46047 Porto
(32) Priority Date :09/09/2013 Mantovano (MN) Italy

(33) Name of priority (72)Name of Inventor :

country taly 1)GIRONDI Giorgio
fG)l'igi{g‘r?t,'\?ga' 'PCT/IB2014/001718
PP :03/09/2014

Filing Date

Sjg"'g‘;fi;”nam”a' WO 2015/033208

(61) Patent of Addition to .

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

An embodiment of the present inventiosadoses a vehicle (100) comprising a bodywork (l%jnternal combustion engine (14(
and an aspirating conduit (175) able to convey air from an air intake (180) to the internal combustiom evigjiztethe air intake i<
positioned on a component ()84 the bodywork such as to offer at least an inlet opening (210) which opens externally of the
bodywork (105)n a zone where aerodynamic effects due to motion of the vehicle (100) create an overpressure with respec
environmental atmospheric pressure
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filig of Application :04/02/2016

(21) Application N0.201617004107 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : VEHICLE CONTROL DEVICE

(51) International classification :B60L3/00 (71)Name of Applicant :
(31) Priority Document No 2013163384 1)TOYOTA JIDOSHA KABUSHIKI KAISHA
(32) Priority Date :06/08/2013 Address of Applicant :1 Toyota cho Toyota shi Aichi ken ¢
(33) Nameof priority country :Japan 8571 Japan
(86) International Application No :PCT/IB2014/0014€|(72)Name of Inventor :
Filing Date :05/08/2014 1)NIIMI Yoshitaka
(87) International Publication No ‘WO 2015/019155 | 2)OKAMURA Masaki
(61) Patent of Addition to Application ‘NA 3)TSUJII Shintaro
Number :NA 4)ANG Wanleng
Filing Date ’ 5)YAGUCHI Hideaki
(62) Divisional to Application Number  :NA 6)MORISAKI Keisuke
Filing Date :NA
(57) Abstract :

A vehicle control device that controls a vehicle (1) including a first electric motor (MG2) that is driven at a rotatibNg&e
synchronized wth a rotation speed of a drive shaft (15) of the vehicle includes an electronic control unit (17). The electronic
unit (17) is configured to carry out first determination (172) that determines whether the rotation speed of the forshetectr
(MG2) is lower than or equal to a first threshold (N1) and whether a stop operation that stops the vehicle is beingteardi¢ol o
carry out second determination (172) that the vehicle (1) is stopped when the electronic control unit (17) has dieténmifivst
determination that the rotation speed of the first electric motor (MG2) is lower than or equal to the first thresholdtapd the

operation is being carried out.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004108 A
(19) INDIA
(22) Date of filing of Application :04/02/2016 (43) Publication Date : 29/07/2016

(54) Title ofthe invention : SOLAR COLLECTOR MODULE

(51) International classification  :F24J2/04,F24J2/05,F24J2|(71)Name of Applicant :

(31) Priority Document No :10 2013 215 687.1 1)ROBERT BOSCH GMBH
(32) Priority Date :08/08/2013 Address of Applicant :Postfach 30 02 20 70442 Stuttgart
(33) Name of priority country :Germany Germany
(86) International Appliation No :PCT/EP2014/064454 (72)Name of Inventor :
Filing Date :07/07/2014 1)KOSOK Juergen

(87) International Publication No :WO 2015/018577
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

The present invention proceeds from a solar collector modulel(l®nsisting of a hollow body (202) that is at least partially
transparent and contains an absorption layd0@03) designed to convert radiation from the surroundings (4) intoAtresiein a
fluidic medium flowing through the hollow body (D2) is preided as a heat transfer medium. The invention is characterized il
the hollow body (2.02) has an inlet opening (19) and an outlet opening (20) for the fluidic heat transfer medium and is desic
that the fluidic heat transfer medium flows ditg@ver the absorption layer (03203) and is thereby heated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004114 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SPRAY QUENCH SYSTEMS FOR HEAT TREATED METAL PRODUCTS

(51) International classification :C21D1/18,C21D1/66|(71)Name of Applicant :
(31) Priority Document No :13/958581 1) THERMATOOL CORP.
(32) Priority Date :04/08/2013 Address of Applicant :East Haven InduatiPark 31
(33) Name of priority country :U.S.A. Commerce Street East Haven CT 06512 U.S.A.
(86) International Application No :PCT/US2014/04951:|(72)Name of Inventor :

Filing Date :03/08/2014 1)NALLEN Michael A.
(87) International Publication No ‘WO 2015/020915 2)SCOTT Paul F.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A spray quench system is provided with one or more spray quench rings that eject a controlled volume of quemcbatd sp
workpiece passing through the quench rings. Supply of the quenchant to the quench rings is coordinated with contrehoffithe
rings to selectively change the pressguenchant spray exit velocity from the quench rifhgs rate or patternfathe quenchant
spray onto the workpiece depending upon mass cooling requirements as the workpiece passes through the quench rings.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004392 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : MEASURING GEOMETRY MEASURINBEVICE COMPRISING SAID TYPE OF MEASURING
GEOMETRY AND MEASURING METHOD

(51) International classificatic:B23F5/16,B23F23/12,B23Q17/|(71)Name of Applicant :

(31) Priority Document No  :10 2013 015 253.4 1)GLEASON PFAUTER MASCHINENFABRIK GMBH
(32) Priority Date :13/09/2013 Address of Applicant :Daimlerstrae 14 71636 Ludwigsbur
(33) Name of priority country :Germany Germany
(86) International Application (72)Name of Inventor :
No 25433550210414/002394 1)KRESCHEL J¥%rgen

Filing Date ' 2)WEPPELMANN Edgar
5\1807) International Publ|cat|on:WO 2015/036104
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstact :

The invention relates to a measuring geometry for a toothedhtpatticular for hob peeling tool teeshid geometry being used to
determine at least one measurement variable which can be used for a process which is carried out using gartidolalr for a
peeling procesm a phase in which the profile of the tool teeth which is to be produced is formed by the tool teeth. The inver
characterized by a toothed region with whidhen determining the measurem#rd tool toothing is ira toothed engagement whic
corresponds to a toothed engagement between the tool and woikpieeg@rofile forming phase. The invention also relates to a
measuring device and to a measuring method.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004393 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/¢2016

(54) Title of the invention : METHODS OF MAKING OPTICAL FIBER WITH REDUCED HYDROGEN SENSITIVITY

(51) International . (71)Name of Applicant :
classification :C03837/023,C03B37/027,G02B6 1)CORNING INCORPORATED
(31) Priority Document N0:61/863560 Address of Applicant :1 Riverfront Plaza Corning New Yo
(32) Priority Date :08/08/2013 14831 U.S.A.
(33) Name of priority USA (72)Name of Inventor :
country T 1)DUNWOODY Steven Akin
(86) International . 2)MOORE Robert Clark
Application No :5534?28()21(2114/049001 3)TANDON Pushkar
Filing Date |
(87) International
Publication No
(61) Patent of Addition to

‘WO 2015/020861

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method of making optical fibers that includes controlled cooling to produce fibers having a low concentration of nog bridg
oxygen defects and low sensitivity to hydrogen. The method may includadadiber preform above its softening painawing a
fiber from the heated preform and passing the fiber through two treatment stages. The fiber may enter the first trgatateant st
temperature between 1500 °C and 170n&y exit the first treatmestage at a temperature between 1200 °C and 1480¢@ay
experience a cooling rate less than 5000 °C/s in the first treatment stage. The fiber may enter the second treatmemstsészge
from the first treatment stage at a temperature between €280 1400 °@nay exit the second treatment stage at a temperatur
between 1000 °C and 1150 46d may experience a cooling rate between 5000 °C/s and 12 000 °C/s in the second treatmen
The method may also include redirecting the fiber with a theidring device or an air turn device.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2016170043 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COMPACT LIGHTING SYSTEM WITH LEDS

(51) International classification :F21S8/10,B60Q1/26,B60Q1/|(71)Name of Applicant :

(31) Priority Docunent No :a201300535 1)HELLA ROMANIA S.R.L.
(32) Priority Date :16/07/2013 Address of Applicant :Str.Hella Nr.3 Ghiroda TM Romanic
(33) Name of priority country :Romania (72)Name of Inventor :
(86) International Application N:PCT/R0O2014/000020 1)POPESCU Andrei
Filing Date :14/07/2014

(87) International Publication N:WO 2015/023202
(61) Patent of Addion to

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

The invention relates to a compact lighting system with LEDs for use in the automotive industryartitularfor signaling the re:
of agricultural machinery. The system according to the invention ceagpa housing (2ighting electric components (&b) a lens
(4) fastening elements (5) and a protective optical element (6) which covers the fastening elements (5) of the lighting theste!
vehicle bodythe lens (4) and the housing (2) being providétth corresponding openings {®a and 91.9b)at least two of therand
with suitable configurations to allow the positioning of the fastening elements (5) in the central area of the lightm{l3yated the
lens (4) has a frontal surface (I®mprisng a central recessed area (18) wherein said orificesf @8aare being arrangeshich
continue with some tubular elements 1) oriented inwards the lighting systemd which extend and fit into the corresponding
holes (9&Bb) when assembling there (4) and the housing (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004395 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : NANOFIBER PRODUCTION APPARATUS NANOFIBER PRODUCTION METHOD AND
NANOFIBER MOLDED BODY

(51) International classification :D01D5/04D04H1/72¢| (71)Name of Applicant :
(31) Priority Document No 12013165142 1)KAO CORPORATION
(32) Priority Date :08/08/2013 Address of Applicant :14 10 Nihonbashi Kayabaththome
(33) Name of priority country :Japan Chuo ku Tokyo 1038210 Japan
(86) International Application No :PCT/JP2014/070820|(72)Name of Inventor :
Filing Date :07/08/2014 1)TOYODA Koji
(87) International Publication No ‘WO 2015020129 2)KODAMA Shiniji
(61) Patent of Addition to Application ‘NA 3)TOJO Takehiko
Number :NA 4)IWANE Keniji
Filing Date ' 5)ONDA Tomohiro
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

This nanofiber production apparatus (10) is provided with: a starting materiadj jetdans (11) that is provided with a conductive
nozzle (13) for jetting a starting material liquid for nanofiber production; an electrode (14) that is arranged at efrdistahee
nozzle (13); a voltage generating means (101) for generating a voitageeln the nozzle (13) and the electrode (14); an air flown
jetting means (15) that is arranged so that an air flow can be jetted between the nozzle (13) and the electrode @B¢tmd a ¢
means for collecting nanofibers. The voltage generating nm{@a@a¥ generates a voltage so that the nozzle (13) functions as a
electrode and the electrode (14) functions as a negative electrode. The generally entire of a surface of the elesaiddei(fbte
facing the nozzle (13} covered with a coving body (17) wherein a dielectric body is exposed in the surface. The dielectric b
exposed in the surface has a thickness of 0.8 mm or more.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004396 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : FLUXES/MINERAIZERS FOR CALCIUM SULFOALUMINATE CEMENTS

(51) International classification :C04B28/06 (71)Name of Applicant:
(31) Priority Document No :13004311.0 1)HEIDELBERGCEMENT AG
(32) Priority Date :03/09/2013 Address of Applicant :Berliner Str. 6 69120 Heidelberg
(33) Name of priority country :EPO Germany
(86) International Application No :PCT/EP2014/0023¢|(72)Name of Inventor :
Filing Date :02/09/2014 1)BULLERJAHN Frank
(87) International Publication No ‘WO 2015/032482 2)BEN HAHA Mohsen
(61) Patent of Addition to Application ‘NA 3)SCHMITT Dirk
Number :NA 4)TEBBE Michael
Filing Date ’ 5)SPENCER Nicolas
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

The presentrivention relates to a method for the production calcium sulfoaluminate (eetite ternesite) clinker using
fluxes/mineralizers comprising the following stepsoviding a raw meal comprising at least sources of BHDSO sintering the
raw meal in &iln at 1100 to 1350 °C to provide a clinkeooling the clinkewherein at least one compound containing copper &
glass powder or a glass powder are added prior to sintering. The invention further relates to the clinkerasbtahed to calciurr
sulfoaluminate based cements and binders produced from the clinker.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004397 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : PORTABLE WATER PURIFICATION SYSTEM USING ONE OR MORE LOW OUTPUT POWE
UV LIGHT SOURCES

(51) International classification :C02F1/32 (71)Name of Applicant :
(31) Priority Document No :61/868235 1)HYDRO PHOTON INC.
(32) Priority Date :21/08/2013 Address of Aplicant :P.O. Box 675 Route 172 Blue Hill
(33) Name of priority country :U.S.A. Maine 04614 U.S.A.
(86) International Application No :PCT/US2014/0514%|(72)Name of Inventor :
Filing Date :18/08/2014 1)MAIDEN Miles
(87) Intenational Publication No ‘WO 2015/026710
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A water purification system includes one or more germicidal UV light sources (16) that operate within an amplifying dretmbe
cortains a given amount of fluid as a batch or as flowing through the chamber at any given time. The amplifying chambex (:
highly reflective inner surface (14) that redirects the germicidal UV light that reaches the highly reflective innebsudk«fiweugh
the fluid simultaneously in substantially all directions. A power source drives the one or more UV light sources toqtositeid
contained within the amplifying chamber a fraction of the total UV energy that is required to purify theugigant of fluid. The
amplifying chamber repeatedly redirects the UV light that reaches the highly reflective inner surface back intotthprfiuide a
dose required to purify the fluid.

E)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004398 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHODS OF MAKING OPTICAL FIBER WITH REDUCED HYDROGEN SENSITIVITY THAT
INCLUDE FIBER REDIRECTION

(51) International . (71)Name of Applicant :
classification :C03B37/023,C03B37/027,G02B6 1)CORNING INCORPORATED
(31) Priority Document N0:61/863581 Address of Applicant :1 Riverfront Plaza Corning New Yo
(32) PriorityDate :08/08/2013 14831 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)DUNWOODY Steven Akin
(86) International . 2)MOORE Robert Clark
Application No :5534?28()21(2114/049059 3)TANDON Pushkar
Filing Date |
(87) International
Publication No
(61) Patent of Addition to

‘WO 2015/020865

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method of making optical fibers that includes controlled cooling to produce fibers having a low concentration of nog bridg
oxygen defects and low sensitivity to hydrogen. Tethod may include heating a fiber preform above its softening gi@ning a
fiber from the heated preform and passing the fiber through two treatment stages. The fiber may enter the first trgatateat st
temperature between 1500°C and 1706f&y ext the first treatment stage at a temperature between 1200°C and 1ai0taay
experience a cooling rate less than 5000°C/s in the first treatment stage. The fiber may enter the second treatmensstaga d
from the first treatment stage at a tempambetween 1200°C and 1400f@y exit the second treatment stage at a temperature
between 1000°C and 1150&0d may experience a cooling rate between 5000 oC/s and 12 000°C/s in the second treatment
method may also include redirecting the filéth a fluid bearing device or an air turn device.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201617004399 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : PERIPHERAL CUTTING TOOL UTILIZING STICK BLADES

(51) International classificatio:B23F21/10,B23F21/1B23C5/0¢|(71)Name of Applicant :

(31) Priority Document No  :61/873477 1)THE GLEASON WORKS
(32) Priority Date :04/09/2013 Address of Applicant :1000 University Avenue PEbx
(33) Name of priority country :U.S.A. 22970 Rochester NY 14692 2970 U.S.A.
(86) International Application . (72)Name of Inventor :
No :5532?2802&14/052479 1)STADTFELD Hermann J.

Filing Date ' 2)CHURCH Benjamin D.
5\1807) International Publication ‘WO 2015/B4699
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A low profile peripheral cutter (18) with stick blades (6). The cutter comprises a cutter body (30) and a flexibilegctisk (20) to
clamp all blades wherein the flexible clamping disc includes a slot (24) between each cutting blade (6) in order topuoaiie a
of blade clamping web wings (26) each of which acts like a deflection beam to hold the bladegoin. psiterablyeach web wing
(26) covers one stick blade (6) and each web wing comprises two contacting paést(Bpress each blade into its seating surfa
(44 46) thereby holding the blade in position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004132 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Dge : 29/07/2016

(54) Title of the invention : A TIP CAP AND AN INJECTION DEVICE HAVING A DISTAL TIP SEALED BY A TIP CAP

(51) International classification :A61M5/31 (71)Name of Applicant :
(31) Priority Document No :13306033.5 1)BECTON DICKINSON FRANCE
(32) Priority Date :18/07/2013 Address of Applicant :Rue Aristide Berg's F 38800 Le Po
(33) Name of priority country :EPO De Claix France
(86) International Application No :PCT/EP2014/0655:|(72)Name of Inventor :

Filing Date :18/07/2014 1)DELEUIL Nicolas
(87) International Publication No ‘WO 2015/007900 2)BENSALLAH Mo ussa
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisonal to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

The tip cap(1) comprises:closed distal end portion (3)having a transverse proximal surfaag{Bjipheral skirt (7) extending in tl
proximal direction from said proximal surface (5) and having an inner surface (10) desigoeérate with the outer surface (31
of the injection device tip(273 nipple (11)protruding from said proximal surface (5)and designed to engage the injection dev
tip(27). The inner cavity (14) of the tip cap is such tttz: outer fillet (16) haa radius of curvature ranging from 0 4 to O 6ntine;
inner fillet (17) has a radius of curvature ranging from 0 25 to 0 3%emipple base width ranges from 1 4 to 1 6 riima;dome
shaped proximal portion (13) of the nipple (11) has a radius of cuevestnging from 0 55 to 0 70mm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004133 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : INJECTION PEN

(51) International classification :A61M5/31 (71)Name of Applicant :
(31) Priority Document No :61/861918 1)BECTON DICKINSON AND COMPANY
(32) Priority Date :02/08/2013 Address of Applicant :Robert West MC089 1 Becton Drive
(33) Name of priority country :U.S.A. Franklin Lakes New Jersey 07417 U.S.A.
(86) International Application No :PCT/US2014/04891|(72)Name of Inventor :

Filing Date :30/07/2014 1)CRONENBERG Richard
(87) International Publication No ‘WO 2015/017550 2)QUINN Michael V.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An injection pen (1) includes a housing &)ead screw (75 dose set member (&)setback member (1@hd a rotatable driver (6C
The lead screw (75) is axially moveable in tloeising (2). The dose set member (6) is connected to the housing (2) for dose s
and dose correcting. The setback member (17) is operatively connected to the dose set member (6). The rotatablesdriver (i
operatively connected to the setback menfib@&) and the lead screw (75). The driver (60) is prevented from rotating during do
setting and dose correctiagd the driver (60) rotates during an injection to axially move the lead screw (75).

Y
oy,

R
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004135 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/0726

(54) Title of the invention : A METHOD NODE AND COMPUTER PROGRAME FOR PROVIDING LIVE CONTENT
STREAMING.

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)
Address of Applicant :S 164 83 Stockholm Sweden

:HO4N21/2343,H04N21/845,H04L29/

No NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SLSSINGAR Michael John
(33) Name ofriority ‘NA 2)LOHMAR Thorsten
country '
fg”'g‘;g”na}\'%”a' \PCT/SE2013/051370

:20/11/2013

Filing Date
(87) International
Publication No
(61) Patent of Addition t

‘WO 2015/076713

Application Number Hﬁ
Filing Date '
(62) Divisionalto ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

It is presented a method for providing live content comprising a plurality of sequential segment files to at least deickerithe
method is performed in a multimedia streaming service node and comprising the steps of: receiviaig foetdet live conterthe
metadata comprising references to at least one representation of the live wheteim each representation corresponds to a bit
and defines timing of at least one of the segment files; creating a schedule defining whtirt at least one of the segment files
pulling segment files from a content source in accordance with the schedule; and gradually pushing the pulled seguesrd file
bearer to the at least one client devasghe segment files are pulled to thgtimedia streaming service node.A corresponding
multimedia streaming service nodemputer program and computer program product are also presented.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004143 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : INORGANIC BER PAPER

(51) International classification :D21H17/63,D21H21/C|(71)Name of Applicant :
(31) Priority Document No :61/870014 1)UNIFRAX | LLC
(32) Priority Date :26/08/2013 Address of Applicant :600 Riverwalk Parkway Suite 120
(33) Name of priority country US.A Tonawanda New York 14150 U.S.A.
(86) International Application No :PCT/US2014/05283 |(72)Name of Inventor :

Filing Date :25/08/2014 1)VANDERVOORT Nicholas
(87) International Publication No ‘WO 2015/031260
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An inorganic fiber paper includes inorganic fibehopped glass fibers and a binder syst®ntaining both inorganic and organic
binder components. The binder system contains a low content of the organic binder that imparts suitable handling pabpertie
tensile strength to the inorganic fiber paper without causing the paper to emit avfi@meised in demanding high temperature
environments. The inorganic fiber paper can be used for a variety of automotive and industrial thermal insulation &pplicatio
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2016

(21) Application N0.201617004152 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : PEPTIDES

(51) International
classification
(31) Priority Daocument No  :1314052.0
(32) Priority Date :06/08/2013
(33) Name of priority country:U.K.

§\18§>) International Appl|cat|or:PCT/|82014/063739

:A61K39/00,C07K14/72,CO7K7/(

(71)Name of Applicant :
1)APITOPE INTERNATIONAL NV
Address of Applicant :Campus Diepenbeek Agoralaan B :
Diepenbeek Blgium
(72)Name of Inventor :
1)WRAITH David

o :06/08/2014

Filing Date
5\1807) International Publ|cat|or:WO 2015/019302
(61) Patent of Additin to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatior

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention provides a peptide at least partially derivable from human Thyroid Stimulating Hormone Receptor (T
which peptide is capable of binding to an MHC molecule in \dtrd being presented to a T cell without further antigen process
The present invention also relates to the use of such peptides for the prevention or suppression of activating autvamdtibmulyn

GravesDisease.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004400 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Rublication Date : 29/07/2016

(54) Title of the invention : SYSTEM FOR MONITORING A MARINE WELL FOR SHALLOW WATER FLOW

(51) International classification :E21B7/12 (71)Name of Applicant :
(31) Priority Document No :61/859159 1)BERGER GEOSCIENCES LLC
(32) Priority Date :26/07/2013 Address of Applicant :13100 Northwest Freeway Suite 60
(33) Nameof priority country :U.S.A. Houston Texas 77040 U.S.A.
(86) International Application No :PCT/US2014/0481(|(72)Name of Inventor :
Filing Date :25/07/2014 1)BERGER I William J.
(87) International Publication No ‘WO 2015/013562 2)KEENAN James F.
(61) Patent of Addition to Application ‘NA 3)BERGER Il William J.
Number :N A
Filing Date ’
(62) Divisonal to Application Number  :NA
Filing Date :NA
(57) Abstract :

A system for monitoring an open hole section of a marine well for shallow water flow during marine drilling operatiogstérhe
for monitoring uses time periods and intervals while mud puamp turned off. The system uses a video &w®ba processor with
data storage containing a discharge category model. The data storage receives a drilling parametea datarféeegrofile data
feeda logging while drilling data feednd a measuremewhile drilling data feedvhich are used to verify a determined discharge
category as a baseline discharge category. The system provides an alarm when a discharge emergency is ascertainapgue
in discharge category without an anticipated chargghanges outside acceptable limits.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20161700M4 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : BICYCLE TYRE

(51) International classification :B60C13/00 (71)Name of Applicant :
(31) Priority Document No :1359538 1)COMPAGNIE GENERALE DES ETABLISSEMENTS
(32) Priority Date :02/10/2013 MICHELIN
(33) Name of priority country :France Address of Applicant :12 cours Sablon F 63000 Clermont
(86) International Application No :PCT/EP2014/0710(|Ferrand France
Filing Date :01/10/2014 2)MICHELIN RECH ERCHE ET TECHNIQUE S.A.
(87) International Publication No ‘WO 2015/049263 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)BESTGEN Luc
Number :NA 2)OLSOMMER David
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Bicycle tyre andnore particularlya bicycle tyre intended to collaborate with an electrical assistance device. The object of the
invention is to propse a bicycle tyre (1) comprising a toothset (5) of substantially radial generatrix (G) positioned circumfere
on a side wall (2) of the tyre and intended to collaborate with a complementary toothset of a driving pinion of an atsistaate
devce for a bicycle. According to the inventias the toothset (5) is made up of teeth (51) which are equidistant by a péch p
tooth (51) having a length | in the direction of the generatrix (G) and a cross section that is substantially timeaplaae
perpendicular to the generatrix (&) height heach tooth (51) comprising an elastomeric material having a shear elastic modul
G the shear elastic modulus G of the elastomeric material of the teeth (51) is at least equal to a thresholdismead glas Gthe
threshold shear elastic modulus G being such that the shifting d of the tip of each tooth (51) is equal to 0.2 timbshief treeg
tooth (51) under the action of a uniform pressure applied by the complementary toothset to trengidettie smallest angle of
openingequal to 650/(B hd (2.67 0.3 p)).

K
&=
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201617004402 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : BRAKING DEVICE FOR BRAKING A HOISTED OBJECT RELATIVE TO A GUIDE MEMBER

(51) International classification :B66D5/18,B66D5/2 | (71)Name of Applicant :
(31) Priority Document No :NA 1)OTIS ELEVATOR COMPANY
(32) Priority Date :NA Address of Applicant :Tendfm Springs Road Farmington
(33) Name of priority country :NA Connecticut 06032 U.S.A.
(86) International Application No :PCT/US2013/0592%|(72)Name of Inventor :
Filing Date :11/09/2013 1)BILLARD Justin
(87) International Publicaiin No ‘WO 2015/038116 2)MARVIN Daryl J.
(61) Patent of Addition to Application NA 3)DUBE Randall S.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A braking device is operable to aid in braking a hoisted object relative to a guide membeakiing device includes a mounting
structure connected to the hoisted obgud first and second brake pads positioned on the mounting structure on opposing sic
passageway through which the guide member extends. The first and second brake padsidachcontact surface that is opera
to frictionally engage the guide member. The second brake pad engages the mounting structure in a manner that enatdies 1
brake pad to move relative to the mounting structure between a non braking positiarmbraking position. The braking device
includes a brake initiator that is selectively operable to initiate movement of the second brake pad from the non btking pos
toward the braking position by selectively actuating an actuatable portion lmfatke initiator from a non deployed position to a
deployed position.

.
=23
S
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004436 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : TRANSVERSE WINDSHIELD WIPER

(51) International classification :B60S1/44,B60S1/38,B60%&%|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)TAN Gangxing
(32) Priority Date ‘NA Address of Applicant :Room 205 Building 2 Youlian Gardt
(33) Name of priority country  :NA Longgang Avenue No.2ZB7 Longgang Shenzhen Guangdong
(86) International Application NcPCT/CN2013/081795 518112 China

Filing Date :19/08/2013 (72)Name of Inventor :
(87) International Publication NcWO 2015/024165 1)TAN Gangxing

(61) Patent of Adition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

Disclosed is a transverse windshield wiper used for sweepingudintas rainwatemowdustetc. which obstruct the view on a
windshield. The trangrse windshield wiper comprises a wiper blade (1) which is vertically arranged on a surface of a winds
and comes into contact with the windshielddQ)ower device which drives the wiper blade (1) to transversely move back and
along the srface of the windshield ((3n upper sliding rail (2) provided at an upper edge of the windshiekth@@a lower sliding ra
(4) provided at a lower edge of the windshield@erein an upper end of the wiper blade (1) is connected to an upper slatikg
(3) provided on the upper sliding rail (@)Jower end of the wiper blade (1) is connected to a lower sliding block (5) provided ol
lower sliding rail (4)and the upper sliding block (3) and the lower sliding block (5) are respectively conrettiecpbwer device.
The windshield wiper can be used for windshields of various veldalesmoothly scrape off dstich as rainwatenowdustetc. on
the surface of the windshield in a manner of transverse matidieave no dead angle during scraging sweepin@nd effectively
avoid the occurrence of the situation where the rainwater follows the wiper.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004442 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : MULTILAYERED PROTECTED COMPOSITION (VARIANTS) AND ARTLE CONSISTING OF
SAID COMPOSITION

(51) International
classification

(71)Name of Applicant :

B42D25/21,842D25/29,B42D25/ 1)FEDERALNOE GOSUDARSTVENNOE UNITARNOE

(31) Priority Document No :2013133315 PREDPRIYATIE GOZNAK (FGUP GOZNAK)
(32) Priority Date :18/07/2013 Address of Applicant :Petropaviovskaya krepost 3 litera V
(33) Name of priority count:Russia St.Petersburg 197046 Russia
(86) International ) (72)Name of Inventor :
Application No :ESC/'CI)'Q?ZL(J)21(2114/OOO453 1)KURYATNIKOV Andrey Borisovich
Filing Date ' 2)PAVLOV Igor Vasilievich
(87) International Publicatic, 3)KORNILOV Georgiy Valentinovich
No WO 2015/009200 4)MOCHALOQV Alexandr Igorevich

(61) Patent of Addition to ‘NA 5)FEDOROVA Elena Mikhailovna
Application Number :NA 6)SHIRYAEVSKAYA Inna Alexeevna
Filing Date ' 7)BARANOVA Galina Sergeevna

(62) Divisional to 8)SALUNIN Alexei Vitalievich

Application Number ENA 9)SOROKIN Alexey Borisovich
. ‘NA
Filing Date
(57) Abstract :

The invention relates to a multilayered protected compositiparticular to multilayered paper articles with special properties w
protect securities or documents from counterfeit. The multilayered protected composition is formedaalditianal multilayered
elementwhich is formed on the surface of the paper and comprises a multicolored coating in the form of a periodic raster fa
least two inks of different colors which are contrasted relative to the surface of the mhperoaside of the region of the color
coverage of the CMYK system. The inks comprise luminescent compounds having daytime luminescence in the visible spe
light under the action of natural radiation. Combinations of inks are such that the é¢uenudédr of an additional protective eleme
is perceived visually as being unsaturaded close to achromatic. The multilayered protective element can form a graphical fi
be part of a figure which changes the way in which it is visually displayeditue of changing its color gamaptical density and/c
saturation when a document is copied on a printer operating using the CMYK color system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004443 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : A SYSTEM WD METHOD FOR REDUCING THE PROBABILITY OF DETECTION OF A
COMMUNICATION AND SENSOR MAST

(51) International (71)Name of Applicant :

:E04H12/18,H01Q1/12,H04B10/1

classification 1)COMROD AS
(31) Priority Document No :61/863995 Address of Applicant :Fiskveien 1 N 4120 Tau Norway
(32) Priority Date :09/08/2013 (72)Name of Inventor :
(33) Name of priority ountry:U.S.A. 1)DYBVIK Tor Mathias
’(A\Sr?glilgggnna}\l%nal -PCT/NO2014/050139 2)SJ BERG Jan Ove
. :06/08/2014

Filing Date

(87) International Publicatic

No ‘WO 2015/020533

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A system and method feeducing the probability of detection of a Line of Sight (14) type communication and sensor rteest (1
mast (1) having an upper portion (2) extending upwardly relatively the grouadd& lower portion (4) closer to the ground (6)
the upper pdion (2) where the mast at the upper portion (2) is equipped with at least a communication or sensor elembetdit
the mast (1) is equipped with an actuator (8) bizeted on calculated instructiosslesigned to alter the elevation above grou®j (
of the mast upper portion (2).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2016

(21) Application N0.201617004444 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : COMPOSITIONS COMPRISING VITAMIN K DERIVATIVES AND SALTS

(51) International :A61P19/10,A61P9/00,A61K31/2
classification

(31) Priority Document No :1314245.0

(32) Priority Date :08/08/2013

(33) Name of priority countr:U.K.

(86) International Applicatio

(71)Name of Applicant :
1)KAPPA BIOSCIENCE AS
Address of Applicant :Gaustadalleen 21 Oslo ResearchNP
0349 Oslo Norway
(72)Name of Inventor :
1)AUKRUST Inger Reidun

:PCT/EP2014/066886 9
No 06/08/2014 2) MELLER Mona
Filing Date
§\1807) International Publlcatlo:WO 2015/018858
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

This application relates to new formulations of vitamin K1 and K2 provitamins. These formulations can be used as nigracgt
for the fortification of foods or simply in supplements or can be used in pharmaceuticals for the treatment of a variety of cor
known to benefit from the administration of vitamin K1 and K2.
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(12) PATENT APPLICATION PURICATION (21) Application N0.201617004445 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COMPOSITIONS COMPRISING ALKOXYLATED POLYAMINES HAVING LOW MELTING
POINTS

(51) International classification :C11D3/30,C11D3/3|(71)Name of Applicant :
(31) Priority Document No :61/869843 1)THE PROCTER & GAMBLE COMPANY
(32) Priority Date :26/08/2013 Address of Applicant :One Procter & Gamble Plaza Cincil
(33) Name of priority country :U.S.A. Ohio 45202 U.S.A.
(86) International Application No :PCT/US2014/0462¢|(72)Name of Inventor :
Filing Date :11/07/2014 1)HULSKOTTER Frank
(87) International Publication No ‘WO 2015/030941 2)LOUGHNANE Brian Joseph
(61) Patent of Addition to Application NA 3)EBERT Sophia
Number :NA 4)LUDOLPH Bjoern
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to composisicomprising water soluble alkoxylated polyamines with a low melting point. More
specificallythe present invention relates to compositions comprising water soluble alkoxylated polyamines having an inner
polyethylene oxide block comprising 5 to 18 polydtime oxide unit& middle polyalkylene oxide block comprising 1 to 5
polyalkylene oxide units and an outer polyethylene oxide block comprising 2 to 14 polyethylene oxide units.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004449 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COMMUNICATIONS SYSTEM FOR WLAN TRAFFIC STEERING BASED ON USER
PREFERENCES SENT TO THEENWORK

(51) International classification :H04W48/18,H04W88/C|(71)Name of Applicant :
(31) Priority Document No :1313914.2 1)NEC CORPORATION
(32) Priority Date :02/08/2013 Address of Applicant :7 1 Shiba 5 chome Minato ku Tokyt
(33) Name of priority country ‘UK. 1088001 Japan
(86) International Application No :PCT/IP2014/069632 |[(72)Name of Inventor :
Filing Date :17/07/2014 1)CHEN Yuhua
(87) International Publication No ‘WO 2015/016138 2)SHARMA Vivek
(61) Patent of Addition to Application
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

A communications system is described in which a communication device is able to communicate séthtatloa via a first
communication path and with an access node via a second communication path. The communication device provides to th
station an indication of whether or not the communication device is enabled to use the second communicafioa pat
communication device receivé®m the base station and in dependence on the indicaditnol data for changing between the fir
and the second communication padinsl changes between the first and second communication paths in accordance neithitied
control data.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2016

(21) Application N0.201617004153 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : LAUNDRY CARE COMPOSITIONS CONTAINING THIOPHENE AZO CARBOXYLATE DYES

(51) International :C09B29/033,C09B29/08,C11D&I
classification

(31) Priority Document No :61/879171

(32) Priority Date :18/09/2013

(33) Name of priority countr:U.S.A.

(86) International Applicatio

(71)Name of Applicant :
1)MILLIKEN & COMPANY
Address of Applicant :920 Milliken Road M495 Spartard
South Carolina 29303 U.S.A.
(72)Name of Inventor :
1)TORRES Eduardo

:PCT/US2014/054675
No N 109/09/2014 2)MIRACLE Gregory S.
Filing Date
§\1807) International Publlcatlo:WO 2015/041886
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatio
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Laundry care compositions comprising thiophene azo carboxylate fabric shading dyes and methods of treating a textitg cor

such lawmdry care compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004154 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of he invention : WEARABLE DEVICE AND POWER SUPPLY SYSTEM

(51) International classificatic:H01M8/16,G02B27/02,G02C7/|(71)Name of Applicant :

(31) Priority Document No :2013168260 1)SONY CORPORATION
(32) Priority Date :13/08/2013 Address of Applicant :1 7 1 Konan Minato ku Tokyo 1080
(33) Name of priority country :Japan Japan
(86) InternationbApplication | (72)Name of Inventor :
No :gécl:/ggggfimomuo 1)YAJIMA Masakazu
Filing Date ' 2)NAKAMURA Takatoshi
(87) International Publication 3)IWASAKI Masanori
No WO 2015/022868 4)KAWAKAMI Itaru
(61) Patent of Additionto | 5)HIRABAYASH | Takayuki
;o ‘NA
Application Number ‘NA
Filing Date '
(62) Divisional to Application ,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present technique relates to a wearable device and a power supply system capable of reducing the stress ont@miser in
power supply. A power generator is provided on the outer side surface or eye side swfegetatt lens type wearable device. T
power generator generates power by chemical reaction with a substance contained in a secretion or body fluid of thagites
wearable devicand a power management unit supplies each part of the weargigle wih the power generated by the power
generator. As suctihe power generator generates power using the secretion or body fluid of the usealed flnes can stably supj
power while reducing the stress on the user in relation to power supplprdsent technique can be applied to a contact lens ty
wearable device.

. S
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.201617004155 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : LAUNDRY CARE COMPOSITION COMPRISING CARBOXYLATE DYE

(51) International
classificaton

(71)Name of Applicant :

:C09B29/033,C09B69/00,C11D3; 1)MILLIKEN & COMPANY

(31) Priority Document No :61/879185 Address of Applicant920 Milliken Road M495 Spartanbur
(32) Priority Date :18/09/2013 South Carolina 29303 U.S.A.
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) International Appllcatlo:PCT/U82014/054678 l)TORRES' Eduardo
No :09/09/2014 2)DEY Sanjeev K.

Filing Date ' 3)MIRACLE Gregory S.
5\1807) InternatlonaPubI|cat|on:WO 2015/041887
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatio

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention relates to laundry care compositions comprising carboxgstd dg laundry care compositions can be
laundry detergent compositioteindry additive compositions such as fabric enhancer compositions or bleach additive compc
Preferablythe laundry care composition is a laundry detergent composition. Theositimp can be a solisuch as a powdé¢ablet or
baror a liquid. The composition can be in the form of a unit dosf as pouch. Suitable unit dose pouches include single
compartment and multi compartment pouches.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004156 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : DEVICE FOR LOCKING SEAL INTERFACE OF MAINTENANGEINDOW

(51) International classification :HO5K5/06 (71)Name of Applicant :
(31) Priority Document No :201320457568.7 1)ZTE CORPORATION
(32) Priority Date :29/07/2013 Address of Applicant :ZTE Plaza Keji Road South Hi Tect
(33) Name of priority country :China Industrial Park Nanshan District Shenzhen Guangdong 5180
(86) International Application No :PCT/CN2014/0822¢|China
Filing Date :15/07/2014 (72)Name of Inventor :
(87) International Publication No ‘WO 2015/014213 1)CHEN Shanjun
(61) Patent of Addition to Application ‘NA 2)LI Xu
Number :NA 3)PENG Dianming
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a device for locking a s@#krface of a maintenance wind@emprising at least one articulated mechanism for hing
a cover plate and a housing of the maintenance window togettieat least one wrench assembly movably installed on the cov
plate and used for tightly lockingé cover plate and the housing in a rotatable clamp connection mode. Mdheodlevice can
further comprise sealing members fixedly connected with the cover plate and the housing. According to the device ftirdedd
interface of the maintenangeéndow hinge and clamp connection modes are used to tightly lock the seal interface of the main
window; the device is simple and rapid in operatiagh in reliability and small in occupation space; and the device can be wide
applied in the technal field of communication equipment and other equipment.

L
1Tk
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004157 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : POLISHING DEVICE AND POLISHING METHOD

(51) International
classification

(71)Name of Applicant :

:B24B31/00,B24B31/02,B24®&1/0¢ 1)SINTOKOGIO LTD.

(31) Priority Document No :2013165742 Address of Applicant :28 12 Meieki 3 chome Nakamura k
(32) Priority Date :09/08/2013 Nagoya shi Aichi 4506424 Japan
(33) Name of priority countr:Japan (72)Name of Inventor :
(86) International Apphcatlo:PCT/JP2014/058508 1)MAEDA Kazuyo'shl
No ) 2)SHIBUYA Norihito
o :26/03/2014

Filing Date
§\1807) International Publlcatlo:WO 2015/01961
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The polishing device (1) is provided with: a processing vessel (10) into which the workpieces are inserted; a mobiliZation ui
mobiizing the workpieces inside the processing vessel; an abrasive charging unit (30) for charging the abrasive in thefdiec
workpieces; and a suction unit (40) for generating an air flow in which the abrasive moves in the direction that paghdblehr
processing vessel (10) and for recovering the abrasive by suction. As a result of the air flow generated by the s(#fjdheunit
abrasive charged from the abrasive charging unit (30) passes between the workpieces inserted in the presels&ioy while
contacting the workpieces. The workpieces are thereby polished.

e
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(12) PATENT APPLICATION RJBLICATION (21) Application N0.201617004450 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : FILM FORMATION SYSTEM AND FILM FORMATION METHOD FOR FORMING METAL FILM

(51) International
classification

(71)Name of Applicant :

:C25D5/08,C25D17/00,C25D17/ 1)TOYOTA JIDOSHA KABUSH IKI KAISHA

(31) Priority Document No :2013170336 Address of Applicant :1 Toyota cho Toyota shi Aichi ken ¢
(32) Priority Date :20/08/2013 8571 Japan
(33) Name of priority country:Japan (72)Name of Inventor :
(86) International Applicatior, 1)HIRAOKA Motoki
No ZE&;QESSMOOBG? 2)YANAGIMOTO Hiroshi
Filing Date ' 3)SATO Yuki
5\1807) International Publ|cat|or:WO 2015/025211
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A solid electrolyte membrane (13) is arranged on a surface ari@ate (11) between the anode (11) and a substrate (B) that ser
a cathode. The solid electrolyte membrane (13) is brought into contact with the substrate (B). At the sammeetah&im (F) is
formed on the surface of the substrate (B) by causietgino precipitate onto the surface of the substrate (B) from metal ions tt
application of voltage between the anode (11) and the substrate (B) in a first contact state where the solid electrodyte (han!
contacts the substrate (B). The metais are contained inside the solid electrolyte membrane (13).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2016

(21) Apgication N0.201617004459 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : PYRAZOLYL PYRROLINONES AND THEIR USE AS HERBICIDES

(C?als);irf‘itf;gg‘gona' -AO1N43/55, A01N43/90,CO7D403/(

(31) Priority Document Nc:NA

(32) Priority Date ‘NA

(33) Name of priority NA

country

fG)”'Q;fig”na}\'%”a' "PCT/EP2013/066392
PP :05/08/2013

Filing Date
(87) International
Publication No
(61) Patent of Addition to .

‘WO 2015/018431

(71)Name of Applicant :
1)SYNGENTA PARTICIPATIONS AG
Address of Applicant :Schwarzwaldallee 215 @bb8 Basel
Switzerland
2)SYNGENTA LIMITED
(72)Name of Inventor :
1)CLOUGH John Martin
2)BOEHMER Jutta Elisabeth
3)PHADTE Mangala
4)SONAWANE Ravindra
5)LONGSTAFF Adrian
6)MORRIS James Alan
7)DESSON Timothy Robert
8)HOTSON Matthew Brian

Application Number mﬁ 9)RUSSELL Sally
Filing Date ’ 10)LING Kenneth
(62) Divisional to NA 11)BARNETT Susan Patricia
Application Number :NA 12)BACON David Philip
Filing Date ' 13)MOSELEY Donn Warwick
14)MOUND William Roderick
15)DOWLING Alan John
(57) Abstract :

The invention relates to pyrrolone compounds of the ftan(l) wherein XR R R and A are as defined in the specification.
Furthermorghe present invention relates to processes and intermediates for making compounds of foronéaldigidal
compositions comprising these compounds and to methods of ussgydbmpounds to control plant growth.

S
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2016170@40 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : WORK APPARATUS ORIENTATION CONTROL DEVICE

(51) International classification :A01B63/111,A01B63/1|(71)Name of Applicant :
(31) Priority Document No :2013166347 1)YANMAR CO.LTD.
(32) Priority Date :09/08/2013 Address of Applicant :1 32 Chayamachi Kita ku Osaka sh
(33) Name of priority country :Japan Osaka 5308311 Japan
(86) International Application No :PCT/JP2014/070243 |(72)Name of Inventor :

Filing Date :31/07/2014 1)OCHI Tomofumi
(87) International Publication No ‘WO 2015/019942 2)YAMAMOTO Naoki
(61) Patent of Adidion to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

The present invention addresses the technical problem of providing a work apparatus orientation control device whikhaé ce
preventing hunting and controlling theitidy depth in the slow lift speed region of a hydraulic lift cylinder (71). A ground workir
apparatus (24) is mount&éh a link mechanism (23) so as to be capable of elevating/lowterimgvork vehicle (1) supported so as
be drivable by a front vehielwheel (3) and a rear vehicle wheel (4). The work vehicle (1) is further equipped with the hydrau
cylinder (71) and a lift valve (81) which elevate and lower the ground working apparatam 4 )sensor wire (111) which detect
the angle of a grund working sensor (43) in the ground working apparatus (24). A sensor input restricting body (112) is furtt
provided at a location along the connection between the lift valve (81) and the sensor wire (111).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/02/2016

(21) Application N0.201617004461 A

(43) Publication Dge : 29/07/2016

(54) Title of the invention : STORAGE BATTERY SYSTEM

(51) International classification :H02J3/32,H02J7/02,H02J7,

(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ~ :NA

(86) International Aplication No :PCT/JP2013/075343
Filing Date :19/09/2013

(87) International Publication No:WO 2015/040722

(61) Patent of Addition to

(71)Name of Applicant :

1)TOSHIBA MITSUBISHI ELECTRIC INDUSTRIAL
SYSTEMS CORPORATION

Address of Applicant :3 1 1 Kyobashi Chuo ku Tokyo

1040031 Japan
(72)Name of Inventor :

1)TSURUMARU Daisuke

2)HANADA Masato

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The present invention provides a storage battery system able to suppress the degradation of the cells of a storagiégoaéery
from a plurality of cells. The storage battery systehich is connected to a power grid and operates on the basis of a
chaging/discharging request from an EMSprovided with: a storage battery monitoring device that monitors the state of a stc
battery; an AC/DC conversion device; and a control device that receives the charging/discharging request and storage batt
information supplied from the storage battery monitoring desiwkcontrols the AC/DC conversion device on the basis of the
charging/discharging request and the storage battery information. The storage battery system is further provided wittya dor
contol unit that receives the storage battery informatind executes dormancy control that outputs a charging/discharging cot
to the AC/DC conversion device in a manner such that the average voltage of the plurality of cells is held within adeldvgi
within which the degradation of the storage battery is suppressed. The dormancy control unit is provided with a dormancy ¢
stopping function that stops the dormancy control in the case that the voltage of one of the plurality of celézidarttanstorage
battery information is outside an allowed voltage range that includes the held voltage range.

e
!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004158 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : TELECOMMUNICATIONS APPARATUS AND METHODS

(51) International classification :HO04L5/00,H04W72/1|(71)Name of Applicant :
(31) Priority Document No :13180723.2 1)SONY CORPORATION
(32) Priority Date :16/08/2013 Address 6Applicant :1 7 1 Konan Minato ku Tokyo 108 O(
(33) Name of priority country :EPO Japan
(86) International Application No :PCT/EP2014/06019¢€|(72)Name of Inventor :

Filing Date :19/05/2014 1)MARTIN Brian Alexander
(87) International Publication No ‘WO 2015/022091 2)MORIOKA Yuichi
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A wireless telecommunications system in which downlink communications are made using a radio interfpemshatsystem
frequency bandwidth (host carrier) and supports at least some communications from a base station to least some tezminal
within a plurality of restricted frequency bands (virtual carriers) which are narrower than and within thefeyepemcy bandwidth
A terminal device conveys an indication of its idenétg. an IMSto the base station during an initial connection procedure as 1
terminal device seeks to access the radio interface. The terminal device and the base staléterbtie a selected restricted
frequency band from among the plurality of restricted frequency bands based on the identity of the terminal deviceeniag. s
Thus the terminal device and the base station select the same restricted frequency banédecmtdingly configure their respecti
transceivers to allow for downlink communications between them within the selected restricted frequency band.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004162 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : AN ATTAEBIMENT SYSTEM FOR A SOIL WORKING IMPLEMENT

(51) International
classification

(71)Name of Applicant :

‘AO1B73/00,A01B3/46,A01B15/: 1)KVERNELAND GROUP OPERATIONS NORWAY AS

(31) Priority Document No :20131126 Address of Applicant :N 4355 Kvernaland Norway
(32) Priority Date :20/08/2013 (72)Name of Inventor :
(33) Name of priority country:Norway 1) SKJENSBERG Si men
5\1853) International Appl|cat|or:PC.I./N02014/0&_@147

Filing Date :19/08/2014
5\1807) International Publ|cat|or:WO 2015/026242
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application;

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

An attachment system for an implement () f which is arranged tofgectedht least in a working positiaio a three point
implement linkage (21) on an implement carrier (2) and is provided with at least one wheethitbis arranged to support the
implement (1) in the transport position (@)aracterized by connectigpins (128) which are arranged to be connected to the low
threepoint connectors (211211b) of a three point implement linkage (21) are arranged to be adjustable between a retracted
position (W) and a transport position (T) displaced in a tor@away from an implement frame (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2016170045 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : COMBINED ELECTRIC AND HYDRAULIC MOTOR

(51) International classificatio:H02K21/16,B60K6/20,FO03C1/:|(71)Name of Applicant :

(31) PriorityDocument No :61/958723 1)ERLSTON Lester J.
(32) Priority Date :05/08/2013 Address of Applicant :15700 SW Flagstone Drive Beavert
(33) Name of priority country :U.S.A. OR 97007 U.S.A.
(86) International Application ‘PCT/US2014/049698 2)MILES Michael D..
No 105/08/2014 (72)Name of Inventor :

Filing Date ' 1)ERLSTON Lester J.
5\1807) International Publication ‘WO 2015/021003 2)MILES Michael D.
(61) Patent of Adition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The invention is a combined motor that combines or integrates electric and hydraulic power producing technologiesleto a ¢
compact motor byneans of common or shared rotor and stator elements. The invention allows optimizetbpmpyegrerformance
and energy usage in electric and electric hybrid vehicles and offers reduced weight and lower production costs dueto the
common or sharedomponents. The combined motor s electric and hydraulic power producing elements are preferably coax
coplanampermitting axial compactness and enabling efficient space utilization in the vehicle. In typical electric vehicle dréve «
disproporticmately large energy losses occur during the launch acceleration and brake energy recovery modes of vehicle tol
demand. The combined motor increases overall efficiency by substituting high efficiency hydraulic torque for low effietgncy
torque duing these modes. These peak efficiency substitutions conserve battery energy during launch acoweiatining the
state of charge to extend driving range or runtime.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004176 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the mvention : SLIDE OPEN PACKET OF CIGARETTES WITH A RECLOSABLE ADHESIVE PANEL

(51) International classification :B65D85/10 (71)Name of Applicant :
(31) Priority Document No :BO2013A00417 1)G.D SOCIETA PER AZIONI
(32) Priority Date :31/07/2013 Address of Applicant :Via Battindarno 91 Bologna ltaly
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) Interngional Application No :PCT/IB2014/06343| 1)POLLONI Roberto
Filing Date :25/07/2014 2)LI VIGNI Angelo
(87) International Publication No ‘WO 2015/015391 | 3)MARCHITTO Giuseppe
(61) Patent of Addition to Application ‘NA 4)NEGRINI Stefano
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstact :

A packet (1) of cigarettes having: a group (4) of cigarettes; a soft inner package (3) enclosing the group (4) of anghhattésy a
extraction opening (11) at at least a top wall (5) of the inner package (3); a reclosable adhesive pahieh(28yers the extractio
opening (11) and is superimposed on the top wall (5) of the inner package (3); and a rigid outer paekdge $2yrounds the inne
package (3) on five siddésaving one wall (5; 9) of the inner package (3) exposed at aktimherein the inner package (3) is

slidablewith respect to the outer package lf2fween a withdrawn positian which the inner package (3) is inserted fully inside
outer package (Znd an extracted positiaom which the inner package (3) is extted partly and projects from the outer package
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201617004462 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ASPIRATOR AND EJECTOR SYSTEM

(51) International classification :FO2M35/10 (71)Name of Applicant :
(31) Priority Document No :61/847428 1)DAYCO IP HOLDINGS LLC
(32) Priority Date :17/07/2013 Address of Applicant :1650 Research Drive Suite 200 Tra
(33) Name of priority country :U.S.A. Michigan 48083 U.S.A.
(86) International Application No :PCT/US2014/0470(|(72)Name of Inventor :
Filing Date :17/07/2014 1)FLETCHER Dave
(87) International Publication No ‘WO 2015/009918 2)GRAICHEN Brian
(61) Patent of Addition to Aplication ‘NA 3)GILMER Matt
Number :NA 4)NIEDERT Andy
Filing Date ’ 5)LONG Steve
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

An engine system having a flowpath between a junction upstream of a turbocharger and an intake manifold that incloies a
and an aspirator connected in parallel relative to one another within the flowpath is disclosed. The motive flow thejerctbitie

in the opposite direction relative to the direction of the motive flow through the asgiratdioth the ejectond the aspirator have

suction port fluidly coupled to a device requiring vacuum. The engine system also includes a first check valve dispaseldoi ¢
the motive flow through the ejector and a second check valve disposed in control of the metthedilgyh the aspirator and may

also include a control valve in fluid communication within the flowpath upstream or downstream of the ejector and toethapir
controls the flow into and/or out of both thereof.

s ‘L’: 5
&3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004463 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publicaibn Date : 29/07/2016

(54) Title of the invention : RICE TRANSPLANTER

(51) International classification :A01C11/02 (71)Name of Applicant :
(31) Priority Document No 2013170126 1)YANMAR CO.LTD.
(32) Priority Date :20/08/2013 Address of Applicant :1 32 Chayamachi Kita ku Osaka sh
(33) Name of priority country :Japan Osaka 5308311 Japan
(86) InternationbApplication No :PCT/JP2014/0717.|(72)Name of Inventor :

Filing Date :20/08/2014 1)TAKEYAMA Tomohiro
(87) International Publication No ‘WO 2015/025868 | 2)DOI Kunio
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

The present invention addresses finoblem of correcting defects such as twisting of transmission components caused by ope
non uniform speed members in a rice transplanter having a rotary seedling transplanting device. This rice transplasgésraom
transmission case (11) tharies the power of an engine (10) mounted to a traveling machine baalgé#yling transplanting dev
(2) that has a transplanting mechanism (8) with a planting claw (96) that describes a non circular motion aajkriospacing
speed changing giee (26) that changes plant spacing by changing the working speed of the transplanting mechanism (8) w
to the traveling speed of the traveling machine bodw(it) a non uniform speed member €8 that transmits a non uniform spee
rotationalpower to the transplanting mechanism (8). In additi@nrice planter comprises a reverse phase torque generating m
(130) that adds a reverse phase torque (frenphase of which is opposite to a rotational torquedhe rotational torque (T)f the
transplanting mechanism (8) based on the non uniform rotational power.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201617004473 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHODS PROVIDING ASSIGNMENT MESSAGES AND RELATED MOBILE STATIONS ANI
BASE STATION SWBSYSTEMS

(51) International classification :HO4W74/08 (71)Name of Applicant :
(31) Priority Document No :61/862593 1)TELEFONAKTIEBOLAGET L M ERICSSON (PUBL)
(32) Priority Date :06/08/2013 Address of Applicant :S 164 83 Stockholm Sweden
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2014/06372| 1)DIACHINA John Walter

Filing Date :05/082014 2)BALLAKUR Ravitej
(87) International Publication No ‘WO 2015/019295
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method of operating a mobile station requesting uplink access from a base statioresubsginclude transmitting an access
request to the base station subsysech delaying looking for a response matching the access request according to a delay in
response time window (RTW) may be initiated after the delay interval. Duringgpense time windowhe mobile station may loo
for an assignment message transmitted from the base station subsystem and matching the access request without looking
assignment message matching the access request during the delay interval.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applicéion :08/02/2016

(21) Application N0.201617004474 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : AUTOMATED DEVICES SYSTEMS AND METHODS FOR THE FABRICATION OF TISSUE

(71)Name of Applicant :

(51) International classification :GO1N33/50,G01N33/i| 1)ORGANOVO INC.
(31) Priority Document No :61/860644 Address of Applicant :6275 Nancy Ridge Drive Suite 110
(32) Priority Date :31/07/2013 Diego CA 92121 U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2014/048962 | 1)DAMLE Samir
Filing Date :30/07/2014 2)PLATT Clay
(87) International Publication No ‘WO 2015/017579 3)RAPOPORT Harry Scott
(61) Patent of Addition to Application ‘NA 4)JOSHI Vaidenhi
Number :NA 5)PRESNELL Sharon C.
Filing Date ' 6)MURPHY Keith
(62) Divisional to Application Number :NA 7)PENTONEY Stephen Jr.
Filing Date ‘NA 8)LIN Frank
9)GORGEN Vivian
(57) Abstract :

Described herein are improvements to bioprinting tetdgy that facilitate automation of tissue and organ fabrication processe:
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201617004476 A
(19) INDIA
(22) Date of filing of Application :08/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : SECURE DATA STORAGE

(51) International
classification

(71)Name of Applicant :

:G06F21/30,H04L29/06,HQ4£9/0¢ 1)SILICON SAFE LTD

(31) Priority Document No :1314231.0 Address of Applicant :St Johns Innovation Centre @ywl
(32) Priority Date :08/08/2013 Road Cambridge CB4 OWS U.K.
(33) Name of priority countr:U.K. (72)Name of Inventor :
5\1853) International Appl|cat|o:PC.I./G|32014/052441r0 Bgég\g/ggg \é\ill'lg\?;?l Thomas
N :08/08/2014 g

Filing Date
§\1807) International Publlcatlo:WO 2015/01910
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Applicatior,

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

A method and apparatus for storing data and performing logical comparisons and other operations ortlsaicdalts of said
comparisons and operations reveal only limited information about the stored data. Stored data malguhddutk limited

to confidential information such as passwobismetric dataredit card datpersonal identifiers that uniquely identify an
individual authorisation levels where an entity may make a claim to have a certain level of access right or autivotissittast in
an electiorand encryption keys. Control logic within the apparatus prevents direct access to the data store other trstricteda
command interface which prevents data from being revealed. For exapaplions such as checking a putative password agai
password in the data store is performed by the apparatus which returns a passibdésss not reveal the storealspword.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004189 A
(19) INDIA
(22) Date éfiling of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ROTOR BLADE FOR A WIND TURBINE AND WIND TURBINE FIELD

(51) International classification :FO3D1/06 (71)Name of Applicant :
(31) Priority Document No 2011236 1)STICHTING ENERGIEONDERZOEK CENTRUM
(32) Prority Date :30/07/2013 NEDERLAND
(33) Name of priority country :Netherlands Address of Applicant :Westerduinweg 3 NL 1755 LE Pette
(86) International Application No :PCT/NL2014/0505C|Netherlands
Filing Date :24/07/2014 (72)Name of Inventor :
(87) International Publication No ‘WO 2015/016704 1)VAN GARREL Arne
(61) Patent of Addition to Application NA 2)BOT Alexander Johannes Theodorus
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Rotor blade for a wind turbine comprising a main blade part(4) with a blade tip(8). The blade tip (8) results in a\sate tip
downstream of the rotor blaq1)during operation. The blade tip (8) comprises a vortex de stabilizer (7)which is configured to
stabilize the blade tip vortex during operation of the rotor blade (1). Furtheth@peesent invention relates to a wind turbine fie
comprising a plrality of wind turbines positioned in a grid. One or more wind turbines on a boundary of the predetermined g
a front row of the grid) are provided with at least one rotor blade (1) according to the present invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004209 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ENCAPSULATED INTERNAL FILTER CAKE BREAKERS WITH IMPROVED RELEASE
PROPERTIES

(51) International
classification

(71)Name of Applicant :

‘CO9K8/03,CO9KE/536,COKE/S 1)DOW GLOBAL TECHNOLOGIES LLC

(31) Priority Document No :61/861628 Address of Applicant :2040 Dow Center Midland MI 4867.
(32) Priority Date :02/08/2013 U.S.A.
(33) Name of priority country:U.S.A. 2)ROHM AND HAAS COMPANY
(86) International Apphcatlor:PCT/U82014/049083 (72)Name of Inventor :
No 31/07/2014 DLIV Chun
Filing Date ' 2)MOHLER Carol Elaine
(87) International Publicatior 3)TYSAK Theodore

No ‘WO 2015/017633 4)MERCANDO Paul

(61) Patent of Addition to 5)ENDER Kacee B.

Application Number ENA 6)JAIN Disha
- :NA
Filing Date
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A wellbore fluid including a peroxide degradable polymer and an encapsulated peroxide sourceoxitie gegradable polymer
may be a polysaccharide. The peroxide source may include an inorganic paroixidiag zinc and alkaline earth metal
peroxidessuch as magnesium peroxide. The encapsulating material may be a pabioging a metal crosslinkeatrylic polymer.
The release of peroxideom peroxide sources generallgn be controlled by means of pH such that peroxide source can be
activatedand peroxide releasdny a change in pH. In a wellbotleis pH change can be effected by using produegdsfito lower the
pH of a more basic wellbore fluid.

N
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201617004216 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : THERMOPLASTIC CONTAINERS WITH IMPROVED AESTHETICS

(51) International classification :B29C49/02 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2013/0816z| 1)THE PROCTER & GAMBLE COMPANY
(32) Priority Date :16/08/2013 Address of Applicant :One Procter & GambleZIZLincinnat
(33) Name of priority country :China Ohio 45202 U.S.A.
(86) International Application No :PCT/CN2014/0823(|(72)Name of Inventor :
Filing Date :16/07/2014 1)WANG Ping
(87) International Publication No ‘WO 2015/021843 2)YANG Liang
(61) Patent of Addition to Application NA 3)SONG Chunfang
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A thermoplastic material and an additive that has a relatively low surface tension allows for blow molding processinghatlit
provides containers with a smooth exterior surfaces to enhance aesthetics.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004228 A
(19) INDIA
(22) Date of filing of Application :05/02/2@L (43) Publication Date : 29/07/2016

(54) Title of the invention : DEVICE FOR EMBOSSING PACKAGING MATERIAL WITH A SET OF EMBOSSING ROLLER
OF THE MALE FEMALE DIE TYPE

(51) International classification :B31F1/07 (71)Name of Applicant :
(31) Priority Document No :1318198.1 1)BOEGLI GRAVURES SA
(32) Priority Date :28/08/2013 Address of Applicant :Rue de la Gare 24 26 CH 2074 Mau
(33) Name of priority country :EPO Epagnier Switzerland
(86) International Application No :PCT/IB2014/0640€|(72)Name of Inventor :
Filing Date :26/08/2014 1)BOEGLI Charles
(87) International Publication No ‘WO 2015/028939 2)STEFFEN Werner
(61) Patent of Addition to Application ‘NA 3)DROZ Alain
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The embossing device for embossing packaging material comprises a set of embossing rollers with male die and femaledli
operating with one anothére surface ofvhich is provided with texture elementderein the texture elements (M6R6) on the sut
of the female die roller (MBy)hich are assigned to the texture elements (P6E6) on the surface of the male die roller (P6) are
inversely congruent by an amowftabove 15 um in axial and radial direction and the texture elements of the male die and fe
roller associated with one another comprise facets (F) for the purpose of local pressure elevation. A facet (F) copgrises fac
(FN) which with respect to thienaginarycontinuous surface of the texture is inclined. With such facetted rallegsy large variety
of films can be embossed in an aesthetically appealing mameeein the films can be mainly employed in the tobacco and foo
industry.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004238 A
(19) INDIA
(22) Date of filing of Appliation :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : VARIABLE MAGNIFICATION OPTICAL SYSTEM OPTICAL DEVICE AND METHOD FOR
MANUFACTURING VARIABLE MAGNIFICATION OPTICAL SYSTEM

(51) International classification :G02B15/20G02B13/1!|(71)Name of Applicant :
(31) Priority Document No 2013157106 1)NIKON CORPORATION
(32) Priority Date :29/07/2013 Address of Applicant :12 1 Yurakucho 1 chomieiy©da ku
(33) Name of priority country :Japan Tokyo 1008331 Japan
(86) International Application No :PCT/IP2014/003955 |(72)Name of Inventor :
Filing Date :28/07/2014 1)SHIBAYAMA Atsushi
(87) International Publication No ‘WO 2015015792 2)MACHIDA Kosuke
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A variable magnification optical system (ZL) used in an optical device such as a cantheavdrjable magnification optical syste
(ZL) havingin sequence from the object siddirst lens group having a positive refractive poaaecond lens group having a
negative refractive power third lens group having a negative refractive paavirurth lens group having a positive refractive
powe and a fifth lens group. When the magnification changes from a wide angle end state to a telephototbadistiaieces
between the lens groups charagel when focusing is performed from an object at infinity to a nearby dbgethird lens group
movwes in the optical axis direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004239 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : CHROMA QUANTIZATION IN VIDEO CODING

(51) International classification :HO4N19/124,H04N19/z| (71)Name of Applicant :
(31) Priority Document No :61/875664 1)APPLE INC.
(32) Priority Date :09/09/2013 Address of Applicant :1 Infinite Loop Cupertino CA 95014
(33) Name of priority country US.A U.S.A.
(86) International Application No :PCT/US2014/054152 |(72)Name of Inventor :
Filing Date :04/09/2014 1)TOURAPIS Alexandros
(87) International Publication No ‘WO 2015/035092 2)COTE Guy
(61) Patent of Addition to Aglication
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

A method of signaling additional chroma QP offset values that are specific to quantization groups is pravitdel each
guantization group explicitly specifies its own set of chroma QP offsetsalliernativelya table of possible sets of chroma QP
offset values is specified in the header area of the piahateeach quantization group uses an index to select an entry from the
for determining its own set of chroma QP offset values. Thetigasion group specific chroma QP offset values are then used t
determine the chroma QP values for blocks within the quantization group in addition to chroma QP offset values alréedysf
higher levels of the video coding hierarchy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004240 A
(19) INDIA
(22) Date of filing of Applicatio :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : PLANT CULTIVATION SYSTEM AND PLANT CULTIVATION METHOD

(51) International classification :A01G31/00 (71)Name of Applicant :
(31) Priority Document No 2013169317 1)MEBIOL INC.
(32) Priority Date :19/082013 Address of Applicant :1 25 8 Nakahara Hiratsuka shi
(33) Name of priority country :Japan Kanagawa 2540075 Japan
(86) International Application No :PCT/JP2014/0711|(72)Name of Inventor :
Filing Date :11/08/2014 1)YOSHIOKA Hiroshi
(87) International Publication No ‘WO 2015/025752 | 2)MORI Y uichi
(61) Patent of Addition to Application ‘NA 3)OKAMOTO Akihiro
Number :NA 4)MIURA Shigeki
Filing Date ’ 5)MIZUTANI Tomoyoshi
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

To solve a problem thathen the bottom surface of a polyvinyl alcohol (PVA) based film is brought into contact with a nouris|
solution and a plant is cultivated ¢the film over a long period of tintee plant s roots penetrate through the film. [Solution] A
system for plant cultivation and a plant cultivation methbdracterized in that the PVA based film has an equilibrium swelling
degree in water (at 30C) of 3250% inclusive and a loss tangent (tan d) in an equilibrium swelling state in water (at 30C) of
0.2 inclusive. [Industrial applicability] The system and method according to the present invemtibrenable plant cultivation ove
a long period ofime while protecting the plant from infection with microorganisms etc. inducing plant diseasbs used in the
fields of agriculture and pharmaceutical industry.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004243 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the inventia : DESIGN AND FABRICATION OF IMPLANTABLE FULLY INTEGRATED ELECTROCHEMICAL
SENSORS

(51) International
classification

(71)Name of Applicant :

‘AB1B5/1468,A61B5/1473,A61B5/ 1)CALIFORNIA INSTITUTE OF TECHNOLOGY

(31) Priority Document N0:61/857995 Address of Applicant :1200 E. California Blvd. MC 210 85
(32) Priority Date :24/07/2013 Pasadena California 91125 U.S.A.

(33) Name of priority ‘USA (72)Name of Inventor :

courtry e 1)MUJEEB U RAHMAN Muhamm ad

(86) International PCT/US2014/048087 2)HONARVAR NAZARI Meisam

aich s
Sjt)n:g;%:;nnamnal ‘WO 2015/013552
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A fully integrated small size implantable sensing device is descwbath can include a sensor and an electronic circuit to interf
with the sensor and communicatih an external device. Various fabrication methods for the sensing device are ddsciipidg
provision of wellscreated using same fabrication technology as the electronic ¢o@antain electrodes of the sensor and
corresponding functionalizath chemicals. Such implantable sensing device can be used for a variety of electrochemical mei
applications within a living body as well as actuation by injecting a current into the living body.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004244 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29702016

(54) Title of the invention : METHOD AND SYSTEM FOR PRODUCTION OF HYDROGEN METHANE VOLATILE FATTY
ACIDS AND ALCOHOLS FROM ORGANIC MATERIAL

(51) International classification :C12P7/40,C12M1/00,C12P5i|(71)Name of Applicant :

(31) Priority Document No :61/858708 1)GREENFIELD SPECIALTY ALCOHOLS INC.
(32) Priority Date :26/07/2013 Address of Applicant :20 Toronto Street Suite 1400 Toror
(33) Name of priority country :U.S.A. Ontario M5C 2B8 Carda
(86) International Application N:PCT/CA2014/000600 (72)Name of Inventor :
Filing Date :25/07/2014 1)HAFEZ Hisham Mohamed

(87) International Publication N:WO 2015/010192
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

A method for producing Hnethane VFAs and alcohols from organic mateénieluding the steps of introducing organic material ¢
microorganisms into a completely mixed bioreactorgiarducing HCO VFAs and alcohols; recovering H2 and C02; recovering &
liquid effluent including microorganisméFAs and alcohols; introducing the first liquid effluent into a gravity settler for separat
into a first biomass including microorganismnd a second liquid effluent including VFAlsohols and microorganisms; introducii
the second liquid effluent into a separation module for separating into a second biomass including microorganisms kauich tt
effluent including VFAs and alcohglsecovering at least a portion of the third liquid effluent; and providing a recovered biome
recovering at least a portion of the first biomtmssecond biomass bothand introducing the recovered biomass into a
biomethanator for production of Gidd CO.

b’ N
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004245 A
(19) INDIA
(22) Date offiling of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : ASEPTIC COUPLING DEVICES

(51) International classification :A61M39/18,A61M39/1/|(71)Name of Applicant :
(31) Priority Document No :61/857471 1)COLDER PRODUCTS COMPANY
(32) Priority Date :23/07/2013 Address of Applicant :1001 Westgate Drive St. Paul MN
(33) Name of priority country US.A 55114 U.S.A.
(86) International Application No :PCT/US2014/047413 |(72)Name of Inventor :
Filing Date :21/07/2014 1)GERST Patrick Thomas
(87) International Publication No ‘WO 2015/013188 2)WILLIAMS Randall Scott
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date '
(62) Divisional to Application Number:NA
Filing Date :NA
(57) Abstract :

An aseptic coupling device includes: a main body defining a front face; a membrane (1320) coupled to the frentfas®rane
including a first portion (1322) coupled to the front face and a second p(i888) folded over on the first portion; and a low
friction member (1340) positioned between the first (1322) and second portions (1332) of the membrane (1320).

3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004247 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention COMPOSITIONS FOR PREVENTING OR TREATING ALLERGIES IN INFANTS FROM OR FED
BY NON SECRETOR MOTHERS BY PROVIDING FUCOSYLATED OLIGOSACCHARIDES IN PARTICULAR AMONG
INFANTS AT RISK OR BORN BY C SECTION

(51) International
classification

(71)Name of Applicant :

:A61K31/702,A23L1/29A61P37/0: 1)NESTEC SAA.

(31) Priority Document No :13193038.0 Address of Applicant :CT IAM Avenue Nestl 55 CH 1800
(32) Priority Date :15/11/2013 Vevey Switzerland
(33) Name of priority countr:EPO (72)Name of Inventor :
(86) International Appllcatlo:PCT/EP2014/O73623 1)BRASSART Dominique
No :04/11/2014 2)KUNZ Clemens
Filing Date ' 3)SPRENGER Norbert
ﬁ()?) International PubI|cat|o:WO 2015/771131
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatio_NA
Number :N A
Filing Date '
(57) Abstract :

The present invention relates to a composition comprising at least one fucosylated oligosafchasela preventing allergies
and/or treating allergies and/or reducing the occurrence or the risk of allergies in an infant or a young child borroftemn a m
deficient in at least one fucosylated oligosaccharide(s) or fed with a mother s milk deficient in at least one fucosylated
oligosaccharide(s). The use of said composition in infant formillafortifier or children s food is foreseen.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/02/2016

(21) Application N0.201617004248 A

(43) Publication Date : 29/07/2016

(54) Title of the invention : INFANT NUTRITION FOR IMPROVEMENT IN INSULIN SENSMITY LATER IN LIFE

(51) International
classification
(31) Priority Document No
(32) Priority Date
(33) Name of priority country
(86) International Applicatior
No

Filing Date
(87) International Publicatior
No
(61) Patent of Addition to
Application Number

Filing Date
(62) Divisional to Application
Number

Filing Date

:A23L1/305,A23L1/29,A61K38/C

:13195014.9
:29/11/2013
‘EPO

:PCT/EP2014/075831
:27/11/2014

‘WO 2015/078974

‘NA
‘NA

‘NA
‘NA

(71)Name of Applicant :

1)NESTEC S.A.

Address of Applicant :CT IAM Avenue Nestl 55 CH 1800

Vevey Switzerland
(72)Name of Inventor :

1)BLANCHER Florence

2)MACE Catherine

3)SHAHKHALILI DULLOO Yassaman

(57) Abstract :

The present invention relates to a ridrial composition for use in treatmeprevention and/or reducing the risk of a metabolic
syndrome disorder appearing later in iifberein the nutritional composition comprises casein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004249 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : FAT ACTIVATION WITH SEAWEED

(51) International classification :A23L1/231 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NESTEC S.A.
(32) Priority Date :NA Address of Applicant :Avenue Nestl 55 CH 1800 Vevey
(33) Name of priority country :NA Switzerland
(86) International Application No :PCT/CN2013/08557|(72)Name of Inventor :
Filing Date :21/10/2013 1)QIN Lan
(87) International Publication No ‘WO 2015/058330 2)KONG Shuhua
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for accelerating oxidation of a fat compositiosdandhe preparation of food flavorir
compositionsavherein the oxidation is accelerated due to the presence of a seaweed in the reaction mixture. Further aspect:
invention are the activated fat composition as well as food products such as i@adesgasoning or flavoring
productscondimentsaucegravies or ready to eat food products comprising such activated fat compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004250 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : PROCESSES AND SYSTEMSHSEPARATING STREAMS TO PROVIDE A
TRANSALKYLATION FEED STREAM IN AN AROMATICS COMPLEX

(51) International classification :C07C15/08 (71)Name of Applicant :
(31) Priority Document No :61/860563 1)UOP LLC
(32) Priority Date :31/07/2013 Address of Applicant :25 East Algonquin Road P. O. Box
(33) Name of priority country :U.S.A. 5017 Des Plaines lllinois 60017 5017 U.S.A.
(86) International Application No :PCT/US2014/0460¢| (72)Name of Inventor :

Filing Date :10/07/2014 1)CORRADI Jason T.
(87) International Publication No ‘WO 2015/017103 2)BRESLER Leonid
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A process and system for the production of at least one xylene isomer is provided. The process includes passingratfirsingtre
side of a split shell fractionation column and a second stream to the other side of the column. The first strearmenaatiohid
methyl to C2+ alkyl substituted C9 aromatic compounds than the second stream. A bottoms stream from the one side &smE
passed as feed to a transalkylation zone.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201617004251 A
(19) INDIA
(22) Date of filing of Application :05/02/2016 (43) Publication Date : 29/07/2016

(54) Title of the invention : METHODS AND SYSTEMS FOR PRODUCING GASOLINE

(51) International classification :C10G2/00,C10L1/0|(71)Name of Applicant :
(31) Priority Document No :13/968135 1)UOP LLC
(32) Priority Date :15/08/2013 Address of Applicant :25 East Algonquin Road P. O. Box
(33) Name of priority country :U.S.A. 5017 Des Plaines lllinois 60017 5017 U.S.A.
(86) Internatimal Application No :PCT/US2014/0473¢|(72)Name of Inventor :
Filing Date :21/07/2014 1)GLOVER Bryan K.
(87) International Publication No ‘WO 2015/023396 2)SCHINDLBECK Danielle
(61) Patent of Addition to Application ‘NA 3)LITTLE Mark R.
Number :NA 4)SHECTERLE David James
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Methods and systems for producing gasoline are disclosed. In one exemplary embadiratrad for producing gasoline include
the steps of isomerizing a first stream comprising normal C hydrocarbons to producadastezam comprising first and second
branched C hydrocarbons and deisohexanizing the second stream to produce a third stream comprising the first and becor
C hydrocarbons wherein the first branched hydrocarbons and the second branched loydy@carpresent in a first proportiand a
fourth stream comprising the first second branched hydrocarbons wherein the first branched and the second brancheaéyd
are present in a second proportion. The first proportion has a relative percdritesgdomnched hydrocarbons that is greater thar
relative percentage of first branched hydrocarbons in the second proportion.
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(57) Abstract :

The present invention provides an isothermal processing method (101 ) for making an isothermal processed copper clad al
composite (55) comprising: providing an aluminum component (11 ) and a copper component (12); cleaning the alunioonen
(11 ) and shape finishing the aluminum component (11 ); extruding the aluminum component (11 ) into a core aluminus; bil
cleaning the copper component (12); transforming the copper component (12) into a copper cladding layer (44)pcigitigitnggal
and circumferential surface of the core aluminum billet (35) with the copper cladding layer (44) and molding the corendilleir
(35) and the copper cladding layer (44) together to form a copper cladded aluminum billet (45); and irandieroopper claddec
aluminum billet (45) into an isothermal processed copper cladded aluminum composite (55) through isothermal rollinglaed
The present invention also provides an isothermal processed copper cladded aluminum composita @&temd100) for
manufacturing an isothermal processed copper cladded aluminum composite (55).
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